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{.EGISLATIVE ASSEMBLY.
Tussday, 10t March, 1927.

The Assembly met in the Assembly Chs.mber of the Council House at
E'cven of the Clock, Mr. President in the Chair.

MEMBERS' SWORN:

8ir Ganen Roy, Kt., M.L.A. (Director General of Posts and Tele-
graphs); and

Mr. H. Shankar Rau, M.L.A. (Finance Department: Nominated
Official). .

QUESTIONS AND ANSWERS.

House ReNT OF StB-PoSTMASTERS IN BOMBAY.

626. *Mr. D. V. Belvi: (a) Will Government be pleased to state the
minimum house rent sanetioned for a Sub-Postmaster in the Bombay Cm?
in lieu of free quarters before the 1st March, 1025? .

(b) What is the minimum after the 1st March, 1926?

(¢) Is it a fact that the Btanding Finance Committee was told in Feb-
ruary, 1926, that this house rent allowance to Sub-Postmasters in lieu of
free quarters would ** Ordmarﬂy be 10 per cent. of average pay '’ of the
Postmaster and specially ““ in the case of Bombay, Calcutta and Karachi,
it might be necessary to sanction allowances in excess of this limit *'?

(d) What is the average pay of a time scale post office official in
Bombay on and aftér the 1st March, 19267

(e) Is it a fact that the rent paid by the Post Office Department to the
Improvement Trust on account of rooms in Foras Road Chawls eccupied”
by postmen and inferior servants is Rs. 11 or more, less a' concession of
10 per cent. per room?

(f) If reply to (e) above is in the affirmative, do Government propose to
raise the minimum of house ren$ allowance to Sub-Postmasters in Bombay
having no free quarters to the old standard in existence prior to the 1st
March, 1925? :

The Honourable Bir Bhupendra Nath Mitra: (a) Rs. 15.

1b) Rs. 10.

(¢) The Standing Finance Committee were not informed as in the
first part of this question but were informed as in the concluding part..

(d) Ke, 110.

(e) The rent psid to the Improvettient Ttust vafies from Rs. 10/5 to

Re. 18/8 less 10 pét cent. per room.
dj Government pfopode to examine the matter.

(1478 ) A
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Crosive oF THE TELEGRAPH BRaxcH oF THE BeLarur (TRawa) Posr
O¥rICE.

627. *Mr. D. V. Belvi: (a) Is it a faet that the cost of maintenance
of the telegraph branch of the Belapur (Thana) Post Office is paid by the-
Salt and Customs Department?

(b) Is it a fact/ that the Balt and Customs Department refuses to pay
the cost of maintenance?

(c) Have the residents of Belapur (Thana) been informed that the tele-
greph branch will be closed as unremunerative unless they pay the cost
of maintenance?

(d) Is the Post Office also at Be:lapur (Thana) going to be closed?

(¢) Is it a fact that the Belapur (Thana) Office is on a telegraph line
passing through Belapur to offices beyond?

(f) Is there a separate telegraph operator mamtamed at Belapur (Thana)
for telegraph work?

(9) If not, what extra cost is ificurred by Government for maintaining
telegraphic communication at Belapur (Thana)?

(k) Is it not the avowed policy of Government to extend postal facilities
in rural areas even at some cost?

(i) If so, are Government prepared to allow the present Combined
Post and Telegraph office at Belapur (Thana) to continue without asking
the public to pay additional charges of maintenance?

The Honourable Sir Bhupendra Nath Mitra: (a) No.

(b) That Loecal Government, who were consulted, refused tc accept
financial responsibility for the maintenance of the telegraph Branch. The
Salt and Customs Department were not referred to by the Postmaster-
General.

(c) Yes.
(d) No.
(e) No.

(H No.

(9) The extra cost is due to the employment of a sub-postmaster with
knowledge of telegraphy, instead of a branch postmaster on a icwer rate
of pay, and on account of the maintenance oi the telegraph line and

apparatus.

(k) and (i). It is the policy of Government to extend postal facilities
in rursl areas even if offices expenmentallv opened are not self- support.mg
from the outset, provided there is a reasonable expectation of their proving
so ultimabely. It is not however our policy to maintain indefinitely un-
remunerative offices which, as in the case of that at:Belapur, have:failed
after prolonged periods to justify their existence amd when the local
interests are unwilling tp, indempify.the Post and Telegraph Department
agamst loss.

v

‘)'-,ft



QUESTIONS AND ANSWERS. 1475

1 may add for the Honourable Member’s information that the criteria
to be applied when considering the questicn of maintaining or closing un-
remunerative combined Post and Telegraph offices are being re-examined;
and the case of the Belapur office will be reviewed when a derision has
been arrved at; in the meantime the office will be maintained as hitherto.

IND1aAN DELEGATES TO THE INTERNATIONAL LaBoUR CONFERENCE.

628. ‘I-IJ_S Lajpat Ral: 1. Is it true that the full quota of every State
which is entitled to send delegates to the International Labour Conference
is as follows:

Two Government delegates with advisers,
One Representative of Employers with two advisers,
One Representative of Labour with two advisers?

2. Are Government aware that most of the States represented in the
International Labour Conference do generally send their full quotas?

3. Are Government aware that the \Director of the International Labour
Office is anxious that every State should send its full quota?

4. Are Government aware that British Dominions and Great Britain
do as a rule send their full quotas? :

5. Is it a fact that the. Government of India does not do so? -
6. If so, why?

The Honourable Sir Bhupendra Nath Mitra: 1. The answer is in the
negative. The attention of the Honourable Member is invited to Article
389 of the Peace Treaty.

2. On the contrary, the numbers of States sending the full quotas they
were entitled to send to the last four’ Conferences were respectively, nil,
nil, five and nil. At no one of these Conferences did more than a quarter
of the nations represented send even the quota regarded as the full quota
by my Honourable friend. ’

8. No. So far as the Government of India are aware, the Director of
the International Labour Office is anxious that every State should send
the complete number of delegates and a sufficient number of sdvisers to
enable the delegation to take an active part ir the work of the Ceonference
and its different committees.

4, The answer is in the negative. To none of the last four Conferences
did any Dominion send the maximum number of representatives permis-
sible: Great Britain did so to only ome of these Conferences.

5 and 6. The Government of India have hitherto invariably sent the"
full number of delegates permissible. They have also sent adviserr where
necessary to emable the delegation to take an active part in the work of
the Conference and itg different committees. They consider that the

- » practice of sending the full quota permissible would involve an expenditure
unjustified in Yhe gircumstances. I might add that the full quotas per-
missible for the last four Confereaces were 36, 36, 12 and 20 respectively.

Mr. K, Ahmed: Was there any delegate reprekenting agricultural
Jabour in India sem$t by the Government of India to represent them in
the International Labour Confzrence?

. The Honogyrable Sir Bhupendra Nath Milza: To the best .of my
knowledge, Sir, the answer is in the negative.
A3
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Mr. X, Ahmed: Do Government propose, for the benefit of the country,
to consider the matter again and again and in future send to that Con-
‘ference representatives of the agriculturists who really represent agricul-
ture and not time-serving politicians?  (Honourable Members: ~Order,
order.”")

Lala Lajpat Rai: Is the Honourable Member aware that a delegate
without an Adviser or Advisers is seriously handicapped in the performance
of his duties at the International Labour Conference on account of there
being 80 many Committees and Sub-Committees which he has to attend?

The Honourable Sir Bhupendra Nath Mitra: I have received no com-
plaint, Sir, from any of our past delegates on the subject.

Lala Lajpat Rai: May I ask the Honourable Member if he has read the
Director’s report which he submitted at the eighth session of the Labour
Conference?

The Honourable $ir Bhupendra Nath Mitra: Yes, Sir, I lhave done
BO.

Mr. N. M. Joshi: May I ask whether the Honourable Member has read
whut all the Delegates have written on this subject?

The Honourable Sir Bhupendra Nath Mitra: I have read some of them,
Sir. It is rather a large order to ask me to recollect what all these Dele-
gates have written.

Mr. N. M. Joghi: May I ask, Sir, how many Advisers Government
propose to send this year? .

The Honourable Sir Bhupendra Nath Mitra: I cannot for the moment
say, Sir, whether a final decision ‘has yet been arrived at in the matter,
but if my Honourable friend wants information, I should be ooliged if
he will put down notice of that question.

Lala Lajpat Rai: Sir, in view of the huge amount that this country
contributes towards the expenses of the League of Nations, does not the
Honourable Member consider that they should be allowed to take full
advangage of the International Labour Conference by sending their full
quota?

The Honourable Sir Bhupendra Nath Mitra: As I have said, Sir, we
do send our full quota of Delegates. There is no such thing as a full
quota of Advisers. It is true that we do contribute a certain sum of money
to the expenses of the International Labour Office, but it does not follow
that we must in addition spend another large sum of money on sending
Advisers where we as a Government do not consider it necessary to do so.

Mr. K. Ahmed: In view of the fact that a statement has already been
made by His Excellency the Viceroy with regard to the amelioration of
the conditions of agriculturists in this country, do Government propose to*
‘consider again that in future the representatives of the agriculturists
should be sent there so that thereby my friend Lala Lajpat Rai’s ‘* full
guots ’ of representation may be obtained, and that without that, Sir,
the purpose for which Delegates are sent to the International Labour
Conference will be frustrated? '

The Honourable Sir Bhupendra Nath Mitra: T am sorry, 8, T b
lost .the hang of the question. ™ e
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Mr. N. M. Joshi: May I ask, Sir, whether Government will consider
the number of persons sent to Geneva for the International Lahour Con-
ference in connection with the number sent by either Great Britam or
Japan, and if they find that India is sending a smaller number, will they
reconsider this question?

The Honourable Sir Bhupendra Nath Mitra: I shall take that point:
into consideration, Bir, when I am making selections for the year 1928.

Lala Lajpat Rai: Does not the Honourable Member comnsider that the
absence of Advisers reduces the number of those people from whom
Delegates might be chosen everv vear with full knowledge of the work
they have to do to almost nil and places the electing bodies in e very
difficult position?

The Honourable 8ir Bhupendra Nath Mitra: That is a matter of opinior
and at the present moment the opinfon of Government is not in agreement
with that of my Honourable friend.

Mr. N. M. Joshi: May I ask the Honourable Member whether he will
consider the question of sending more Advisers to the 1927 Conference?

The Honourable Sir Bhupendra Nath Mitra: I am not at the present
moment in a position to tell the House as to what we shall d5 in regard

to the 1927 Conference.

Nouinations 1o THE Ixpisy Civi. Service oF MusLiMs FrOM
BExGaL.

620, *Mr. Anwar-ul-Azim: Will Government be pleased to state
how many people have been appointed members of the Indian Civil Service
from Bengal by nomination, since 1919, and how many of them -are
Mussalmans?

The Honourable Sir Alexander Muddiman: Since 1919 (and including

that year) seven candidates from Bengal -have been appointed to the
Indian Civil Service by nomination. Three of %Yhese candidates are

Muhammadans.
Nouryatioss 1o THE Ixpiax CIviL Service or PERsoNs FPRoM BENGAL.

630. *Mr. Anwar-ul-Azim: Will Government be pleased to state
how many people in Bengal applied for appointment in the Indian Civil
Service in 1919 by nomination? How many of them were selected, or
recommended by the Selection Board over which Sir Charles Stevenson-
Moore presided? Will Government be pleased to state who they were,
.and how many of them have received positions in the I. C. S. compatible .
with their qualifications up to now? .

The Honourable Sir Alexander Muddiman: The Selection Board set up
in Bengal in 1919 under the specia! temporary provisions for recruitment
to the Indian Civil Service received applications from 248 persons, of
whom 14 did not possess the necessary preliminary qualifications and 14
failed to appear when called upcn. The Board recommended 14 candi-
dates to the Local Government for consideration and four of these were
selected and appoinbed to the Imdian Civil Service. _I am not prepared
to stake the names of those who were sent up by the Board far considera-
tiom but mot appeinted. As far as I am aware none of them were ap-
pointed subsequently to the Indian Civil Service.
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RouTE OF THE rroPrseD BrErLoNia RarLway.

631. *Mr. Anwar-ul-Azim: Will Government be pleased to state
whether they have received any objections from the people of Feni
Subdivision with regard to the route which the proposed Belonia Railway
is taking in the district of Noakhali (Bengal)?

Mr. A, A. L. Parsons: Yes. We have sent the representations to the
Agent of the Assam Bengal Railway who will no doubt consider them
when he is considering whether to proceed with the construction of this
line; the project at the moment is only in the survey stage.

EvLecTioNy oF MussaLMaxs To THE CoURT oF MixAGEMEXT oF THE DELHI
UKIVERSITY.

- 632, *Mr, Anwar-ul-Azim: (a) Will Government be pleased to state
whether the University of Delhi elects any Mussalmans, by registered
graduates, on its Court of management?

(b) What is the proportion of Mussalmans in the professorial cadre of
the University of Delhi?

Mr. J. W. Bhore: (a) Yes.

(b) The University (central organisation) employs at present six paid
teachers, -namely, three readers and three lecturers, all of whom are non-
Muslims.

REPRESENTATIVES OF DIFFERENT CoOMMUNITIES HOLDING APPOINTMENTS OF
AssISTANT Sration Masters, STaTioN MasTERS axD GUrarDs
oN THE NorTH WESTERN RarLway.

633. *Lala Rang Behari Lal: (a) Will Government be pleased to state
the l;lumber of:

(1) Indians;
(2) Indian Christians;
(3) Anglo-Indians and Eu.ropeans,
(4) Parsis; :
whe hold the posts of:

(a) assistant station masters;
(b) station masters;
(c) guards;

on the North Western Rallwa.y?

(b) Will Government also state. the rates of pay for each of the classes?

Mr, A. A. L. Parsons: (a:) Government have no information regarding
the number of posts of assistant station masters, station masters and
guards on the North Western Railway held by different nationalities.

(b) I am sending the Honourable Member a statement showing the
scales of pay of the different classes. There is no differentiation in the
rates of pay of Europeans and Indians and the rates apply to men of all
nationalities alike,
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ProuierrioNn or TaR Nacak Krurans or THe ARYA SaMaJ.

634. *Mr. Mukhtar Singh: Have the Government of India received any
representations on behalf of the Arya Samaj in connection with the prohibi-
tion of the Nagar Kirtans of the Arya Samaj? If the answer be in the
affirmative, will Government be pleased to state the action taken on such
representations?

The Honourable Bir Alexander Muddiman: The. Government of India
have received such representations, but theéy have seen no reason to
interfere with the discretion which Local Governments enjoy to deal with
these matters.

ADVERTISING OF RaiLway Tiwings.

635. *Mr. Mukhtar Singh: Do Government use the newspapers for
the publicity of the railway timing, ete.? If so, will Government be
pleased to state the names of the papers in different provinces in which
the timings are advertised?

ExrevDITCRE ON ADVERTISEMENTS RELATING TO Rarnway Timines.

636. *Mr. Mukhtar Singh: Will Government be pleased to state
the amount of expenditure incurred every year during the last three years
in advertising the railway timings in the newspapers?

Mr. A, A. L. Parsons: I propose with your permission, 8ir, to answer
questions Nos. 635 and 636 together.

Governmeént do not themselves take action to give publicity to railway,
timings as this is a matter left to Railway Administrations who Yhemselves
notify changes in timings in newspapers. '

The information regarding the names of papers and the expenditure
incurred in this way by Railway is not available.

PousLicaTioN OF THE STATE RaiLways TIME TaABLES IN THE VERNACULAR.

637. *Mr, Mukhtar Singh: (2) Have Government made any arrange-
ment for publishing the time tables of the different State Railways in the

different vernaculars of the provinces?

(b) If the answer be in the affirmative, will Government be pieased to
state the railways of which the time tables are available in the vernacular
and at what price they can he had?

PusricatioN oF TiMe TaBLEs Por TRAVELLERS UNAGQUAINTED WITH
ExcLis.

638, *Mr. Mukhtar Singh: Have Government made any arrangements
for publishing the time tables of the State Railways for the guidance of
those who do not know English?

Mr. A. A L. Parsons: I propose with your permission, Sir, to reply
to questions Nos. 637 and 638 together.

The arrs ents are not made direct by Government but I am en-
quiri 'ng"ﬁmmﬁwsy Administrations what the practice is and I will let
the Honoursble Member know in due course,
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Castor Caxk aND Caxkm DusT soLD TYRARLY a7 vHE MaNawi WorksHOP
oN THE East INDIAN RaiLway,

650. *Mr. Mukhtar Ringh: Will Gevernment be pleased to _siate
the yearly output of castor cake and cake dust sold essh year during
the last five years at the Manaxi workshop on the East Indian Railway?

Disposar oF Castor Caxe axD Caxx Dugr aT MANAURI STATION ON THB
East INplaN Rainway.

640. *Mr. Mukhtar Bingh: Will Government be pleased to state
the method by which castor cake and cake dust is disposed of ab
Manauri station on the East Indian Railway?

-
Price or Castor Caxe axp Caxx Dvusrt.

641. *Mr. Mukhtar Bingh: Will Government be pleased to state

the price per maund of castor cake and cake dust respectively, received
during the last five years? .

Praces oX THE DIPFERENT RalLwaYs wHERE Castor Cake or Caxe
DrST 18 AVAILABLE.

642. *Mr. Mukhtar Singh: Will Government be pleased to state

the places over the different railways where castor cake or cake dust is
available?

Mr. A. A. L. Parsons: 1 propose also with your permisdion, Sir, to
answer questions Nos. 639 to 642 together. Government have no informa-
tion ‘as to the price per maund of castor cake and cake dust during the last
five vears, or the places over the different railways where cake or cake dust
i available. They are calling for the information in reply to «uestions

Nos. 639 and 640 and will furnish it to the Honourable Member on
receipt.

IRcoME FROM THE SaALE or TREES ON THE DIFFERENT RaiLways,
643. *Mr. Mukhtar 8ingh: Will Government be

: leased to state
4he amount of income from the sale of trees on the Pdiﬁerent rnil:mvs
during the last five years? )

PraxTING, CULTURE ARD SaLe or TREFS ON THE DIFFERENT Ramwars, -

644 *Mr. Mukhtar Singh: Will Government be pleased to state

the method of planting, nourishing and selling the t 8
lines of the different railways? g rees on the railway

ExPEXDITURE [ON THE PLANTING XD CuLsvee or Trees oN TH®
DIFFERENT RalLways, gre,

645. *Mr. Illlhtl_r Bin_gh: . Will Government be plessed to state
the amount of expenditure incyrred on the planting and nourighing of the
trees on t;u;' reilway lines each year and the income got from these trees
each year |
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Recrurrunnr or Gyrprress oN THE GovERNMENT RAILWAYS.

646. *Mr. Mukhtar Bingh: (o) Are there some quslified men employed’
for the planting and rearing of the trees on the Governmemt railways?

(b) 1s the system uniform on all the railways or is there same difference-
in worling?

(c) Wherefrom and how are these men reeruited to work om this import--
ant job of planting and rearing the trees?

. Mzx. A. A. L. Parsons: 1 propose again, Sir, to answer this and the three-
questions folewing together, that is to say, Nos. 643 to 646.

Government have no information. Qur statistics do not shbw these
reccipts separately from other receipia.

GRrazING Laxps Nrar Rainway LiNes..

647. *Mr. Mukhtar Singh: Is the land on both the sides of the Gov-
ernment railways used for grazing cattle by the adjoining villages? If so,
will Government be pleased to state the precautions taken in order to-
avoid accidents on the railway lines? .

Mr. A A L. Parsons: Yes and trespassing on railway land for the-
purposes of grazing cattle is also not unknown. Fencing is provided
round station yards and near level crossings, on sections of line running.
through densely populated districts at the discretion of the Railway
Administration.

Naves o MruBers oF THE ADvVISORY COMMITTEES OF THE Nonm
WesTeex axD East INDIaN RarLwavs.

648. *Mr. Mukhtar Singh: Will Government be pleased to state
the names of the genflemen who are serving on the North-Western Railway
and East Indian way Advisory Committees?

Mr. A. A. L. Parsons: The pames of the members of the Local
Advisory Committees are published in the time-tables of the respective-
railways and the Honourable Member should refer to them:.

Issur oF INTERMEDIATE AND THirD Crass Rervry Tickers ox
RarLwavys.

640. *Mr. Mukhtar Singh: Have Government made any arrangements
to allow intermediate and third class return tickets on the railways? If
so, will Government be pleased to state the names of the railways on
which the system is in vogue? If the -answer be in the negative, will
Government be pleased to state its reasons for not adopting this course?

TssuE or Inuannnuﬂr aNp Trirp Crass Rerury Tickers ox
Rarnwars,

650. *Mr. Mukhtar Singh: Has the system of granting relurn inter-
mediate and third class tickets been tried an any of the railways apd with-
what results? If the answer be in the negative, do Government propose to
congider the advisability of trying this system as am enperimenml measure -
on one of the railways at an early date?
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Mr. A. A. L. Parsons: I propose with your permission, Bir, to answer
~questions Nos. 649 and 650 together.

No arrangergents have been made for the general issue of intermediate
and third class return tickets on railways. Certain railways, however,
issue return intermediate class tickets at reduced fares, for example, the
East Indian, Eastern Bengal and Bengal-Nagpur Railways. As regards
third class passengers, it is felt that where t.hgs ﬁrl_anc{al pogltlon of rail-
.ways permits of a reduction in fares, a reduction in single journey fares
is more desirable than reduction on return fares.

Experiments are, however, being made on certain railways by giving
return lower class tickets at cheaper fares for week-ends, holidays and.
melas, efc. These railways are,the Bengal Nagpur, Bombay. Baroda
and Central India, Eastern Bengal, Madras and Southern Mahratta, Great
Indian Peninsula, South Indian and His Exalted Highness the Nizam's
“Guaranteed State Railways.

Further developments must depend on the results of these esperiments.

‘Mr. Gaya Prasad Singh: Are Government aware that the Bengal and

North Western Railway have discontinued the practice of issuing return
tickets? :

Mr. A. A. L. Parsons: Return third class tickets?

Mr. Gaya Prasad Singh: Return tickets for all classes. They do not
“issue return tickets at all.

Mr. A, A. L. Parsons: The Honourable Member appears to have the
information which he seeks to obtain from me.

Mr. M. K. Acharya: Is there any idea of abolishing intermediate class
tickets on the various railways?

Mr. A. A, L. Parsons: No immediate idea, Sir.

1

‘FINANCIAL RESULTS OF THE INTRODUCTION OF FirsT awDp Secoxp CrLass
RetverN TicEETs oN RaInways.

651. *Mr, Mukhtar Singh: (a) Will Government be pleased to state

“the financial results of issuing first and second class return tickets on
the different railways?

(b) Has the system been a paying one and has it compensated the loss
"in fares by attracting more passengers? '

(c) Will Government be pleased to state the railways upon which the
-system of granting first arnd second class return tickets is in force?

(d) Will Government be pleased to state why the system is not nsed
~on all the railways if useful and why it is not abandoned if it is wasteful?

Mr. A. A. L. Parsons: (a), (b) and (d). The financial results are not
- -yet known.

(c) ‘1. Bengal Nagpur. _
2. Bombay, Baroda and Central India.
8. Eastern Bengal.
4. East Indian.
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B, Great Indian Peninsuls.

6. Madras and Southern Mahratta.
7. North Western.

8. South Indian.

RECOGNITION OF THE SERVICES AND TALENTS OF ABDUL AzIz, A FORE-
MAN OF THE Rainway Worksaor at MoORADABAD.

‘652. *Maulvi Muhammad Yakub: (a) Are Government saware thab
Foreman Abdul Aziz of the Moradabad railway workshop prepared a model
of .ﬂ}’e town of Hardawar and sent it to England for the Wembley Exhibi-
tion? .
(b) Are Government aware that the said model was very much appre-
ciated at the Wembley Exhibition?

(c) Are Government aware that besides making the model mentioned
above the above-named foreman has invented also certain other useful
articles ?

(d) Are Government aware that Abdul Aziz has not yet received any
recognition for his long and meritorious gservices although he made repre-
sentations to his higher authorities?

(e) Do Government now propose to make a recognition of the services
and talents of the said Abdul Aziz in some appropriate form?

Mr, A. A. L. Parsons: Information is being cbtained and, on receipt,
will be furnished to the Honourable Member.

ExprroYMENT OF o Lapy Ticker CoLLEcTOR AT HARDiWAR.

653. *Maulvi Muhammad Yakub: (a) Is it a fact that Mrs. V. Paul,
formerly a lady ticket collector at Hardawar, was discharged from service
because the post of a lady ticket collector at Hardawar was abolished ?

(b) Is it also a fact that Mrs. V. Paul was a senior lady ticket
collector while her juniors are still in service?

(c) Is it not the general rule that when a post is abolished the
most junior incumbent in that cadre is dischar.ged and not the senior ones?

(d) Why was not this practice adopted in the case of the abolition of
lady ticket collector’s post at Hardawar?

(¢) Do Government propose to direct the Divisional Superintendent,
East Indian Railway, at Moradabad to look info the matter?

(f) Why was the post of a lady ticket collector at Hardawar brought
under reduction? .

(9) Are Government aware that Hardawar is a big place of Hindu
pilgrimage, where thousantls of femals pilgrims flock every year?

(h) Are Government prepared to consider the desirability of keeping a
lady ticket collector at Hardawar? i

Mr. A. A. L. Parsons: (a) to (d) and (f). Government have no informa-
tion,

(¢) No, but the attention of the Agent will be drawn, to part (h) of
the question.

(q) Yes.
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RerENTION OF THE SERVICEs OF MR. P. A, Yovne a0 aw Asmm
Ruxxine SHED FormmaN ar MORADARAD.

654, *Maulvi Muhammad Yakub: (a) Why were the services of Mr.
P. A. Young, a night shedman at Moradabad, dispensed with before he
. had reached the age of 55 years?

(b) Is it a fact that the said Mr. Young wes given an increase in
October, 19267?

(c) Is it a fact that this Mr. Young was sent as a driver to Mesopotamia,
where he served with credit from 1919 to 1921?

(d) Is it also a fact that while at Mesopotamia Mr. Young was oon-
sidered fit to officiate as a Loco. Foreman?

(e) Is it also a fact that only in 1928 he was appointed as a Running
Shed Foreman at Dehra Dun?

() Do Government propose to inquire into the matter and consider the
question of retaining the services of Mr. Young as an Assistant Running
Shed Foreman until he has completed his 55 years of age?

Mr. A. A, L. Parsons: Government have no information and do not
propose to issue any orders in the matter.

FreQuesT Disuissars ox THE Ovpr axp RoRILEHT D SrcTION OF
THE East INDIAw R.uuru

655. *Maunlvi Muhammad Yajub: (a) Are Government aware that
cases of dismissal have latelv become a common practice on all the Rail-
ways generallv and the Oudh and Rohilkhund Railway section of the
Fast Indian Railwayx in particular where employees are discharged from
service for an ordinary fault?

(b) Do Government propose to direct the Divisional Superintendents
of Railways to use paragraph II with great care and caution?

Mr. A. A. L. Parsons: (a) No.

gb)dGovemment have no reason Yo believe that any instructions ure
neede

OVERWORKED ASBISTANT S'rmmt MasTERS AXD P?IN‘TS!!E\ ON THE
East Ixprax Rarnway.

656. *Maulvi Muhammad Yakub: (g) Are Government aware that an
assistant station master on the Moradabad-Ghaziabad secfion of the
East Indian Railway has to work for 12 hours continuously in the night?

(b) Are Government aware that the assistant station master’s duty
includes the passing of trains as well as booking of passengers and their
luggage?

(c) Are Government also aware that many a pointsman on the East

Indian Railway has to perform his most responsible duty eontinuously for
12 hours?

(d) Do Government propose to direct the Agents of Railways to make
s full inquiry into the matter and take whatever action is necessary?
Mr. A. A. L. Parsons: Government have no information. They have,

kowever, sent the Honourable Member's question to the Agené, Bast
Indian Rallwsy
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Maolvt Muhammad Yakub: Have the Government got any infotthation
about anything that goes on on the railways?

Mr. A. A. L. Parsons: A certain amount, Sir.

UrtinisatioN of THE FiNe Furxp AT MoRapaBaDp ror THE UPKEEP
AND Ilrnonmjr oF THE PRINCE oF WaLzs’s Ratuway
ScrooL.

. 657. *Maulvi Muhammad Yakub: (a) Is it a fact that a major portion

of the fine fund at Moradabad is contributed by the Indian staff? 1s 1o

algo a fact that 8 major portion of the fine fund is spent on concerts and

g‘a:lllces for the enjoyment of the European and Anglo-Indian officers of the
ilway ? ; ’

(b) Are Government aware that the Prince of Wales’s Railway School
&t Moradabad is in a wretched condition for want of funds and has got
neither a building of its own nor an efficient staff and the teaching there is
confined to a lower standard?

(¢) Do Government propose to issue orders that the fines paid by the
Indian staff should all be spent on this school which should be properly
conducted, housed and raised to the standard of a High School in order
to afford educational facilities to the children of the Indian staff?

Mr. A. A. L. Parsons: Government have no information. They will,
however, draw the Agent’s attention to the suggestions made by the
Honpourable Member.

Provision or a. Rest Room ror THE RELIEVING STAFF AT MORLDABAD.

658. *Maulvi Muhammad Yakub: (g) Are Government aware that
there is no rest room for the relieving staff at Moradabad, which is a big
railway junction and the headquarters of a railway division and where a

- large number of the relieving staff has to come on frequent occasions?

(b) Do Government propose to issue orders that a rest room be pro-

vided at an early date at Moradabad for the use of the relieving staff?

Mr, A. A. L. Parsons: (a) Government have no information.

(b) This is & mgtter which the Agent, East Indian Railway, is com-
petent to deal with. A copy of ‘g-he question and answer will be sent to him
for such action as he may consider necessary.

EMPLOYMENT OF OFFICERS OF TH¥ INDIAN ARmY IN CiviL DEPARTMENTS.

659. *Lieut. Sardar Muhammad Nawaz Khan: (a) Is it a fact that
cfficers of the Indian Army used to be permitted, if they liked, to have
themselves transferred to the Civil Service in India?
~ (b) Is it also a fact that officers of the Indian Army are still permit-
ted, if they like, to have themselves transferred to the Political Service in
India?

(c) It the answers to (a) and (b) are in the affirmative, are Government
prepared to corsider the question of permiting officers of the In¥ian Army,
if they like, to have themselves transferred to the Civil Service in Indin?

(d) It the answer to (c) i¥ in the negative, will Government state
the reasons for the discontinuance of the practice mentioned in (a)? -
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. The Honourable Sir Alexander Muddiman: (a) Military officers used to
be recruited for civil duties in the non-regulation provinces. -

(b) Officers of the Indian Army are eligible, if selected, for service in
the Political Department of the Government of India.

(c) The answer is in the negative.

(d) Military officers were originally employed on civilian duties in the
less settled areas, and as the methods of administration became more
ordered, their recruitment was gradually diminished.

Mr. B. Das: May I enquire if, by allowing military officers to do civil
duties in certain provinces, Government do not deprive officers of the Indian
Civil Bervice and Provincial Civil Service of chances of enjoying the benefits
of those posts? -

The Honourable Sir Alexander Muddiman: By the number of posts
occupied they undoubtedly do.

Tue P. W. D. Cope.

660. *Mr. E. F. Sykes: Referring to the answer given to part (a) iii
of question No. 270 of August 31st, 1926, from whom does the P. W, D.
Code derive its authority? '

The Honourable Sir Bhupendra Nath Mitra: In part from the Secretary
of State for India in Council and in part from the Government of India.

Mr. E. F. Sykes: Will the Honourable Member indicate how we may
distinguish between those portions which derive their authority from the
Secretary of State and those which derive it from the Government of India?

The Honourable Sir Bhupendra Nath Mitra: If I had to answer that
question here, it could not be done within the limit of an answer to a ques-
tion, because I would have to explain the entire position about the financial
control of the Secretary of State for India in Council over expenditure
chargesble to the revenues of India- '

GrievaNces oF LucaaGe PorTers aT Howragm.

661. *Mr. N. M. Joshi: (a) What steps, if any, have been taken by the
East Indian Railway authorities to remove the grievances of Howrah
station luggage porters? .

(b) What is the name and rank of the officer deputed by the Agent to
inquire into their grievances?

(c) Is it a fact that he has submitted his report? If so, when was the
report submitted?

(d) If so, what are the recommendations made by the inquiry officer?

() Is it a fact that the Agent has refused to supply a copy of the report
to the members of the Advisory Committee, and if so, why?

(f) Is it & fact that the Agent has refused to include the questions of
payment of licence fees payable by the porters in the agenda for discus-

, sion by the Advisory Committee? And if so, why?

.. The Honourable Sir Oharies Innes: (a) The matter has received the
attention of the Agent, East Indian Railway, who has deputed an officer
of the Rallway to enquire into it.
" (). I do not know.
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(c) and (d). Govermment are awaiting the Agent’s report on the matter.

(¢) dnd (f). The Advisory Committee have been informed by the Agent.
that the proposals in connection with the licences to porters at Howrah will
be circulated among them for expression of opinion before anything definite-
is settled. '

Repverion oF THE Licexce Fees or PorTERs EMPLOYED AT Howran.

662. *Mr, N. M, Joshi: (a) Is it a fact that Mr. Legge, the late Agent,
East Indian Railway, recommended the reduction of the Iicence fees of
the Howrah porters from Ra. 7 to Rs. 4 a month?

(b) What is the total number of porters paying Rs. 7 a month to-
w, Mr. Murgatroyd, the present contractor? :

(c) What is the income of this contractor derived from licence fees
per month?

(d) What was the last salary of Mr. Murgatroyd before he retired fforr
the East Indian Railway?

(¢) What experience has the contractor had of supervision of Indian
labour before he was appointed?

.The Honourable Sir Charles Innes: (a) The Agent called upon the late-
contractor to say whether the monthly fee paid by the porters could not be
reduced from Rs. 7 to Rs. 5 but as already stated in answer to the prewious
question the wHole question of the payment by these porters is under
enquirv by an officerwof the Railway. :

(b) The number of coolies employed at Howrah in 1925 was approxi-
mately 800. :

(¢) It was estimated in 1923 that the net earnings of the contractor were
between Rs. 1,400 and 1,500 a month. He is, however, respossible for the
payment of claims for any losses caused by the coolies.

The amount of supervision exercised by the contractor has also been in-
creased and the present earnings are not known.

' (d) Rs. 530 per mensem.
(¢) Government have no information.

ABOLITION OF THE SYSTEM OF FREE LABOUR RENDERED BY LrUGeiGE
PorTers atr Howrag.

L]
663. *Mr. N. M. Joghi: (a) Is it a fact that the licensed luggage
porters at Howrah carried out the work of loading and unloading booked -

luggage and parcels and conveying them between the train and the-
various offices free of charge for several years?

(b) When was this begari or free labour system. sanctioned by the
East Indian Railway authorities?

¢) Is'it & fact that the contractor cancelled tlie licence of an -
"refl.ssing to render begari? ny porter

The Honourable Sir Charles Innes: (a) and (b). The arrangéments.
in April 1031 bebween the East Indian le"’?(y 'und the Goste Catemade.
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tincluded a condition that the contractor should supply free of charge a cer-
tain number of coolies to load and usload luggage and parcels in gnd from
trains and offices.

(c) The information is not available; but the Agent has issued instruc-
‘tions that the begar system shall be abolished.

Exrension or THs FariprurR CHarMacURIA RaiLway 70 Barisar.

684. *Hajfi Ohsudhury Moliammad Immail Khan: (a) Is it & fact that
‘the Government of Bengal utgently requested to extend the proposed
railway project Faridpur Charmaguria up to¥Baeal?

(b) Is it a fact thet the Rallway Board promised to have $his project

‘investigated in the.cdld weather of 1986-27? - -

(¢) Will Government be pleased to state whether the actual investigs-
tion of the Barisal extension has been commenced? If so, when was it
-comamenced and when is it likely to end?

(d) Do Government propose to place the report of the investigation
.before the Standing Finance Committee for Railways, and i so, when?

Mr. A. A. L. Parsons: (a), (b) and (c). At the request of the Govern-
ment of Bengal a traffic survey of the Charmaguria-Barisal section has
‘recently been carried out and the results are awaited. o

{d) If on consideration of the traffic report and the estimate of the cost
of constructing the line, Government come to the concludion that it is de-
sirable to build the line, the proposal to do so will be*referred to the Stand-
ing Finanee (_.‘fmmittee for Ralways.
*
NouBee or PasseNoERS OF THE DIFPERENT CIASSES CARRIED ON THE

PRINCIPAL RAILWAYS DURING THE PIRST EIGHT MONTHS or 1926-27.

665. *Hajl Ohaudhury Mohammad Ismail Khan: (a) Will Government
be pleased to state the total number of first and second class passengers
carried during 1926-27 up to whatever month available in each of the
Railways in India? i

(b) Will Government be pleased to state the total number of third and

intermediate class passengers for the same period and for the same Rail- .

ways?

Mr. A. A L. Parsons: A stntcainent showing the number of first, secgind,
intermediate and third class passcngers carried on the principal railway
systems during the first 8 months of 1926-27 has been sent to the Honour-
able Member.

FINaANCIAL EPPECT OF THE LasT Repvcriox or Rarway Fares,

666. *Haji Ohaundhury Mohsmmad Ismall Khan: Will Government be
pleased to state the financial effect of the last redutdion of railway farea
-on the earnings from the first and second class passenger traffic and that of
.the third class passenger traffic showing a total incresse or decrease in
the earnings of Railways from those classes of traffic before that reduation?

Mr. A. A. L. Parsthis: The result of the reductions by clasees is viot ¢
“Ehown but s shétement showing the totd) mumber of passengets cadtied and
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the {)menger esminggr.g_nhclalfs I Railways for the period April to Novem-

or a8 compargd with the corregponding period in 1925 has b nt
to thggﬁnnoumble ember. oponcing p o e

&
EstimaTip Loss ON AccorsT OF THE REDUCTWN oF RalLway FamEs.

667. *Haji Ohaudhury Mohammad Ismail Khan: Will Government be
2leased to state the anticipated loss or profit on the earnings from the first
and second class passenger traffic and that of the third and intermediate
gl;;;?passenger traffic by the recent reduction of railway fares in February,

Mr. A. A. L. Parsons: The estimated loss for the year 1927-28, on
_account of the reduction of fares is Rs. 54 lakhs on the East Indian Railway
E 18§ khs on the North Western Railway compared with the earnings

of the year 1925-26. The estimated figures by classes are not available.

CoxstriBUTION BY THE P. axp O. CoMrany TOWARDS THE NEW
Bowsay-HowraH SPECIAL.

668. *Mr. B.. Das: (¢’ Will Govergment be pleased to state if it is a
fact that the monogram of the P. and O. Company appears on the bogies
cf the new Bombay-Howrah special running in connection with the P.
end,0. Mail? ' '

(b) 1f the answer to (a) be in the affirmative, will Government be
pleased to state if the P. and O. Company has made any contribdtion
towards the construction of the bogies composing this new special?

Mr A. A. L. Parsons: (a) Yes.' .
“gb) The%. and 0. Company have not made any direct contribution to-
vards the cost of the construction of two Imperial mail frains, but they

have agreed to guarantee 20 fares per round trip during the five months of
the slack season (May to September). This guarantee is for minimum

period of five years.
Mr. A. Rangaswami Iyengar: May I know how the question of the
manogram is connected with the question of the guarantee?

Mr. A. A, L. Parsons: I do not suppose there is any direct eqgmection.

PrrcEasE oF LiocOMOTIVES.

h *Mr. B. Das: With regard to the following remark will Govern-
ment be pleased to state what was the number, the price and name of
# the firm from whom the purchases were made?
L i in the i yvear, a I amber of condemned engines of
o e L were replaced by modera engines of higher tractive effort.”
Mr. A. A. L. Parsons: The information is being obtained and on receipt
it will be furnished to the Honourable Member.

. Prrcuasg oF Goops Wacons.

670, *Mr. B. Daa: () Will Government be pleased to state how many
of the goods wagons smounting in all to 17,143, which were on order at
the end of the year 1935-26, have been delivéred? .



1490 LEGISLATIVE ASSEMBLY. [1sT Mar. 1927.

b) How many of these were on order in India and how many in
Eng d? - & '

(¢) What is the balance still pending?

NuMBER OF WAGONS PLACE® ON THE LINE IN EACH YEAR FROM
1919-20.

671. *Mr. B. Das: (a) Is it true that 10,215 wagons were placed on the
fine during the year 1925-26?

(b) Will Government be pleased to state the figure of goods stock
(wagons) placed on the line each year from .1919-20?

WaAGON REQUIREMENTS OF STATE RaiLwavs,

672. *Mr. B. Das: (a) Did the Chief Commissioner for Railways, giv-
ing evidence before the Tariff Board in 1928 with regard to the wagon re-
quirements of railways owned by the State, make the following statement?

‘“ We think that the annual renewals on a basis of about 40 years’ life will he about
3,750. Additions will be about the same figure. So, 7,500 is what we anticipate we
shall be wanting in five years' time.” E

(b) Will Government be pleased to state in which year from now they
expect to make purchases on this basis?

(c) Was this & miscalculation, or does this represent the correct posi-
toin? '

NrmBer oF WAGONS PURCHASED FOk STATE RAILWAYs SINCE MARCH
1928.

673. *Mr. B. Das: (a) Will Government be pleased to state whether
the following statement was made by the Chief Commissioger for Rail-
ways before the Tariff Board in 1923? '

“The State Railways on the whole are rather overstocked at
present.”’

(b) Notwithstanding this how many wagons have been purchased either
for renewals or for additions in State Railways since March 19287

(c) How many of these have been ordered from sources outside India?

Mr. A. A L. Parsons: With your permission, Sir, I propose to answer
questions’ Nos. 670 to 673 together. I have not been able to collect the
information for which the Honourable Member asks in time to give it on
the floor of the House to-day, for the reason that we have not in the Rail-
way Board's office details of the orders placed by Company-managed Rail-
ways; and I am doubtful if we shall be able to collect it before the House:
rises this session. I will, however, have it collected as early as possible, *
will forward the information to the Honourable Member as soon as it is
ready, and will also lay a statement on the table of the House at the:
earliest possible opportunity after the information has been collected.

MaXUFACTURE OF WaaoNs aND LocoMorives 18 T BomBay, Baropa
AND CeNTrAL INDIa Ratnway WORESHOP AT AJMER.

674. *Mr. B. Das: Will Government be pleased to state:

(¢) Whether the Bombay, Baroda and Central India Railway

workshop at Ajmer has manufactured (i) wagons and (i)
locomotives ?
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(%) What was the output for each of the last ten years?

(c) What was the average price of each year’s output for wagons
and locomotives and wag the price cheaper than the price at
which purchases could be made?

(d) Is it the Government’s intention to continue such manufacture
in the shop?

Mr. A. A. L. Parsons: (a) Yes.

(b), (c) and (d). Government have not got the information for which the
Honourable Member asks; but I thay mention that the system of accounts
maintained by the Bombay. Barods and Central India Railway workshops,
and the cost of manufacture, are being investigated by Sir Arthur Dickin-
son’s Committee, and the question whether manufacture should be conti-
nued will no doubt be considered by the Railway Administration on the
receipt of that Committee’s report.

RuNXING or CERTAIN TRsINS BETWSEK PaTNa aND BHAGALPUE.

675. *Raja Raghunandan Prasad 8ingh: Has the attention of Gov-
ernment been drawn to the Ezpress (Patna) of the 29th January last
publishing a letter addressed by the leading barristers and vakils of the
Patna High Court headed by Sir Ali Imam to the Divisional Superinten-
dent, East Indian Railway, Dinapur, urging the re-running of the trains
which till recently left Patna and Bhagalpur at 11 p.m. arriving at Bhagal-
pur and Patna next morning at 7-30 A.M. and 6-60 a.M. respectively? Do
Government propose to give necessary directions for the removal of the said

grievance soon ?

Mr. A. A, L. Parsons: Government have not seen the letter referred to.
The Honourable Member is referred to the answer given to questions
Nos. 281 and 282 asked by Kumar Ganganand Sinha on the 7th February

1927.
Tug BauNsi-Nava Dumra-Sainrmra Rariway Prosecrt.

676. *Raja Raghunandan Prasad Singh: Do Government propose to
extend the Bhagalpur-Baunsi Branch line to New Dumka (Santhal Par-
ganas) or to connect the latter with the Loop Line at any station thereon

that may be found convenient for the purpose?

Mr. A. A, L. Parsons: The Baunsi-Naya Dumka-Sainthia project is being
investigated by the East Indian Reilway Administration along with certain
other connections in the area- If as a result of this investigation these
L'nes are found to be remunerative, their construction will be taken in hand.

RATES CHARGED BY RAILWAYS ON KHADDAR, INDIAN MILT-MADE CLOTH
AND FOREL;x PIECEGOODS.

677. *Raja Raghunandan Prasad Singh: (a) What is the transport rate
on khaddar and ‘what on Indian mill-made cloth and foreign piecegoods?

(b) Is it a fact that the transport rate on khaddar has been increased
147 per cent. during the last 5 years, whereas that on Indian mill-made
cloth and foreign p:ecegoods reman the same as before?

(c) If the answer to (b) be in the affirmative, will Government be plauad
to indicate the groungd for such distinetion made by the Railway Board?

B2
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(d) What are the prevailing transport rates on Indian mill-made cloth
and foreign piecegoods respectively? What increase, if any, has been
made therein side by side with the increase of the rate on khaddar?

Mr. A. A. L. Parsons: (a) The meximum general permissible rates on
khaddar, Indian mill-made cloth and foreign p:eoagoods are the same and

are as follows:

In bales press packed ‘83 pie per maund per mile at Railway Riek.
*62 pie per maund per mile at Owner's Risk.

Not press packed 1°04 pio per maund per mile at Railway Risk.
‘83 pie per maund per mile at Owner’s Risk.

(b) No.

(c) Does not arige,

(d) The permissible rates on Indian mill-made cloth and foreign piece-
goods are, as I have said in my reply to (a), the same. Indian mill-made
cloth, foreign piece-goods and khaddar are all classed under the heading of
piecegoods. A statement showing the incresses made since the year 1920
on the permissible rates generally applicable for piecegoods has been sent
to the Honourable Member. On 'certain railways khaddar was being
charged for under a lower classification which prevlously existed for gareh
cloth, but this was rectified in the year 1924, and since the year 1926 gamh
cloth has also been classified under plecegoods

APPOINTMENTS POR QUaLIFIED CANDIDATES OF THE LATE STarP SELEC-
TiON Boaro.

678. *Mr. Gays Prasad Singh: (¢) Will Government be pleased to lay
on the table a statement showing separately the number of departmental
men and outsiders passed by the Btaff Selection Board (now merged into
the Public Service Commission) in the 1st dand 2nd divisions, respec-
tively, at each examination, since the creation of the Board and
the number of those who have since been permanently provided for in the
respective grades for which they qualified?

(b) Is it a fact that some of the men who passed the Board's examina-
tion as outsiders in the year 1920 or so, still remain unprovided for, or are
holding either temporary appointments in the same division for which
they qualified or remain confirmed in the lower division, whilst those who
passed the test in subsequent years have since been confirmed in the upper
or the lower division as the case may be?

(c) 1f the reply to (b) above be in the affirmative, do Government
prcpose to issue necessary instructions to the heads of Departments that
persons already qualified for the upper or the lower divisions respectivel
should ‘first be provided for in the next vacancies in the order in whi
they passed the examination before entertaining men who passed in sub-
sequent examinations?

Mr. J. M. Dunnett: (a) A statemenrt is being forwarded to the Honour-
able Member.

(b) Of the 186 outside candidates who qualified for the upper division
in 1920, 36 have been provided with permanent posts in the upper division; -

of the remainder, 81 have dropped out for various reasons, many of them
having become over age, and 19 are known to be occupying temporary or
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permanent posts outside the upper division in the Central or Provincial Gov-
ernments’ Secretariats. There has been no upper division test for outsiders
since 1920. Out of the 198 candidates for the lower division who qualified
96 have received posts. First appointments are ag a rule offered according
to date of qualification, but confirmation rests with the Department con-
cerned. Information as to the number of departmental candidates who
have passed the upper division test and have so far not been promoted to
upper division appointments is not readily available but will be collected
and. supplied to the Honourable Member in due course if he so desires.

(¢) No, the matter must continue to be regulated by the Heads of De-
partments and offices concerned, and the Public Service Commission.

Mr. B. Das: May I enquire why the Staff Selection Board and the
Public Service Commission do not reeruit staff for the lower division and
upper division of the Railway Board establishment?

Mr. J. M. Dunnett: That question should be addressed to the Member
in charge of the Railway Department within whose cognizance it is.

Mr. B. Das: May I enquire why the Railway Board undertakes special
recruitment of their staff in the lower and upper grades and why the Staff
Belection Board and the Public Service Commission do not recruit them?

Mr. A. A L. Parsons: Will the Honourable Member put a question
down?

SireeUaRDING O¢ THE INTER¥STs OF QUALI¥IED CANDIDATES OF THE
LaTE Starr SeuecrioN Boarp.

679. *Mr. Gaya Prasad Singh: (a) Is it a fact that the Public Service
Commission have held the recent examination in spite of the fact that in
almost every department there is already a number of passed men await-
ing promotion or confirmation? If so, will Government kindly state if
the number of vheancies likely to occur duming the next finanoial year is
expected to be so large as to provide for the present passed men as alsc
to provide scope for an additional number of men who may be declared fit?

(b) What action do Government propose to take to safeguard the inter-
ests of the present passed men, so that they should have prior claims for
promotion or confirmation as compared with the men who now happen to
pass the recent examinations?

‘Mr. J. M. Dunnett: (a) Before the decision to hold the examination
in 1926 was taken a careful estimate® was made of the number of outside
candidates who must be declared qualified in order that the Public Bervice
Commission might meet the demands of the Departments for staff in the
ensuing year. Owing to the fact that many of the vacancies are tempo-
rary and for various other reasons. many of the departmental candidates,
who are serving in a lower grade than that for which they have qualified.
‘are not effective candidates for vacancies which occur and it was necessary
to pay regard to this fact in making the estimate.

(b) Government are gatisfied that the legitimate interests of the
existing passed men will not be overlooked by the heads of the Depart-

“ments concerned.
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APPOINTIIN’I.‘B IN "EB3TAIN DBPABT“NTS U'KXDER THE Goumm or
IND1La.

680. *Sir Purshotamdas Thakordas: 1. Will Government be pleased to
give a complete list of appointments in the Posts and Telegraphs, Income-
tax, Northern India Salt Revenue, and Cantonment Departments which

fall under (a) rule 6 and (b) rule 7 of the Public Service Commission (Funec-
tions) Rulea?

2. Will Government be pleased to explain the reasons for deciding that
the appointments in these Departments in part 1 above, which are covered
by Rule 7, may be filled without consulting the Commission?

8. Will Government be pleased to state, why, in the case of selection
appointments the reference of a memorial by the Governor General in
Council to the Commission is made optional in rule 12 instead of obli-
gatory?

The Honourable Sir Alexander Muddiman: (1) 1 will make enquiries of
the Departments concerned, and will furnish the Honourable Member, if
possible, with the list asked for.

(2) Where an officer has already been selected to hold His Majesty’s
commission or to be a member of an All-India Service or of a Central
Service, Class I, and his capabilities have been further tested by experience,

2 is not thought necessary to consult the Commission again as to his
tness.

(3) Memorials include representations of every kind, and will in many
cases relate to matters which cannot usefully be referred to the Commis-
sion. As regards the particular tvpe of memorial referred to by the Hon-
ourasble Member, namely, protests against non-selection for a selection
appointment, non-selection is not a disciplinarv measure. The authority
responsible for administration is in the best position to promounce on the
relative merits of officers already in service, and it must be left to such
authority to decide whether the Commission’s advice is required.

S8ir Purshotamdas Thakurdas: Do the same rules apply to petitions to
be forwarded to the Becretary of State?
The Honourable Sir Alexander Muddiman: I am not very familiar with

the petition rules. If the Honourable Member will put a question down,
I shall be able to give him a correct answer.

NEer EarNines or THE BENGAL aNp NorTH-WESTEEN RalLway,

681. *Sir Purshotamdas Thakurdas: (¢) Will Government be pleased to

state the net earnings of the Bengakand North-Western Railway Co., Ltd.,
for the year ended 80th SBeptember, 1928?

(b) What is the earning made by the Bengal and North-Western Rail-
way Co., Ltd., in exchange, during the year ended 80th September, 1928,
snd what was the figure for the corresponding previous year under that
head ?

(¢c) Is it o fact that the said Railway has lately paid a dividend of
18 per cent. per annum including bonus, as against 14 per cent. per annum
of the previous year?

(d) Will Government be pleased to state if they are prepared to place
the agreement with this Company before the Railway Finance Commitise
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with a view to that Committee satisfying themselves that no effective
method of reducing the earnings of this Company is feasible with s view
%o better service being made available to the travelling public on that line?

Mr. A. A. L. Parsons: (a) The net earnings of the Bengal and North-
Western Railway system for the year ended 30th Septea?l;gfar, 1926, were
Rs. 2,20,84,163. Of this the Company’s share was Rs. 1,24,29,735.

(b) £87,847 and 82,210.
(c) Yes.

(d) No. Such an enquiry would not be within the functions of the
‘Btanding Finance Committee.

8ir Purshotamdas Thakurdas: Do the Government consider that a 16
per cent. dividend on railway shares is a reasonable dividend?

Mr. A. A. L. Parsons: If it were paid on the full capital expenditure
-of the railway, I think the Government of India would probably consider
it very high. The position is that these dividends have only been paid in
the last two years on the ordinary stock of the Bengal and North-Western
Railway, the total amourt of which 18 £3 million, or say Rs. 4 crores,
whereas the capital expenditure on the Railway is over 103 crores.

Sir Purshotamdas Thakurdas: How is the balance of 6 crores met then?

Mr. A. A. L. Parsons: I cannot give all the details, but the chief part
was met. by the issue of preference stock and debentures to the extent,
I think, of £3 million, bearing interest at low rates of either 3} or 4 per
cent. ; and part both of the debentures and the preference shares have been
brought up by the Company and cancelled.

Mr. A. Rangaswami Iyengar: May I know whether the Government
are satisfied that these huge dividends are not earned by deteriorating the

administration and the services rendered to the public?

Mr. A. A. L. Parsons: Yes, Sir. One of the Members of the Railway
Board made an inspection of the Railway recently and his report was
quite favourable. I am glad alsc to know from my friend Mr. Gaya Prasad
Singh that a good many complaints of inadequate services have been

recentlv removed.
Mr. Gaya Prasad Singh: Not at gll.

Sir Purshotamdas Thakurdas: With refercnce to the answer of the
Honourable Member to part (@) of my question, do I take it that the
Railway Board would have an objection to putting before the Railway
Finance Committee a copy of the latest report of that Company, if that
were called for by a member of that Committee ?

Mr. A. A. L. Parsons: Any member of the Committee can see the agree-
ment with the Bengal and North-Western Railway, a copy of which is in
the Library. I should also be prepared to show to any member a copy
-of the latest report. The position, if T may explain further, is that, if
there were any question of taking action in the direction suggested by the
Honourable Member, the opinion we should require would not be that
of the Standing Finance Committee fc:r Railways, but of the Law Officers.
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Mr. N. M. Joshi: May I ask, Sir, whether, in view of the fact that
the Company is paying a 16 per cent. dividend, the Government of India
will ask them to improve the prospects of the employees of that Company?

Mr. A. Rangaswami Iyengar: Am I to understand that the Government
have examined' this matter and satisfied themselves that the standard of
efficiency of this administration is not below the standard of efficiency of
other companies which are paying a much smaller dividend? Have they
-made inquiries as to how this huge dividend is being paid?

Mr. A. A. L. Parsons: As I think my answers have shown, we have
obviously gone into the question of the size of the dividend. We have not
made a comparison of the services rendered by this company with that

rendered by other companies hecause comparisons of that kind are generally
infructuous.

Mr. Gaya Prasad Singh: Will the Government be pleased to make
available to this House the report to which reference has been made in
course of my friend’s previous reply?

Mr. A, A. L. Parsons: | am afraid not; it is a purely departmental

Gocument, not written in terms which would make it suitable for me to
lay it on the table.

Mr. M. S. Aney: May I know what the Honourable Member means
when he says Government have instituted no comparison between the
efficiency of the services rendered by this company and the efficiency of
the services rendered by other companies, when at the same time the Gov-
ernment maintain that inquiries made show that its condition has
mproved?

Mr. A. A. L. Parsons: I am afraid I do not quite understand my Hon-
ourable friend’s question. We have not instituted a comparison between
the Bengal and North-Western Railway and other companies for the
reason that we do not think s comparison of that kind would serve any
useful purpose; but we have satisfied ourselves that the conveniences and
8o on offered to travellers and to consignees of goods on the Bengal and
North-Western Railway are up to the mark.

Drcisiox or THE Privy COUNCIL IN THE CASE OF Ganesm LaL 7.
Knuerea MoEAN MAHAPATRA.

682. *8ir Hari Singh Gour: (a) Has the attention of Government been
drawn to the decision of their Lordships of the Privy Council in Ganesh
Lal v. Khetra Mohan Mahapatra repprted in 81 C. W. N. 25 in which
their Lordships are reported to have held that the mortgagor’s liability on
his personal covenant in a registered mortgage is subject to the limitation:
of 8 years as provided in Article 66 of the Limitation Act?

(b) Are Government aware of the stir this decision has caused in the
country as noticed by 81 C. W. N. LXV in its editorial notes?

(c) Will the Government be pleased to state whether they propose to
take any action to overrule the Privy Council?

The Honourable Sir Alexander Muddiman: (s) Government have seen
the judgment to which the Honourable Member refers.

. (ib) They are mot aware that it has caused any apprehension in the
country. .

(¢) Government are considering what action, if any, should be taken.
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Mr. B. Das: May I enquire if the Government of India have the
statutory power to overrule the findings of the Privy Council as stated in
this question?

The Honourable Sir Alexander Muddiman: My Honourable friend Sir
Hari Singh Gour apparentlv thinks thev have, and I do not think it is
necessary to differ from him.

Sir Harl Singh Gour: May I beg to enquire whether the Honourable
Member implies that the powers of the Central Legislature to overrule
the Privy Council are doubted? '

) The Honourable Sir Alexander Muddiman: I venture for once to agree
with my Honourable friend; he apparently did not hear my reply.

APPOINTMENT OF SIKHS A8 AsSISTANT SECRETARIES AND SCPERINTENDK:TS
IN THE GOVERNMENT OF INDIA SECRETARIAT.

683. *Sardar Kartar Singh: (¢) What is the total number of Assistant
Secretaries and Superintendents in the Government of India Secretariat .
Offices and their educational qualifications ?

(b) Will Government kindly give the above information as below:

(1) Number of Muhammadans,

(2) Number of Gurkhas and other Hindus,
(3) Number of Indian Christians,

(4) Number of Sikhs? . )

(c) What is the proportion of each community ?

(d) Do Government propose to take steps to employ Sikhs in future tem-.
porary and permanent vacancies for these posts at least for the next three
tyears? .

The Honourable Sir Alexander Muddiman: (a), (b) and (¢). The in-
formation will be collected and supplied to the Honourable Member in due-
course. '

(d) Government have elready issued orders regarding the steps to be

taken for the redress of communal inequalities in recruiting their clerical
staff. Departmental promotions are however a different matter, and must

continue to be regulated by merit.

Ixcrusion of THE HistorY OF ENGLISH LITERATURE ‘A8 AN OPTIONA!L
SuBsECT POR THE INDIAN AUDIT aND ACCOUNTs SEkvICE
- ExaMivaTion.

684. *Pandit Nilakantha Das: (a) Is it a fact that the History of
English Literature is not one of the optional subjects for the Examination
held to recruit men for the Indian Audit and Accounts Service?

(b) If so, are Government prepared to consider the advisability of in-
cluding the same as one of the optlpnal papers for the said Examination?

" 'The Honourable Sir Basil Blackett: The question of the revision of the
schedule of subjects for the Indian Audit and Accounts Service Examina-
tion is being considered by the Public Service Commission.
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CoxpiTioNs. oF SEwick oF MEuBER3 or THE INDIa UNarracEsp List

685. *Mr. Gaya Prasad Singh: (¢) Will the Government be pleased to
state if they have sent, or propose to send a report to the Secretary of
State, on the subject of the alleged grievances as regards conditions of

‘service of members of the India Unattached List?

(b) If so, what are these grievances, and how do the Government pro-
rose to remedy them?

Mr. G. M. Young: (a) and (b). Government have been corresponding
with the Secretary of State for some time regarding the conditions of ser-
vice of the India Unattached List—that is to say, their pay, pension and
promotion. Revised rates of pension have already been promuilgated.
The revision of pav and of the present svstem of promotion are still under
consideration,

NusBEr OF SoUTH AFRICANS OR SouTH APRIcaN FirMs TRADING IN
INDIA,

686. *Lala Rang Behari Lal: (¢) Will Government be pleased to state
thow many South Africans or Sovth African firms, if any, are trading
in India?

(b) If so, will Government be pleased to state if they have been
-allowed any concessions by the Government?

Mr. A. A. L. Parsons: (a) The Government have jpo information.
(b) Does not arise.

Grast oF Minewar. Ricars 70 o SourE ArricaN FirM 1§ THE ‘NoRTE-
Wesr FroxTiER ProvINCE.

687. *Lala Rang Behari Lal: (a) Will Government be pleased to
-state if any mineral rights have been granted to any SBouth African
firm in the North-West Frontier Province?

(b) If so. will Government be pleased to state the period for which
the grant .has been made?

Mr. E. B. Howell: No, Sir. The Honourable Member probably alludes
to the fact that in November, 1926, Government sanctioned the transfer
from Messrs. Graham and Company to the African Construction Corpora-
tion of a prospecting license for mineral oil in the Sheranni countrv. The
African Construction Corporation is however an English Company.

SHORT NOTICE QUESTIONS AND ANSWERST

PUBLICATION OF THE REPORT OF THE SANDHURST COMMITTEE.

Mr. M. A, Jinnah: (a) Will the Government be pleased to inform the
House when the Report of the Sandhurst Committee which concluded its
work on the 4th November, 1926, is likely to be published?

(b) Will the Government state what action they propose to take re-
garding the recommendations made by the Sandhurst Committee in their
“Report which was signed on the 4th November, 19267
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(¢) Do the Government propose to place their proposals in the light of
the recommendations made in the Report before the House during this
‘Session ?

(d) Do Government propose to give the House an opportunity to discuss
and deal with the recommendations made in the Report before the end
of this Session?

(¢) What step, if any, have Government taken regarding the Report
and what steps do they propose to take? »

Mr. G. M. Young: (a) As I have already indicated in my replies to
previous questions on the subject, Government are unable to say at pre-
sent when the Report will be published, but they hope to be able to give
an indication shortly.

(b) Action upon the Committee's recommendations will be determined
by His Majesty’s Government.and the Government of India in consulta-
tion.

(¢} No, Sir, the Government of India’s proposals are unlikely to be
framed before the end of this Session.

(d) Full opportunity will be given for discussion when the Government
of India after consultation with His Majesty’s Government are in a posi-
tion to inform the Assembly.

(e) Government have referred the Report to the military authorities
concerned at Army Headquarters for their comments on the recommenda-
tions, and will, in due course, submit their proposals to the Secretary of
State for India to whom they forwarded advance copies of the Report in
January. It is not possible to say anything with regard to further action
until the various authorities concerned in England and in India have been
able to complete their examination of the Report.

Sir Hari Singh Gour: May I beg to enquire whether this House will be
consulted before or after the final decision of the Government of India in
consultation with the Secretary of State is reached?

Mr. G: M. Young: This House certainly will be consulted before a final
-decision by the Government of India is taken. -

Mr. M. A. Jinnah: May I know what is the difficulty that the Govern-
‘ment of India have in publishing this Report at once?

Mr. G. M. Young: Sir, I have explained that the Government of India
are in correspondence with His Majestv's Secretary of State on the sub-
ject and until a decision has been reached I cannot tell my Honourable
friend what the difficulty is, if any.

Mr. M. A Jinnah: Do I understand, Sir, that the Secretary of State

for India has not made up his mind whether the Report should be pub-
‘lished or not although it was placed before him as far back as January?

Mr. G. M. Young: Sir, I have laid the facts before the House: the
Honourable Member is at liberty to draw his own inferences.

Mr. A. Rangaswami Iyengar: May I know, Sir, whether it is the inten.
tion of the Government to publish the Report and allow the Assembly to
discuss it after a decision has been taken by the Secretary of State in the
‘matter under correspondence? -
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Mr. G. M. Young (and other Members): That question has already been-
answered.

 Mr. M. A Jinnah: I want to know what is the objection to publishing
this Report at cnce and who is objecting to it and where is the difficulty ?

Mr. G. M. Young: Sir, I cannot give my Honourable friend the informa-

tion he is asking for.

-
Sir Hari Singh Gour: May I beg to enquire whether the Government of
India have solicited the orders of the Secretary of State as regards its
publication in this country and, if so, with what result?

Mr. G. M. Young: Sir, the Government of India are still in consulta-
tion with the Secretary of State on the subject and it is impossible for
me to disclose any recommendations made by them or any other part of
the consultation and discussion until they are complete.

M. K. 0. Roy: Sir, do I understand that the final suthority in this
matter is the Secretary of State and, His Majesty’s Government ?

Mr. President: In what matter?
Mr, K. 0. Roy: Publication?

Mr. ¢. M. Young: My Honourable friend must be perfectly well aware

of the constitution under which the final authority in all matters relating
to India is determined. .

Mr. M. A. Jinnah: Do I understand the Government of India cannot
even publish a report without the sanction of the Secretary of State?

Resorcrion RE Rupre TxNDERS POR TH# PURCHASE OF Stoges.

Mr. M. A Jinnah: Will Government be pleased to state what steps
have been taken to give effect to the Resolution 6f the Assembly passed in
the first Session of 1924 regarding the purchases of stores and all other re-
quirements of the Government of India that in future the tenders for them
should be called in India and in rupees?

The Honourable Sir Bhupendra Nath Mitra: Certain rules have been
laid down by the Secretary of State in Council defining the classes of
expenditure from central revenues which the Government of India may not
sanction without the previous consent of the former authority; and one
of these rules hitherto has prescribed that the previous consent of that
authority was required to any expenditure on the purchase of imported
gtores otherwise than through the India Btore Department in London ex-
cept in certain specified cases. The Secretary of State has recently agreed
to an amendment of the audit rule referred to, the effect of which has
been to confer on the Government of India full powers in regard to central
expenditure on imported stores other than military stores. The Depart.
ments of the Government of India concerned are now actively engaged in:
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working out the precise arrangements required for the adoption of a system
of rupee purchase to the utmost possible extent, and it is hoped to intro-
duce these arrangements in the near future.

I may add that Local Governments of Governors’ provinces now possess
full powers in regard to expenditure or purchase of imported stores and that

it is.open to them to adopt a system of rupee purchase wher th _
sider this to be desirable. pee p ever they con

Tra1xixc OF S8ELEcTep MEXN rroM THe INpiaN Termitor¥ar Force
ANV THE University Tuainixe Comps, IN CIVIL AND MILITARY
AviaTION.

Dr. B. 8. Moonje: Will the Government be pleased to state:.

(a) what arrangements they have made or propose making for training
selected men from the Indian Territorial Force and the Univer-
sity Training Corps, in the science and art of civil and military
aviation; and

(b) if no arrangements have so far been made, whether they, propose
to start a college in India on the lines of the Royal Air Force
Cadet College, Cranwell?

Mr, G. M. Young: (a) Government have made no arrangements in the
direction suggested, and do not propose t6 make any.

(b) Government do not propose to institute an Air Force Cadet College
in India at present. They do not conmsider that the existing state of
-aviation in India would justify such a step.

CiviL AviaTION ScHools IN AUsSTRAL1Y, CANADA AND Jaeaw.

Dr. B. S. Moonje: Are Government aware that—

(a) in countries like Australia and Canada within the British Empire
and in Japan, military schools have already been established
for teaching the science and art of aviation, such as the flying
training school at Point Cook in Australia, and at Camp
Booden and at Ottawa in Canadsa; and

(b) that civilian students also are admitted in these schools; and

(c) that several private light aeroplane clubs have been established
in these countries; and )

‘(d) that the Government of. the country assist these clubs in every
way, such as by giving loans of De Haviland moth aeroplanes
and bonuses for training of civilian pupils in these clubs, as
for instance, Australia give the bonus of £20 per head; and

(e) that the Imperial Government of Japan are enthusiastically en-
couraging their pupils to study the science and art of aviation
both civil and military, in all its branches by granting subsi-
dies, bonuses, prizes, scholarships, and by frequently arrang-
ing competitive flying; and

‘(f) that there is an association in Japan called the Imperial ‘Aviation
Association which has ?ee.n formally admitted into the Imter-
national Aviation Association ? :
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Mr. G. M. Young: (a) So far as Government are aware, the Honour-
able Membet’s information_is correct.

(b) So far as Government are aware, this is the case in Canada and
Australia, but the recent institution of civil aviation schools in Australia
may make it unnecessary for civilians to be taught flying in military schools.
in future. I understand that in Japan most of the civilian pilots are trained
in civil aviation schools.

(c) In Australia, yes; but not, so far as 1 know, in Canada or Japan.

(4) The Honourable Member’s information is, I believe, substantially
correct so far as Australia is concerned.

(¢) The Government of Japan is believed to be doing a great deal to
encourage aviation in that country.

(/) Government have no knowledge of such an association.

Mr. Gaya Prasad Singh: Have Government seen Captain Patwardhan’s
scheme with regard to light aeroplane clubs in India; and if so, what is the

action that they propose to take?

Mr. G. M. Young: I understand that the Honourable Member is calling
for an expression of opinion.

Mr. Gaya Prasad 8Singh: My question is what action they propcse to
take in connection with that scheme?

Dr. B. 8. Moonje: Do Government propose to do all these things in
India to introduce and assist civil aviation in this country?

The Honourable Sir Bhupendra Nath Mitra: I take it that when the
Honourable Member is asking this supplementary question he is not at
the present moment asking the question of which he has given me private
notice, though it relates in fact to a similar subject. It is not possible for
Government' to take any definite action in the direction of promoting the
education of air pilots until some decision has been arrived at in regard to
the policy about civil aviation and until they have obtained an expert
adviser to help them in conmection with various matters connected with
the question.

Dr. B. S. Moonje: Is the Honourable Member aware that in other
countries these facilities were being given before a Civil Aviation Director
was appointed ?

The Hopourable Sir Bhupendra Nath Mitra: I am not aware of that.
My information, on the other hand, is to the contrary.

Bir Hari Singh Gour: May I beg to enquire what is the policy of the
Government of India? These matters of detail can be worked out later.
The question that Honourable Members are anxious to have a reply to
is, what is the policy of the Government as regards the training of Indians

in civil ‘ayiation, if they have any policy at all?

The Honourable Sir Bhupendra Nath Mitra: We are going to discuss
this subject later on in the course of the day, and the Honourable Member
is tully aware of what the policy of Government has been stated to be
on the subject in the document-already cireculated o Members of this

House.
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TRAINING OF INDIANS IN AVIATION.
Dr. B. 8. Moonje: Will Government be pleased to state :

(a) if there are any facilities at present available in India for training
Indians in the art of flying in connection with the Indian
army aviation establishment subject to such conditions, if
any, that the Government may think fit to impdse regarding-
obligations of military service; and

(b) if not, whether they propose to make such facilities?

Mr. G. M. Young: (a) There are no instructional facilities at present
in India for training any person to fly. As my Honourable friend is aware,
however, a scheme which includes the provision of such facilities is before-
the House. o'

(b) It would not be possible to arrange facilities for instruction in flying
in any of the units of the Royal Air Force stationed in India. Such
instruction is no part of their duties.

Dr. B. 8. Moonje: A supplementary question, Sir. Is thera any
special difficulty in India that the military establishment would not be
able to give instruction to civilians when such instruction is given in other-
countries ?

Mr. G. M. Young: The units are small combatant units which do not
include instruction as part of their duties. That is the difficulty.

Sir Hari Singh Gour: May I beg to enquire, in view of the fact
that these units are paid for from the revenues of India, what objection

is there to Government sending Indian cadets to England for instruction
there ?

Mr. G. M. Young: I would like to have notice of that question.

Dr. B. S. Moonje: Now that the Honourable Member knows that we re-
quire such facilities to be given, will he be prepared to make arrangements
for the same?

Mr. G. M. Young: The Honourable Member is suggesting action.

Mr, B. Das: May I enquire if it is the definite military policy of the-
Government of India not to allow training for Indians in military qvintion?

A

STarTING oF LiGHT AEROPLANE Cruss 1x INpI1a, ®rc.
Dr. B. S. Moonje: Will the Government be pleased to state:

() if the Government will have any scheme for encouraging Indians
to start such light aeroplane clubs in India; and

(b) if the Government are prepared to take the lead in or to en-
courage starting an All-India association of aviation like the
Imperial Aviation Association of Japan?

The Honourable Sir Bhupendra Nath Mitra: (a) The question will be
examined as soon as a Director of Civil Aviation has been appointed.

(b) This also must await the g.ppointment of a civil Director: but I
may mention that one such asscciation has already been formed at Karachi.

Sir Hari Singh Gour: May I enquire what assistance and encourage-
ment Government are giving to that Association?
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The Honourable 8ir Bhupendra Nath Mitra: They have not yet asked
for any assistance from us.

Sir Hari Singh Gour: Is it a European Association?

The Honourable Sir Bhupendra Nath Mitra: I have no detailed informa-
tion about it other than what has appeared in the papers, but I thought
that it was an association composed both of Europeans and Indians.

Dr. B. 8. Moonje: Will it be one of the duties of the Director of Civil
Aviation to institute schools and colleges for teaching aviation to Indians?

The Honourable Sir Bhupendra Nath Mitra: It will not be his duty to
institute schools. It will be his duty undoubtedly to advise the Govern-
ment of India in all matters connected with civil aviation, which will include
‘the training of Indians as air pilots and fliers.

Dr. B. S. Moonje: Only pilots and fliers, or is there going to be any
science and theory and practice of it?

The Honourable 8ir Bhupendra Nath Mitra: I should ask the Honour-
able Member to be a little patient and he will hear a good deal on the
subject when I make a statement to this House in connection with the
.debate which is about to start. °

ArrorxTMEsT OF A Cowciniatiox Boskv or Couirrree of Exquiry 1x
COSNECTIOn WITH THE STRIEE ONX TH¢ BENGAL Nacror RalLway.

Mr, V. V. Jogiah: Will the Government be pleased to state what steps
-have been taken to appoint a Conciliation Board or Committee of Enquiry
with a view to meet the wishes of the workers on the Bengal Wagpur Rail-
way and bring the strike to an early close?

The Honourable Sir Alexander Muddiman: ] have been asked by my
Honourable colleague, who is detained on an imp¢rtant business in another
place, to reply to this question of which I understand he has received short
notice. Government have considered the matter and have decided that
they do not see sufficient reason to intervene in either of the directions
suggested by the Honourable Member. \

Mr. V. V. Jogiah: Has the Honourahle Member received a wire from
‘the merchants of Nagpur that the Bengal Nagpur Railway strike has been
causing great hardship, that the trains are running without lights, that
passengers are in danger, that the Mahadev pilgrins are stranded at
statldn'f-. and that business and industries are paralysed and requesting that
the strike be settled amicably?

. ;'J,'ho Honourable 8ir Alexander Muddiman: No, but there is a wire

which has been placed in my hands by my Honourable colleague in regard

to the strike and which the House may find interesting. It is dated the

28th, and runs as follows: .

““'No important changes to-day stop Traffic staff at Rai struck
eral: Mtho:g on sectt:a'm v::isi ofnd ul;ugu:;;: I::Ja ;umﬁa%p:rre?um;d to work l::;
ger tha ing out on & and secti i t da worki

-mmmpmxﬁ Rancli Lobardaga virtaally normal stop Khargar. workshos forty,
five e and five hundred twenty.five men working to-day stop Twenty-one goods

m‘;. ;?r“mg tod’n'y an sections ld.!m‘ to Khlirmr'ltop Greenham mi\fu Khargpur

"Mz, A. Rangaswami Iyengar: Are we to take it that th ernme

_ A : e Government
have decided not to take any steps to put an end to this strike?
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The Hpnourable Sir Alexander Muddiman: My Honourable friend has
heard the answer which I gave to the House on behsalf of my Honourable
colleague.

Mr. B. Das: May I enquire if the Honourable Member is aware of the
fact that trade union officials are intimidated by the railway officials of the
Bengal Nagpur Railway and are not allowed free movement on that railway?

The Honourable Sir Alexander Muddiman: No, I am not aware of

that.
Mr. A. Rangaswami Iyengar: May I know, when the Honourable
Member said that the Government have considered the proposal in regard

to the constitution of an Arbitration Board and have decided not to
constitute it, whether they have thought of any alternative suggestion in
order to bring this strike to an end?

The Honourable Sir Alexander Muddiman: My Honourable friend has
raised a question of policy which had better be raised when the Honour-
able Member in charge is here. I should have great hesitation in answer-
ing a question of that sort. .

Pandit Nilakantha Das: Are the Government aware that at many im-
portant places on,the Bengal Nagpur Railway the trade union office-bearers
are prevented from mixing with labourers under section 1447?

The Honourable Bir Alexander Muddiman: Under section 144? Does
my Honourable friend mean prohibiticn of meetings under section 1447?

Pandit Nilakanths Das: It is specially against officers of the Union?

The Honourable Sir Alexander Muddiman: I have a telegram on that
12 Noox. point, which the House might like to hear. It rums as follows:

** Your telodegn.m Twenty-fourth February. Stop. Order under section 144 Criminal
Procedure o ll:lpt_ 1::er\r;ldxon leaders bII_:t generally. Stap. Orfder prohibits&lpnblie
meeti thi m haragpur station 1 1ti
Firitn 1 m':ati:p 1m‘lm cl‘aeld between 7?;3‘?&1 1 a.n.“mSemn? twemm:uﬁm
be given to police authorities specifying hour, date and place of meeting. Third time
date and place to be approved by police autharities. Fourth police officers to be present
at meetings. Fifth responsible union official to be in charges of each meeting. Stop.

remains in force one month from twenty second February ™'

Pandit Nilakantha Das: I was referring particularly to Jharsaguds,
Adra, Chakradharpur and Mohuda.

The Honourable Sir Alexander Muddiman: I have no information.

Mr. V. V. Jogiah: Has not the Secretary of the Railway Board received
8 telegram from the Indian Chamber of Merchants, Calcutta, stating that
much loss has been resulting to commerce by reason of goods trains being
held up and great inconvenience is felt and requesting that the strike
ghould be settled ?

_The Honoursble Sir Alexander Muddiman: I have not received any-
thing, but I can well imagine that all authorities interested in commerce
:ﬁa adalso the Government are most anxious that the strike should be

Mr. Amar Nath Dutt: Has any request been made to the Railway Board
to have goods carried from Shalimar to Burdwan as the Bengal Nagpur
Railway is not taking all these goods by ordinary goods trains?

The Honourable Sir Alexander Muddiman: That, Sir, is a question of
which I should require notice. *

a
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TaexovEMeNT oF THE QUaBTERS FOBR THE INpiaX Starr OF THK EasTEEN
BiNaaLu Rarrway.

118. Mr. Amar Nath Dutt: (2) Will Government be pleased to state
if it is & fagt that the Eastern Bengal Railway Indian Employees’ Associa-
tion in responge to the Agent’s invitation submitted proposals for improving
the type of quarters provided for the Indian staf in the Eastern Bengal
Railway?

(b) If so, will Government be pleased to state what improvement has
since been made in the type of quarters in the Eastern Bengal Railway?

Mr. A. A. L. Parsons: (¢) Government have no informstion.

(b) The Agent, Eastern Bengal Railway, has not recently suggested to
the Railway Board any alterations in the types of quarters.

Uwss®e coNDITION OF QUARTERS IN OCCUPATION oF THE MEN1aAL Brarr or
RajaBEATEHAWA, EasTeRN BExGaL RalLway.

119. Mr. Amar Nath Dutt: (a) Is it a fact that quarter No. T.-7 at
Rajabhatkhawa on the Eastern Bengal Reilway is in a crpcked condition?

(b) If so, will Government be pleased to state why the traffic menial
staff are forced to occupy the same at the risk of their lives?

(c) Do the Government propose to take any steps agsinst the offisers
responsible. for issuing such order?

Mr. A. A. L. Parsons: (a) and (b). Government have no information.

(c) This is a matter for the local railway authorities to decide.

Mepioar Cerriricares or Exprovezs 1x THE Eastery BrxcalL Rairwary.

120. Mr. Amar Nath Dutt: (¢) Will Government be pleased to state
if it is a fact that medical certificates for unfitness either granted or counter-
signed by District Civil Surgeons are to be accepted as per circular No. 89
of 1925, paragraph 5 of the Agent’s General Manual of the Eastern Bengal
Railway?

(b) If so, will Government be pleased to state why the Distriect Medical
Officer, Saidpur, Eastern Bengal Railway, has refused to countersign such
certificates in contravention of the rules mentioned above?

(c) Are Government aware that the District Medical Officer, Saidpur,
also refuses fo countersign medical certificates granted by registered medi-
cal practitioners of M.B. or L.M.5. degree?

(d) If so, why?

Mr. A. A. L. Parsons: Government have no information. They will,
however, send a copy of the Honourable Member's' question to the Agent,
Eastern Bengal Railway.

Smn; oy Srezer Licers ror THE Evrorraxy CoLoxy or Puu-nmn‘
EasTerN Bexcat Earnway,

121, Mr. mb::m Dutt: (a) Will Government be pleased to state
if street light has been sanctiomed for the Europasan .eo of Parbadipur,
Eastern Bengal Railway? long-

(1506 )
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@)Hw.mﬂ&ovemmentbeplmedtomﬁtheymmgb
extend the same privileges to the Indian ataff?

(c) ¥ not, why oot?
Mr. A. A. L. Parsons: (a) Government: have no information.
(b) and (c). It is a matter for the local railway suthorities to consider.

ReaPPOINTMKNT OF Mersses. MaTHEWS aXD MACQUIREK, INSOLVENTS, BY THE
Essrery Bevean Ranway.

122, Mr. Amar NWath Dutt: (a) Is it & fact thst Mr. Mathews took

insolvency in the Court and resigned the post of Head Travelling Ticket
Inspector of the Eastern Bengal Railway?

(b) If 80, will Government be pleased to state how he is again sppoint-
ed as a Superintendent of Travelling Ticket Inspectors after a few months?

(c) Will Government also please state if a person taking Mvancy or
incurring private debt can as a rule be appointed in the QGovernment
service?

(d) If 8o, will Government be pleased to state why Mr. Macquire,
fitter-in-charge of Lalmanirhat locomotive shed, Eastern Bengal Railway,
wummored&nmmeonthemdofmemgdebt?

(¢) If not, will Government be pleased to state how Mr. Mathews is
again appoimted in the Eastern Bengal Railway?

Mr. A. A. L. Parsons: Governmt bave no information, but are mak-
ing enquiries.

CouprraiNTs 4GaINST TravLLine Ticker Caecxers or THs Easrzxn
Brxeal RalLwary.

123. Mr. Amar Nath Dutt: Will Government be pleased to place on
the table a statement showing the number of complaints lodged or recorded
against the Travelling Ticket Checkers employed in the Eastern Bengal
Railway for collecting fares from passengers and not granting toee:pts to

them with dates of recording complaints and dates of holding enquiry and
the steps taken in each case?

Mr. A. A. L. Parsons: The information asked for by the Honourable
Member is not available as this is a matter within the competence of the
local reilway authorities to deal with.

Exrexprrore ox TeE Housing oF EvrorxaN, ANGLO-INDIAR aXD IrDIax
Starr or TEE Trarric Derarryext, Easterx Brmoeat Raliway.

124. Mr. Amar Nath Dutt: (a) Will Government be pleased to place

on the table a statement showing the number of Anglo-Indian and

.guopem and Indian staff employed in the Eastern Bengal Railway Traffio

epartment and showing separately Anglo-Indian, European and Indian
staff provided with quarters?

(b) Wil Government be pleased to state what amount is spent for
houmnq in the year 1928-27 for each class of - mployae?

c2
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Mr. A. A. L. Pamons: (a) The information is not available in the detail
required by the Honourable Member.

(b) Ordinarily quarters are not built specially for Europeans® Anglo-
Indians or Indians, but merely for classes of employees irrespective of race.
A sum of Rs. 8,904,000 was provided in the Eastern Bengal Railway pro-
gramme for 1926-27 for the construction of quarters.-

RecrUTTMENT OF ErRoPEANS, ANGLO-INDIANS AND INDIaNS IN THE TRAFPPIC
DeparTMENT oF THE EasTERN BxNeaL RaiLway,

125. Mr. Amar Nath Dutt: (a) Are Government aware that the Eastern
Bengal Railway Traffic Department has appointed a Selection Board?

(b) If so, will Government be pleased to state how many Indians,
Anglo-Indians and Europeans have been recruited in the year 1926-27
above Rs. 100?

(c) Is the percentage of Anglo-Indians and Europeans much greater
then Indians? If so, why?

Mr. A. A. L. Pammons: Government have no information.

r

Lxave Rrixs or THr GrEAT IRD1aY PerRIvsvia RaiLway.

126. Pandit Hirday Math Kunxru: (g¢) Is it a fact that on the Great
Indian Peninsula Railway the classification of employees for purposes of
leave and other facilities is not according to the e of salary, but
accordiag to their race, i.e., according as tﬁey are ians, Anglo-Indians
or Europeans?

(b) Is it true that an employee belonging to the last two sections men-
tioned above gets more leave and better facilities though drawing less salary,
than an Indian employvee though occupying a higher position?

(¢) Does this sys‘em exist in any other Railway, whether State or
Company-managed ?

(d) What steps do Government propose to take to have this system dis-
continued ?,

Mr. A. A. L. Parsons: (a) and (b). It is a fact that in the leave rules
of the Great Indian Peninsula Railway a distinction is made between
European and non-European subordinates and that the leave rules for
Europeans are more liberal than those for non-Europeans. These, however.
apply to employees who were transferred from the late Great Indian Penin.
sula Railway Company. The leave of all those appointed after the railway
was taken over by Government is regulated under the leave rules applicable
to State Railway employees. The leave rules for officers, whether
European, Anglo-Indian or Indian, are the same, '

(c) There is such e; distinction made on the East Indian Rail
on some Company-worked Railways. i an:

(d) As regards the East Indian and Great Indian Peninsula Railways,
the question of revising the leave rules applicable to all State railway
servants is, at present, under consideration. The Bombay, Baroda and
Central India and South Indian Railways have also taken up the question
of revising their leave rules.
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Torar avrBORISED Srock or LocoMoTives oN THE StaTE RaiLwarvs.

127. Pandit Hirday Nath Kunzru: (a).Will Government be pleased to
state what is the total authorised stock of locomotives on the Btate Rail-
ways? .

(b) What is the aetual stock? _

(c) What is the average life of a locomotive

{d) On this basis how many mew locomokives will have to be added
every year?

(¢) What is the tota! number of locomatives added during the last
six years?

Mr. A. A. L. Parsons: ] understand that the Honoursble Member’s
question refers to the State-managed lines only.

(@) 4,675 and 212 for the broad and metre gauges, respectively.

(b) 4,687 and 285 for the broad and metre gauges respectively.

{c) The normal life of a locomotive as fixed by the Depreciation Com-
mittee is 85 years.

(d) The number due for renewal in each of the next ten years on the
assumption that every locomotive is scrapped after exactly 35 years’ life is:

Briad Gauge.  Metre Gauge.

1027.28 . . . . e il 3
198820 ., . . ... .. 15 Nil.
1928-80 ., . R . . . . . 18 Nil.
198081 . . . . . . 33 2
9882 . . . . . ... 8 Nil.
198288 . . . . . . . . o1 Nil,
1938-84 ., . . . ... 88 Nil.
198485 . . . . . . . . 181 1s
1985-86 . . . . . . . . Not available.

1936-37 128 7

But the Honourable Member will recognise that 35 years is merely a figure
of assumed normal life,/and that it does not follow that every locomotive
will either last so long, or not last longer. The replacement of each loco-
motive is considered separately with regard to its condition and suitability
%0 deal economically with the traffic offering under varying conditions.

{e) 878 and 27 for the broad and metre gauges respectively.

Ncusee or Wacoxs oN State RaiLwavs.

. 128. Pandit Hirday Nath Kumgru: (a), Wil Gevernment pe pleased to
state how many wagons there are in all State Railways in terms of four-
wheel‘?d wagons and how many were added during each of the last six
years

(b) What is the average life of a wagon ?

' @ On this basis what normal addition will have fo be made to the
stock annually?
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Mr. A. A. L. Parsons: I would invite the Honourable Member's atten-
tion to the reply given to-day to Mr. B. Das’s starred questions Nos. 670
to 678. I will also obtain and eommunicate to the Honourable Member,
the information for which he asks in this questien.

NcuBer oF MEN EMPLOYED IN Rainway WorksHors.

129. Pandit Hirday Nath Kungru: () Will Government be pleased to
state whether they have seen the note by Bir Vincent Raven, which says
“‘that the number of men employed and the size of the shops in India are
very much in excess of those in England’'?

(b) What steps have *hey taken to remedy this evil in so far as it
increases the cost of repairs?

Mr. A. A. L. Parsons: (a) Yes..

-

(b) The Honourable Member is referred to paragraphs 88 and 80 of
the Chief Commissioner’s speech in presenting the Railway Budget for
1927-28 in the Council of State wherein is mentioned the steps that are
being taken to reduce the cost of repairs to rolling stock.

Boox Varrk axp PRESENT VaLUE OF THR State RaiLway WorksHOPS.

130. Pandit Hirday Nath Kunzru: Will Government be pleased to
state :

(a) whether they accept the estimates of the book value and present
value of the State Railway workshops mentioned in Chapter
I, paragraphs 11 and 12 of the Raven Committee's Report, and

(b) whether the reserve fund will be used to write the capital down
fromn 4 crores to 2 crores in view of the depreciation pointed
out by the Committee?

Mr. A. A. L. Parsons: (2) Government have not attempted to verify
the correctness of the detailed figures of book value referred to by the
Honourable Member as they are presented in a form which differs from the
published accounts. It is understood that the information was obtained
from the books maintained by railway administrations and Government have
no reason to believe that they are otherwise than dorrect.

(b) No; the estimated present value merely represents the difference
between the original value and the depreciation calculated on a life basis, and
the cost of replacement will, in the same manner as for all other wasti

assets of the railway, be borne by the Depreciation Fund which has bg
established for the purpose.

ArrOINTMEXT OF A MEcHaNICAL ENGINEER-1N-CHiEP.
181. Pandit Hirday Nath Xunxru: Will

state whether the Mechanical Engineer-in-Chief suggested by 8ir Vincent
Raven has been appointed or is intended to be appointed?

Mr. A. A. L. Parsons: Government consider it desirable that the mecha-
nical workshops should remain under the control of the Agents of individual

administrations and do- mot at present intend to appoint a Mechanical
Engineer-in-Chief as suggested by Sir Vincent RM?BIEP

’

Government be pleased t» .
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Orricers 1§ THE INcoMp-Tax DErarTuEwT 1¥ 7HE BowBav PrEsipExcy.
182. Mr. X. 0. Kelkar: Will Government lay on the table a statement
in the following form relating to the officers in the Income-tax Departmgnt
in the Bombay Presidency, according to seniority in pay in January, 19272

No L No. 2. No. 8. No 4. Ko. 5. l'. No. 6.
Total length of | Year of first | Starting pay | Present pay
- - - M - 3 d iy
Name. .| Qualification. | service in the | recruitment in when : and ifIou' ]

Dept. the Dept.

|

The Honourable Sir Basil Blackett: The information is ‘being collected
and will be furnished to the Honourable Member in due course.

Pavy or THE CoMM19SI0NER AND AssisTaxT CouMissioNER oF Imcoms-
Tax, Bowsiy.

183. Mr. N. O. Kelkar: (a) What is the pay of the Bombay Income-
tax Commissioner and the first Asgistant Incomne-tax Commissioner? :

(b) Is it a fact that the Income-tax Commissioner has full power to
make an appoiniment to the post of even the first Assistant Commissioner?

The Honourable Sir Basil Blackett: (a) The pay of the present Commis-
sioner of Income-tax, Bomlay, is Rs. .8,000. The sanctioned scale is
Rs. 2,000—100—2,500. Thai oi th» Assistant Commissioner, Bombay, to
whom the Honourable Member apparently refers, is at present Rs. 2,500.
The sanctioned scale for this post is Rs. 1,600—100—2,000.

(b) The attention of the Honourable Member is invited to section 5 (4)
of the Indian Income-tax Act (XI of 1922). The control therein referred to
is exercised through the Local Government, whose approval is necessary,
under an executive delegation of power, to the appointment of an Assistant
Commissioner of Income-tax. In future the Public Services Commission
will make recommendations in regard to such sppointments in certain cases,
in accordance with Rule 6 of the Public SBervices Commission Functions
Rules, 1926. It is within the Commissioner’s powers to promote an Assist-
ant Commissioner to the poat of Assistant Commissioner, Bombay:

THe SuBORDINATE AccounTts SErvice ExaMINATION.

184. Mr. N. O. Kelkar: With reference to the answer to umstarred ,
question No. 24 on 18th August, 1828, will the Government of India please
say whether the assurance given by the Honourable Sir Basil Blackett
that shortage up to three months in the minimum period of service, vis.,
b years for graduates and 7 years for others, required for eligibility for
appearing for the Subordinate Accounts Service Examination, might be
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allowed in deserving cases, has been communicated to the Military Account-
ant General and Controllers of Military Accounts? Who is the suthority
empowered to condone such shortage of service?

The Honourable Sir Basil Blackett: (a) The practice is well known in
the Department and no special instructions in the matter are considered
necessary.

(b) The Government is the sanctioning authority.

WITHDRAWAL oF THE PE#SONIL (DEPUTATION) ALLOWANCE OF Qccorxum
AND CrErks oF THE Orrice or THE FixLp CONTROLLEE or
MrurrarY Accouxts, PooNs.

185. Mr. N, O, Kelkar: (q) Will the Government of India please state
the specific reasons for stopping from 1st November, 1926, the petsonal
(deputation) allowance which the asccountants and clerks of the Office of
the Field Controller of Military Accounts were in receipt of since 1st April,
1920, and the continuance of which until the men's transfer to their per-
manent offices, was definitely promised by Government?

(b) What is the total amount that was spent monthly prior to 1st Nov-
mber, 1925, in granting this personal (deputation) allowance?

(c) What is the total amount that would be required now if payment
-of the allowanee be resumed ?

(d) In what respects have the accountants and clerks of the Field
<Controller's Office attained greater pecuniary benefits owing to the intro-
-duction of the second time scale of pay, which, taken into consideration,
have induced Government to withdraw the personal allowance?

The Honourable Sir Basil Blackett: (¢) I would refer the Honoursble
Member to the answer already given to the late Dr. Lohokare's unstarred
question No. 116 of February, 1926, on the same point.

(b) and (¢). Rs. 441 per mensem.

(d) The deputation allowance in question was withdrawn not because
the revised rates of pay conferred any greater benefits on the accountants
and clerks of the Field Controller of Military Accounts Office, Poona, as
compared with others, but because the Government of India considered it
anomalous to view a particular class of men as on deputation to an office
for several vears and to allow them to draw for an indefinite period, a tem-
porary sllowance for which there was no longer justification.

WITHDRAWAL OF TAE PERSONAL (DEPUTATION) ALLOWANCE OF AOCCOUNTANTS
AND Crrrks or THE Orrick of THR FieLv CoNTROLLER oF
Miuitary Aococsrs, Poona.

186. Mr, N, O. Kelkar: Is it not a fact that:

(a) clerks and accountants withdrawn from Headquarters for duty
in local Audit Offices, Arsenals, Supply Depdts, Regiments
and other military formations get duty allowance?

(b) Accountants and clerks attached to the Field Controller’s Office
are away from their Headquarters for years together, and
have to travel three to four miles daily to attend office, but
have been deprived of any deputation or duty allowance even
though their colleagues serving with various units in Poona
draw duty allowance?
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ts and clerks of the Field Controller’s Office were
in receipt of on Blst October, 1925, was discontinued because
the office was likely to be closed soon?
(@) Is it a fact that the office still exists and that its closure has not
yet been decided upon? If so, do Government propose to re-
sume payment of the allowance?

The Honourable Bir Basil Blackett: (a) The reply is in the affirmative.

(b) The sccountants and clerks of the Field Controller of Military
Accounts Office have been serving at Poona. which is their Headquarters
station, and their cases bear therefore no comparison with those of the
accountants and clerks referred to in part (a) of the question. The position
of the accountants and clerks of the Field Controller of Military Accounts
Office, Poona, is identical with that of the corresponding classes of men
employed in the Headquarters Office of the Controller of Military Accounts,
Southern Command and Poona and Bombay Districts, who are not in
eeceipt of any duty or other allowances.

(c) The reply is in the negative. .

(d) The office of the Field Controller of Militarv Accounts, Poona, now
practically forms part of the Controller of Military Accounts, Southern
Command and Poona and Bombay Districts, and is expected to be closed
down altogether in the near future. The Government of India see no
justification for resuming payment of the allowance in question. -

{c) 1Is it & fact that the personal (deputaﬁon) allowance which the
accountan

WITHDRAWAL OR SToPPAGE OF INCREMKNTS O CLERKS AND ACCOUNTANTS
1IN Mmurrary Accounts Orrices.

187. Mrx. N. 0. Kelkar: Will Government state :

{(a) the number of cases in each Military Accounts Office in which
increments of pay already sanctioned and which the clerks
and sccountants were actually in receipt of, were withdrawn
mmpended between 1st January and 81st December, 1928;

(b) the number of cases in each Militarv Accounts Office in which
increments due to accountants and clerks were stopped or
not granted during the year ended 31st December, 1996?

The Honourable Sir Basil Blackett: The information has been called for
and will be, furnished to the Honourable Member on receipt.

TransrErs or CLERKR AND ACCOUNTANTS OF THE MILITARY ACCOUNT3
DeeiRTMENT.

188. Mr. N. 0. Kelkar: Will Government state (1) the total number
of applications submitted by clerks and accountants of the Military
Accounts Department during the cslendar vear 1926 qn expiry of their
maximum term of service prescribed for different localities, (2) the number
of applications suppressed by Controllers, (8) the number of cases which
have been rejected and (4) the total number of applications, favourably
opnaidered ?

‘The Honourable Sir Basil Blackett: The information is not available,
snd to furnish it would involve the expenditure of much time and labour.
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The general policy in the Militery Accounts Department is that when a
transfer is applied for it should be allowed whenever the mtereats of the
service permit.

RerusaL oF PriviLEcE LEAVE To AccorxTaNts axp CLERKS IN THE
MiLrtarT ACCOUNTs DEPARTMENT.

130. Mr. N. 0. Kelkar: Will Government state the number of cases
during the calendar year 1928, in which privilege leave to accountants and
clerks in the Military Accounts Department was refused although the appli-
cants concerned had submitted medical certificates from (1) registered
medical practitioners, and (2) Government medical officers?

The Honourable Sir Bagil Blackett: The information has been called for
and will be furnished to the Honourable Member on receipt.

GraxT or Privinzee Leave 10 Drrury Assistant CONTROULERS, AcCCOUNT-
axTS XD CLEKKS OF THE MILITARY AcoouNTs DEraRTMEXT.

140. Mr. N. O. Kelkar: Will the Government of India please state (1)
the number of applications submitted during the ealendar year 1926 by
Deputy Assistant Controllers, accountants and clerks in each Military
Accounts Office, for 4 of privilege leave on private grounds, (2) the
number of cases in which leave was refused and (8) the number of appli-
cations favourably considered?

The Honourable Sir Basil Blackett: The information has been called for
and will be furnished to the Honourable Member on receipt.

ForuaTiox oF s Cextear Micrrary PexsioN Acpit OrrIcE.

141. Mr. N. 0. Kelkar: Will Government state whether the question
of the formation of a Central Military Pension Audit Office has been finally
-decided? If so, where will the office be located?

The Honourable Sir Basil Blackett: The answer to the first part is in
the negative. The question of making a start with the formation of &
Central Military Pension Audit Office for the Northern and Eastern Com-
mands in Lahore is at present under consideration.

PurcHaSE or STesl FROM THE Tara Wokks ForR THE ELrRcTRIFICATION
Srevcrrre Work ox vBE Grear Ixprax Pexinstrna aXv Bowpay,
Biropa aND CentRar IxDra Rstiwavs.

142. Mr. N. O. Kelkar: Will Government state whether any steel from
the Tata Works was purchased for the electrification structure work on the
Great Indian Peninsula and Bombay, Baroda and Central India Railways?
If 80, to what extent?

Mr. A. A. L. Parsons: Not as far as Government are aware.

SuprLy BY THE Taty SteeL CoMpavy or Eurcrric Powze roR THE
ELECTRIFICATION OF PORYIONs OF THE GREAT INDian PrNINsULA
AND BoMBaY, Baroba s¥p CEN1RaL INDIa Ralnwaxs.

148, Mr. N. O. Eelkar: (a) Is it a fact that the Tata Steel Company
were willing and prepared to supply the whole amount of electric power
raqu:red for the eleotnﬁcaﬁou of portions of the Great Indian Peninsuls
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snd Bombay, Barods and Central India Railways? If the answer is in:
the affirmative, will Government state the reasons for not availing them-
selves of this ready supply of electricity?

(b) Will Government state whether they expect that the total annual
cost of the Kalyan Electrical Power House will not exceed the total:
annual charges for the electric power supplied by the Tata Company?

(c) Is it not a fact that the electric power supply of -the Tata Company
is now or will shortly be derived from three different sources with generat-
ing stations a good many miles apart?

Mr. A. A. L. Parsons: (a) Yes. Offers for supply of elegiric energy for
working certain sections of the Great Indian Peninsula and Bombay, Baroda
and Central India Railways were received from Messrs. Tata Sons Limited
and commitments were entered into with them in respect of energy for the
Bombay suburban sections of the Great Indian Peninsuvla and Bombay,.
Baroda and Central India Railways snd the main line of the former from
Victoria Terminus to Kalyan. Government couvld not, however, accept
Tata’s offer to supply power for working the Great Indian Peninsula Rail-
way main line from Kalyan to Igatpuri and Pooha as they were not satis-
fied that it would be of anv financial advantage or would afford the absolute-
security of supply or prioritv of supply in case of partial breakdown wideh
is essential for these important seotions. .-

(b) Government do not expect that the cost of power from the Kalyan-
Power House will exceed the cost of the same if supplied by the Tata Com--
pany.

(c) The reply is in the affirmative.

Hovipays 1% TaE Orrices vxnER THE CikNTRaL GOvVERXMENT IX THE
Provixces,

144. Mr. X. O. Eelkar: Will Government please state the proccdure in
vogue, in offices under the Central Government, for grant of general, sec-
tional or communal holidays? Are the heads of these offices empowered to-
declare any additional holidays which are not notified in the Local Govern-
ment Gazettes? If 80, to what extent?

The Honourable Sir Alexander Muddiman: The Honourable Member
presumably refers to the offices under the administrative control of the
Central Government which are situated away from their headquarters,
namely, Simla and Delhi. These offices, except the Posts and Telegraph
Offices which have a special list of holidays, follow the practice of the Local
Government of the province in which they are situated. The heads of
these offices are not empowered to grant additional holidays which are not:
notified by Local Governments.

ArrorNTuENT OF MR. T. F. T. UProX as SoLIcTTOR TO THE GoOVERN-
MEXT oF INDIA.
145. Mr. X. 0. Kelkaz: s it a fact Mr. T. E. T. Upton has been offered’
gl‘fn l%os;a of Solicitor to the Government of India in place of Sir Robert
D -

(b) If the reply is in affirmative, will Government please state the.
reagons for introducing an outsider? Were no suitable Indiane available-
for the appointment ?

. (6) Were the claims of the two Assistant Solicitors taken into consider-
ation for the Solicitorship?
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(d) Is it a fact that the First Assistant Solicitor has been granted a
solatium of Rs. 800 per mensem for being passed over for the post of
Bolicitor? If so, why was he passed over? If for unfitness, then will
‘Government please explain the reasons for granting additional remunera-
tion to an imcompetent officer?

(e) Is it a fact that the services of the Second Assistant Solicitor have
been dispensed with to provide the funds for the solatium of his immediate
superior? If so, will Government please state the reason for doing away
with the single Indian in the Solicitor's department?

Mr. L. Graham: (a) Yes.

(b) The Government of Ind'a decided in 1926, with the approval of the
Secretary of State, that the selection of future incumbents of the poet of
‘Government Solicitor should be made from senior men with recent experi-
cence of actual practice of the profession in Bombay or Calcutts and that
the tenure of the appointment should be limited to four years with a pos-
sibility of extension for one vear only. This decision necessitated an ap-
pointment from outside thre Solicitor's Branch. The field of selection was
Tecessarily limited and the Government of India are satisfied that they have
obtained in the person of Mr. Upton the services of the best man available.
Mr. Upton retired from practice in India in 1924 at a comparatively early
age when he was head of the firm of Messrs. Orr Dignam and Co., and un-
disputed leader of his profession in Calcutta.

(c) The decision referred to in the reply to (b) rendered the two Assistant
‘Bolicitors ineligible for the appointment.

(d) The First Assistant Solicitor, who was declared in his contract of
-service to be eligible for the appointment of Solicitor, has been offered a
personal pay of Rs. 850 per mensem as compensation for the loss of pros-
pects which the decision referred to in the reply to (b) involved.

(€) No. The appointment of the Second Assistant Solicitor was sanoc-
‘tioned on a temporary basis. The reduction of the appointment which was
Tecommended by the Retrenchment Committee and had since been under
~continuous consideration had no connection whatever with the proposed
award of compensation to the First Assistant Bolicitor.

Sartes or Laxp 1x New Dzrui.

146. Mr. N. 0. Kelkar: (z) Has the attention of Government been drawn
‘to the Notification in the newspapers issued by the Chief Commissioner,
Delhi, advertising sales of land in New Delhi?

(b) Are Government prepared to encourage their servants to purchﬁse

land and build houses by granting them advances bearing the market
'rate of interest both in Delhi and Bimla?

The Honourable Sir Bhupendra Nath Mitra: (a) Government are aware
-of the notification issued by the Chief Commissioner.

(b) Government are prepared to consider on their merite any applica-
tions from Government servants for advances for the purposes of purchas-
ing land and building houses in New Delhi in accordance with the ordinary
mules. The land, however, must be purchased in open competition.
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ACQUISITION BY GOVERNMENT SERVANTS OF GOVERNMEXT RESIDESTIAL
BuiLpings oN¥ T8z Hire PumcHasE SvsrEx.

147. Mr. X. O. Kelkar: (a) What is the cost of the supervisory staff
engaged to look after the Government official and residential buildings in -
Simla?

(b) Are Government prepared to consider the advisability of encourag-
ing their Secretariat staff to acquire Government residential buildings on the
hire purchase system and so effect a comsiderable saving in supervisory
charges? If not, will Governmnent be good enough to give reasons for
its attitude?

The Honourable Sir Bhupendra Nath Mitra: (a) Rs. 1,78,000 has been
provided in next year's Budget. o

(b) 1t is not possible to accept the Honmourasble Member's suggestion.
The main reasons are:

(i) The Government-owned houses at Simla ean accommodate only N
portion of the staff at present employed under the Govern-
ment of India.

(ii) The sites on which suitable yesidences can be built are very

(iii) A large number of members of ministerial establishments have
to be provided with rent-free Government quarters.

(iv) If the suggestion contained in the question is adopted, the num-
ber of Government residences available will steadily be reduc-
ed, as the purchasers of the houses will retire from, or leave,
Government service. |

CugckiNg or CHargEes For TRUNK CarLls MaDE BY GOVERXNEST
DEPARTMENTS,

148. Mr. N. O. Kelkar: (a) What are the arrangements in force for
checking the charges incurred for trunk calls made by Government Depart-
ments?

(b) Is it a fact that recently a number of messages obviously intended
for private individuals were sent from Government Departments in De-
cember and early January and intended to be passed off as official
messages? '

. Bir Ganen Roy: (a) Each trunk call is registered on a separate ticket.
On this ticket are recorded the name of exchange and telephone number
of both the calling and called subscriber. On completion of each call, the
duration of the call is stamped on the ticket concerned. Each exchange
submits its trunk tickets to the Teiephone Revenue Accounting Officer con-
cerned, who prepares and submits the necessary bills for the month to the
individual or Department coneerned.

(b) I have no information on the subject, but if the Honourable Mem-
ber will let me have details cf the cases, I shall have the matter looked
into.

FUTURE LOCATION of THE INDIAY SromES DavaRTMENT.

149. Mr. M. 0. Kelkar: Have Government under consideration the
question of the future location of the Indian Stores Department? If so,
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;are Government prepsred to oconsider the olaim of large commercial
-centres l?ika Calcutse and Bombay over those of Delhi in fixing the head-
«quarters

. The Honourable Sir Bhupendra Nath Mitra: The answer to the first part
of the question is in the negative. 'The second part of the question doee
not therefore arise.

LocatioN of THE Rarcway Boamb ‘1N Derui, Boueay ok CaLcuTra.

150. Mr. N. O. Kelkar: (a) Is it a fact that Government at some
time had under- consideration the decentralisation of the Railway Board
-with the object of creating a number of railway centres to which the
*bulk of the present staff would. be transferred? ¥ the reply be in the affir-
" mative, will Government state the progress made or reasons for postpone-
ment of the scheme?

(b) Have Government considered the possible location in Delhi, Bombay
-ar Caloutta of the Railway Board with a -camp touring staff for Simla and
Delhi? What are their intentions in the matter?

The Honourable 8ir Chatles Innes: The reply to both parts of the ques-
‘tion is in the negstive.

Move or THE GovERNMENT OF INDIa BETWEEY SIMLa sND DELHI.

151. Mr. W. C. EKelkar:. () What is the decision of the Government of
India in the matter of the Bimla-Delhi migration?

(b) Do Government intend to keep s 'large portion of the Government
of India Secretariat and attached offices in Delhi all the ypar round, taking
+only camp offices to Bimla?

The Honoufable Sir Alexander Muddiman: (s) The Government of
India have always held that they must continue to move between 8imla
.and Delhi.

(b) No decision has yet been reached as to the arrangements which will
be appropriate now that New Delhi has been occupied. The question will
be taken up as soon as possible after the conclusion of the Session.

New Pexsiox RuLes Por THE SUBORDINATE SERvVICES,

152. Mr. N, O. Kalkar: (¢d) When do Government expect to issue the
new pension rules for the subordinate services?

(b) What are the reasons for holding up the matter for so long?

The Honourable Sir Basil Blackett: (¢) and (b). A draft of the revised
‘pension rules was submitted to the Secretary of State in 1928 but since
then the position has been radically altered by the delegation to Provineial
‘Governments of full power to frame their own pension rules for their pro-
vineial subordinate services. 8o far as these services are concerned, the
question of revision is now a matter solely for the discretion of Local Govern-
ments. So far as establishments under the Governmeat of India are con-
.gerned, the rules will require complete revision when the Secretary of Btate
“has delegated the mecessary powers.
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Provipext Fusp ror GoveRxMssT EMPLOYERS.

© 158. Mr. N. 0. Kelkar: Have Government dropped the ides of the
institution of a General Provident Fund in lieu of pensions for its em-
ployees? If so, for what reasons?

The Honourable Sir Basil Blackett: I would refer the Honourable Mem-
ber to the reply which 1 gave on the 8rd February to Mr. Duraiswamy
Aiyangar's starred question No. 91.

BaLe or GovERNMEST ©F INDIA PUBLICATIONS AT PROVINCIAL Bock
Dxrdrs.

154. Mr. B. O. XKelkar: Are Government aware that Legislative Acts
of the supreme Legislature and also the publications of the Government of
India are not available for purchase at provincial centre Book depdts? .

The Honourabls Sir Bhupendra Nath Mitra: The answer is in the nega-
tive- Copies of important publications of the Government of India, as soon
as they are issued, are sent regulardy to the Book depots of Provincial Gov-
ernmente -for being placed on sale to the public. To keep a stock of all
publications in provincial depdts would, lead to waste. If provineial depdts
find that there is demand for certain publications or Acte they obtain
stock of such publications from the Central Publication Branch.

Tux Boxsay-Hownam Ovegraxp Mars,

155. Mr. N. O. Kelkar: With reference to my starred question No. 7
of the 27th January, 1927, will Government state for how many weeks the
Bombay-Howrah Overland Mail train has been running, and what have
been the receipts during the period?

Mr. A. A. L. Parsons: The train has been running weekly since the 5th
Navember 1926. -

Government arme not aware of the actual receipts from the trains in
question, but if the Honourable Member desires this information to be
obtained from the railways concerned this will be done.

AcCIDEYTS OX RAILWAYS DUE TO THE COCUPIING AXD UNCOUPLING OF
YEHICLES.

156. Mr. X. O. Kelkar: With reference to my starred question No. 12
of the 27th January, 1927, will Government state the number of accidents
causing deaths or grave injuries reported as being due to the working of
the p;-eseql. railway carrying coupling arrangements during the last five
years

Mr. A. A. L. Parsons: I have sent the Honourable Member a statement
showing the number of persons killed or injured on all Railways during the
vears 1921-22 to 1925-28 by accidents which occurred in connection with
the coupling and uncoupling of vehicles.

EXPENDITCRE ON ARTICLES TN COMMON USE ON RaILwavs,
157. Mr. N. O. Kelkar: Will Government give a list of those articles

which they treat as being articles ** in comumon use " of railways, and the
average approximate amount spent on their purchase every year?
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Mr. A. A. L. Parsons: Government have not got the information; and,
if asked for from Administrations, its compilation would involve a con-
siderable amount of labour and expenditure, incommensurate with the value

of the information obtained.

TRANSLATIONS OF ACTS8 OF THE SUPRENME LEGISLATURE INTO THR
PRINICIPAL VERNACULARS.

158. Mr, N. O. Kelkar: (a) With reference to my s‘arred question
No- 15, of the 27th January, 1927, will Government explain why the Gov-
ernment of India concerned themselves only with Urdu translations of
important Acts and not with translations in other vernaculars?

(b) Are Government aware that Provincial Government Gazettes do
‘not print either the translations or the original texts of many, or in some
cases even of important Acts, of the supreme Legislature?

Mr. L. Grabam: (@) The Government of India cannot be expected to
keep a staff of translators capable of translating the Acts of this Legislature
into all the Indian vernaculars. They publish Urdu translations becsuse
there is a larger demand for these than for translations in any other Indian

vernacular.

(b) Governinent have no information to this effect, and they will be
glad to receive details from the Honourable Member.

Nzw ALieNMENT of THE GREaT INDIaN PEriNsuLa Rariway
BETWEEN Kuaxpara ano Kamsar

159. Mr, N. 0. Kelkar: With reference to my starred question No. 18
of the 27th January, 1927, will Government state whether altogether
a new survey is in contemplation for a new alignment of the Great
Indian Peninsula Railway line, between Khandala and Karjat, noé
only to eliminate the Bhor Ghat reversing station, but the whole
of the present Ghat line from Khandala to some other point than Karjat?

Mr. A. A. L. Parsons: No. The work now in progress ‘comprises a
realignment of the existing railwayv between mile 74}, just below the re-
versing station, and Khandala, at mile 77.

Prosceirrion or Books uxper TEE PrEss Act, 1910,

160. Mr. N. O. Kelkar: (1) With reference to my starred question
No. 37 of the 27th January, 1927, will Government give the number of books
proscribed between 1911-1912, and also the number of books proscribed
since 1922, under any other Tmperial Act?

(b) Will Government state the number of books proscribed in these
two years by the suthority and initiation not of the Provincial Governments
but of the Government of India themselves?

The Homourable Sir Alexander Muddman: I am having the informa-
tion collected and will communicate it to the Honourable Member.
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ReeuratioN op THE IMPoRTATION o ForEiGN LiQuos.

161. Mr. N. O. Kalkar: (a) Has the attention of the Government been
drawn to the observation on the report of the Liquor Prohibition Committee
appointed by the Government of Bombay to the effect that the import
of foreign liquor is one of the main causes of neutralising the effect of
measures by the Local Government to reduce the eonsumption of liquor,
including imposition of high duty on the same?

(b) Are Government prepared to take suitable action to meet this diffi-
culty of Provincial Governments, and regulate more effectively the import
of foreign liquor? :

The Honourable Sir Basil Blackett: (g) The Government have not
received the report to which the Honourable Member refery and under-
stand that it has not yet been published.

(b) The policy to which the Government of India adhere in regards to
slcoholic liquors is to check intemperance while making reasonsble pro-

vision for moderate use and, a0 far as is consistent with those objects, to
raise the maximum revenue frcm the minimum oomsumption. Their ac-
tion in regard to the importation of foreign ligunor will continue to be
determined by that policy. .

Nuuser oy Ixpiix, Eveormax £vp Axero-INpiaw Guamps asp
Drivers uPLoY=D 0X THE BoMBaY, Bamopa axp CENTRAL
Ixp1a, Grrar InDiaN Pxinsvras, East Ispiaw
AXD Norts Wzsterx RaiLwars,

162. Mr. N. O. Kelkar: Will Governmeit obtain and place on the table
a statement showing the number of Indian guards and drivers, and
and Anglo-Indian drivers and guards now in the service of the Bombay,
Baroda and Central Indis, Great Indian Peninsula, East Indian and
North Western Railways?

Mr. A A. L. Parmsons: Government have no information and they do
not consider that any useful purpose will be served in calling for it.

PousLicaTioN oF cERTAINX CoORRESPONDENCE BETWEEN THR GOVERNMENT
of Ixpia axp THE Tara IRox axp Steer. Coxpixy.

168. Mr. N. O. Kelkar: With reference to my starred question No. 29
of the 27th January, 1927, will Government place on the table the cor-
respondence between them and the Tata Steel Company?

The Honourable Sir Oharles Innes: The letters exchanged had reference
to other matters besides the utilisation of the Tata Iron and Steel Com-
rany's profits and the bounties on steel and I regret that I am unable to
iay the correspondence on the table.

Dinecr TELEGRAPH COXNECTION BETWEEY Pooxa Crry COMBINED
Post axp Trreerarm Orrice aNv TRE BowBay CEXTRAL
TeLeeracH OFrice.

'164. Mr. N. O. Kelkar: (1) Are Government aware of the fact:

(4) that the direct Telegraph connection between Poona City 'C!g:
oy - bined Post:and Telegraph office and the Bombay: CentraI
graph office has been cut off since July 1926, and ",

n
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(b) that the telegrams transmitted between those two offices are
delayed in transit owing to their transmission through the
Poona Central Telegraph Office, and

(c) that owing to the introduction of this change the public are now
required to pay an additional one rupee late fee for each
telegram sent through the Poona City Post Office during the
closed hours of the Poona Central Telegraph office?

(2) If the reply to 1 (a) is in the affirmative, will the Government be
pleased to state whether this action has its effect in showing an increase in
work and a consequent retention of the excess staff in the Poona Central
Telegraph office?

The Honourable Sir Bhupendrs Nath Mitra: 1. (a) Yes.
(b) There have been no complaints of delay to traffic on account of this

chdnge.

(c¢) This is the case only between midnight and six in the morning
when very few telegrams are sent. Even then the extra pavment could
be avoided by tendering the meseage at the Central Telegraph Office.

2. The arrangement has slightly increased the work of the Pocna
Office, but it economises staff as s whole and has led to increased effi-
clency in so far as the signaller in the Poona City office has now to attend
to only one important cireuit instead of two.

GrasT or 4o COMPENBATORY ALLOWANCE TO SELECTION GRADE
Postar Orriciais aT Pooxa.

165. Mr. N, O. Kelkar: (a) Is it a fact that the Honourable Member
in charge of Labour and Industries has stated to the Secretary, All-India
Postal and Railway Mail Service Union, that compensatory allowance has
been sanctioned to the selection grade officials at places where the scale
of pay of time-scale has been revised?

(b) Are the Government aware that the time-scale of fmy of postal
clerks at Poona has been revised and yet the selection grade officials therein
are not given compensatory allowance?

(c) If compensatory allowance to selection grade officials at Poona has
not yet been mﬁrnnt.ed, will the Government be pleased to state when
those officials will get it?

The Homourable Sir Bhupendra Nath Mitra: (a) No.
(b) Yes. '

(¢) The Government do not propose to grant a compensatory allowance
to selection grade officials in Poona,

APPOINTMENT OF AccOoUNTANTS IN Hrap Pusr Orrices.

166. Mr. N. 0. Kelkar: (a) Will the Government be pleased to state
whether it is a fact that the Director-Genersl of Posts and Telegraphs,
Delhi, has decided that Assistant Accountants will only be henceforth sanc-
tioned in respect of every selection grade sppointment in the Accounts
knnehota? Post Office and that every ad Post Office will have an
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(b) Will the Government be pleased to state what differentiation it has
made in determining the number of such appointments for very small Head
Offices (like Karwar and Alibag) having less than ten sub-offices under them,
sad for very large and first class Head Offices like (Poona and Ahmedabad)
which have.more than 40 sub-offices under them and yet which have no
selection grade officials as their Accountant? If mot, why not?

(c) Is it » fact that owing to the large volume of accounts work i& such
First Class Head Offices there are three or four officials performing purely
accounts work and that such offivials require or are expected to possess
knowledge of the complicated work of that branch?

8ir Ganen Roy: (a) The Director-General's orders referred to are that
every head post office should have an Accountant and that in every head
post office in which there is an Aecountant in the selection grade there
should be an Assistant Accountamt and further that there should be an
additional Assistant Accountant in respect of every additional selection
grade appointment in the Accounts Branch.

(b) The requirements of each head post office are considered on its
merits with reference to the volume of its acecounts work, in which the
accounts work in respect of its subordinate offices is necessarily comprised.

(c) Government are not aware that the case is as stated.

> Sor1T¥G WORK AT Pnoxa.

167. M. N. O, Kalkar: (a) Are the Government aware that the sorting
work at Poona is done at three places arnd that this system has increased
the work of ing sections as a result of the discontinuance of several

direct bags and labelled bundles ?

(b) If yes, have the Government proportionately hcreased that staff
of the running sections to cope with extra work? If not, why nct?

8ir Ganen Roy: (a) Yes, but the increase in work in running sections
is not appreciable. -

(b) Does not arise. I would however add that arrangements for
concentrating the sorting work ai Poona in one Railway Mail Service office
are in hand.

IncLusioNn or CoMurrciaL SUrJECTs IN TBE INDIAY AUDIT AND
Acoourrs SErvice Examixarioxs.

168. Mr. 0. 8. Ranga Iyer: In pursuance of information supplied to
Beth Govind Das in the Legislative Assembly to his question No. 191,
dated the 27th February, 1925, regarding the inclusion of commercial sub-
jects in certain public Examirations:

(a) Have Government taken any steps to include the Commercial
Bubjects such as Accounting and Auditing, Business Organi-
sation, Advanced Banking and Currency, Public Finance and
Administration in the Indian Audit and Accounts Service

ion?

(b) It ;aft l;ave Government considered the question of including
em
D2
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« INcLusioN oP COMMERCIAL SUBJECTS IN CERTAIN PuBLIC
' ExaMINATIONS.

169. Mr. O. 8. Ranga Iyer: (a) Has the attention of the Government
been drawn to an article in the Tribune, dated the Bth January, 1927,
under the heading ‘‘Commercial Subjects in 1.C.8. and I.A.8. Examina-
tioni:’?

(b) Have Government referred the question of the inclusion of the
Commercial Subjects to the Public SBervices Commission as promised in
reply to question No. 857 on the 8rd September, 1925? If not, why not?

The Honourable Sir Basil Blackett: I propose to reply to questions
Nos. 168 and 169 together.

The question of the revision of the schedule of subjects for the Indian
Civil Service and the Indian Audit and Accounts Service Examinations
is being considered by the Public Service Commission.

IxcLusioNn or Raitway EcoxoMios axp CErT+IN OTHER SUBJECTS
1IN THE ExaMINATION roR THE CoMMERCIAL DEPARTMENTS OF
State RarmLwavys.

170. Mr, O. 8. Ranga Iyer: (a) Is it a fact that the rules regarding
the recruitment for the Transportation and Commercial Department of
superior Railway Establishment have been published ? P

(b) Ie it & fact that the candidates appearing in the examination must
Le graduates and hold a degree which includes one of the following sub-
Jects :

Applied Mathematics, Physics, Applied Mechanics, Prime Movers?

(c) Is it a fast that no commercial subjec't. has been included for the
ebove examination ?

(d) Are Government aware that the persons holdmﬁ' the degree of
B. Com. will thus be debarred from appearing in the ination for
Commercial Departmente of State Railways?

(¢) Has the attention of the Government been drawn to an article in
the Tribune, dated the 21st August, 1926, under the heading ‘‘ Recruit-
ment to Railway Service'’ in this connection?

(f) Will the Government be pleased to state if they propose to include
the following subjects for the above examination in order to give a chance
to Commerce Graduates to appear in the examination:

Railway Economics, Railway Organisation, Railway Statistics,
Accounting and Economies.

The Honourable Sir Charles Innes: (a), (b), (d) and (). Yes.

(c) For 1826 and 1927 candidates who have had two years’ railway
traffic training in the United Kingdom have been allowed to take (1)
Practical Railway Working and (2) Railway Economics. -

(N The Calcutta University has suggested that degrees with somewhat
similar subjects to those referred to by the Honourable Member should
be accepted as qualifying candidates for selection for the Transportation
(Traffic) and Commercial Departments and this question is under the
consideration of the Government. '
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i
Mr, President: The House will now resume consideration of the
following motion moved by the Honourable 8Sir Basil Blackett on the 9th
February 1927:
** That pplemen not exceeding Rs. 9,96,000 be granted to the Governor
Ganenlinaé}o.:gci]to rt;n:.nlw ex;:nm?h%twﬂlrzmehmofmmmt during
the year ending the 31st day of March, 1927, in respect of ‘ Aviation .’ -

The Honourable Sir Bhupendra Nath Mitra (Member for Industries
and Labour): My reason for rising to intervene in this debate at this
early stage i8 to try to clear up certain misapprehensions which scem to
have crept into the minds of some of my Honourable friends iv regard to
the subject now under discussion and also to supply to the best of my
ability certain information which it seems they are anxious to obtain
I hope my Honourable friends have by now had an opportunity of

iving to the subject mow before us, and to the document circulated by

vernment in connection with it, that serious comsideration which its
importance demands. The speech which my Honourable friend Diwan
Chaman Lall delivered on the floor of this House on the 21st February ,
last made me feel doubtful whether he bad attempted by then io study
the subject at all seriously. I do nbt propose to waste the time of the
House by simply traversing agein the whole of the ground covered by the
note which has already been supplied to Honourable Members. Even
50, I am afraid I shall have to make a speech as long as that made by my
friend from the Punjab on the floor of this House the other duy or per-
hajis longer, though I cannot emulate his lucid eloquence. And I would
ask the House to bear with me, if I tax their patience. ’

The precise motion before the House is that a supplement
exceeding Rs. 9,96,000 be granted to the Govem;pp(}ener:lu;:m
to defray the expenses that will come in course of payment during the year
ending the 31st day of March 1927, in respect of ‘Aviation’. It would
bardiy have been necessary for me to mention but for certain ststements
made by my friend, Diwan Chaman Lall, in this House on the 2lst
February that the head ‘Aviation' in our accounts and estimstes is
intended to record the expenditure on civil aviation and has né to
do with military aviation. It will be seen from page 507 of the Proceed-
ings of the Standing Finance Committee of the 4th Februarv 1927 that
the money which the House is now asked to vote is reqp'naﬁ wholly for
the acquisition of land for what I may call our future air harbours, and
- that the Standing Finance Committee agreed to the expenditure subject
to the question of policy involved being accepted by this House.

The essence of that policy is that the Government of India should
take steps to foster the development of civil aviation in India. As has
been stated in paragraph 4 of the Note, which has already been circulated
to Members of this House, they consider it essential that India should
obtain her proper share of the business of aerial transportaticr at this
ltag‘e_-.. in order Yo ensure tiat she shall have an effective voice in the
conditions on which contracts are giver for services touching her shores,
and that opportunities' are afforded for the investment of Indian capital
and for the training and employment cf Indian pilots and personne.

, ~1 doubt whether there are many Members of this House who are
inclined to question seriously the advantages of the deveiopment of
aeriai transpurtation to the world in gemeral, or to India in partioular.

From the questions which I have answered in this House during the last
( 1525 ) '
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month, it appears that many of my Honourable friends are taking a keen
interest in the measures adopted in other countries for the dovelopmert
<f civil air services, and are also interested in the adoption of similar
messures in India; and the Legislative Assembly itself ever since it came
into being in 1921 has been voting money year after yesr for expenditure
on measures which have received the approval of ite Standing Finance
Committee where such approval was required, and which will facilitate
the development of air transportation in India. Further, I find from
recent issues of newspapers that public opinion of all shades are taking
considerable interest in the development of air services in India. For
ezample, the Swarajya of Madras, a paper which I believe is run by my
Honourable friend Mr. Prakasam, had & leading article in its issue of the
14th February last, on the subject of Aviation in India which contained the
following remarkable passage:
“* The emergence of modern commercial aeronaatics confers a certain economic value
m m."
+ The last few days have also seen the formation of the ‘‘Air League of
India’* with the following objects:
' “ To encourage ic inberest in aviation in ev ible y the fullest
development of nivi‘llnw 1:: Ind.i-,m{;) the opunin;?f ﬂmm::f lﬂs ween the
chief towns and ports of India and (b) between Indis and other countries, (4) the
ision of more serodromes, airship stations, seaplane bases, and other necessary
oquipment and organization, (5) the opment of the aircraft industry in India as
far as possible by Indian capital (6) the training of Indian personnel in all branches
of aircraft manufacture snd operations, and (7) the provision of additional funds for
the above objects and for experiment and research.’”
To Karachi belongs the credit of forming this association, but I have no
doubt that the other prineipal cities of India will join hands with Karachi
in the matter at no distant date. I have also seen a scheme put forward
by Mr. Patwardhan, lately of the Afghan Air Force, for the formation of
light aeroplane clubs in India to teach ‘‘ air sense ’' Yo the publie,

There are probably, however, a good many Members of this House
whote. ilections in other directions have made it impossible for them
to study the advantages and developments of civil air services ir othsi
countries, and for their benefit I should like to give some of the main
facts regarding the experience in the principal countries of thz world. I
confess, Sir, that my friend Diwan Chaman Lall was perfectly correct
when he said that I am not an expert in civil aviation, nor de 1 happen
to possess yef a single expert adviser on the subject, though the schemse
before the House contemplates that I should get an expert very soon.
When I have got that expert, it will be one of his functions to compile
bulletins showing the progress of civil aviation in the principal ccuntries
of the world as well as in India, and I shall have these bulletins published
in due course if I find there is a demand for them. All the same, it
is part of my duty as the Member of Government in charge of the parti-
cular subject with which we are now dealing to keep myself informed as
far as possible, from published reports and from other sources, of the
recent developments of civil aviation in other countries; and I am in a
positicn to place before the House ceriain important facts.

Aeroplane transport services were started in various parts of the world
mostly in.1920. In the last eix years they have multiplied rapidly and
the total length of the regular air routes of the world at'the end of 1925
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was three times greater than in 1920. Europe had about 18,000 miles
of air lines in place of 6,000 miles in 1920; America about 8,000 in place
of 2,800; Africa 8,600 in place of 900; and Australia and Asia where there
were no air lines in 1920 had 8,800 miles and 1,300 miles respectively.
Even more significant than the inereasing length of routes has Leen the
rapid increase of the miles actually flown by aeroplanes in regular com-
mercial services which have risen from 2} million in 1920 to 12} million
in 1925. It is obvious that this remarkable development could oniy have
been possible if aerial transport was supplying s real need for commercial
and business purposes. This development is more striking when it is
remembered that aerial transport is hendicapped by the competition of
surface transport, by land and sea, of which there are already excellent
systems in various countries ~f the world as well as between different
countries. In comparing the relative advantages of air transport and
rurface transport, it is mnecessary to distinguish between developed
countries and undeveloped countries. In developed countries, as well as
in regard to communications between countries where an efficient eystem
of surfade transport already exists, the governing advantage of serial
over surface transport must be speed. Passenger trafic moving for
business will turn primarily on speed and reliability. To the business
man time is money, and the economy of time is of great advantage to
many business men who find absence from their regular place of work
disadvantageous. In regard to goods traffic also, aenal transport has ite
advantages over surface transport where speed is an important considera-
tion, for example in the case of business mails and express parcels. But
apurt from the mere speed of the aircraff, the carriage of goods by air has
several important sdvantages particularly in the case of tranelt between
different countries. All the en transit ocustoms formalities involved st
every point of transhipment in surface transport are eliminated. Customs
clearance at the place of destination is effecited immediately, snd a rapid
system of collection and delivery is available at the beginning and end
ot the journey. Further, and this is a consideration which applies also
to traffic within a country, handling is reduced to a minimum and thd
goods are under no risk of pilferage during most of the period of transit.
It is for this reason that in England the insurance rates for air-borne
goods are actually less than for goods conveyed by surface transport. It
is no wonder then that the number of passengers carried by air between
Great Britain and the continent of Europe by British and foreign air
services combined has increased from 6,400 in 1920 to 20,700 in 1925:
that the cross-channe] services carried in the vear ending 8lst March 1924
huilion and specie to the value of over 11 million sterling; and that the
carriage of ordinary merchandise apart from bullion and specie has in-
creased steadily from about 500 tons in 1923 to 900 tons in 1925. In the
United States of America, Government have spent over 12 million dollars
since 1918 for the development of the Air Mail; and there are now in
operation over 8,000 miles of air route for this purpose, the through trans-
continental air mail service covering the route of 2,665 miles in about 82
hours against 3 days by the fastest train.

In undeveloped countries the advantage lies with the means of trans-
port best calculated to provide access to points previously inaccessible,
and the absence of road or railway communications must add vastly to
the gromnmercial importance of the ublquitous flightways of the air. In
the case of countries in which surface facilities are liable to interruption
both the factors above mentioned should operate to the advantage of
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aerial transport. In Australia where the surface communicaticns with
some of the outlying parts is difficult and undeveloped, the air services
are now a useful and important feature of the regular tramspurt system.
Therc are three companies which receive regular subsidies from the State
to the extent of about £77,000 a year afid which provide aerial transport
over about 3,500 miles. Japan too has taken up an elaborate programme
of development of civil aviation which would take 20 years to complete
and by the end of that time it would possess a comprehensive eystem of
airways covering sbout 16,000 kilometres. In its Budget for 1926-27
provision has been made for about Rs. 5 lakhs for the grant of subsidies
to three companies for developing five air services, and for fostcring the
development of civil aviation generally: :

Apart from their use for commercial transportation purposes, aeroplanes
have successfully been used in certain countries for various cther ad-
ministrative and beneficial purposes, for example the survey of tracta
where the peculiar conditions of terrain to be dealt with, while opposing
great difficulties to the ground surveyor have lent themselves very readily
to treatment by air photography ;- forest fire protection in areas where
population is sparse and ground forces cannot be fully organired; the
protection of cotton and other crops from the attacks of destructive pests;
anti-malarial operations; ambulance and medical duties in urdeveloped
tracts where methods of tramsport are elementary if they exist at all.
Even in Siam, the Royal Aeronsutical Service, in addition to operating
two regular air transport services, maintains six ambulance machines for
eonveying invalids and doctors. The present position in most of the
countries in regard to civil aviation is summed up very tritely in the
following passage which appears in a recent English report:

“ The discovery of a new method of increasing the speed of inter-communication
has in the past generally indicated a fresh step in the march of civilisation. In
@viation a means of trancport has been obtained twice as fast as any other viously
‘axisting. The mnjoriti of countries which are imbued with the spirit progress
appear to realise that the future of aviation cannot be neglected and by various meti':d.l
are striving to adapt avistion to commerce.”

I bave little doubt that this House will agree with me that it is undesir-
able that India should lag behind other countries imbued with the spirit
of progress, in the matter of development of her internal air transport and
of her air communications with foreign countries, Indeed, there are good
reasons for anticipating that India will benefit even more largely than most
other countries from the development of her air transport. India is practi-
cally a continent with enormous distances and with considerable areas where
surface transport is still undeveloped and can never be developed properly
owing to surface conditions and even where it is developed it is liable to
interruptions from floods; and this is more particularly the case in Burma.

_As a matter of fact, the Local Government in Burma is already making use
of the air service for the survey of 1,850 miles of forest and creek country
in the Irrawadi delta and of 800 miles of forests in Tennaserim. The other
day when I was being heckled in this House about complaints from a sec-
tion of the public in India which is interested in foreign commerce, in regard
to the delay in the receipt of foreign mails at Calcutta and in Eastern
Bengal and Burma owing to certain accidents to the steamship s&vice
between Marseilles and Bombay and to the washaway of the Nerbudda
Bridge, my Honourable and gallant friend, Sir Victor Sassoon, rightly
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suggested that the complete solution would be afforded by the establish-
ment of air mail services, external and internal. When these air services
are in operation, the transit between England and India will take 5 or 6
days, instead of 15, that between Bombay and Calcutta will take less than
12 hours instead of 44. With the development of our internal srial services,_
Peshawar and Karachi will be brought within six hours of Delhi; Calcutta
and Bombay to within nine hours. Madras, on 8 straight route would be
little more than a twelve hours’ journey away. If night flying develops,
vs it is bound to do, Rangoon would be reached within the twenty-four
hours. One of the chief difficulties to be surmounted in the achievement
of Indian national unity is the great distance which separates one part of
the country from another. (Hear, hear.) It is here that air transport. by
tending to annihilate distance, will have a peculiar value to India, as it
will reduce distance, if distance be measured in hours, almost to the dimen-
sions of a single province.

I shali perhaps be accused by some of my Honourable friends of painting
too vivid a picture. But I would ask them to go back in memory some 25
or 30 years to the time when we looked in astonishment upon those weird
and novel contraptions, the first motor cars. How many of us ever consi-
dered the possibility that, within a very short space of time, not only should
we own one ourselves but that we should regard life without one as quite
intolerable? Had any one made such a suggestion and had he gone even
further and predicted the flourishing village-to-village services by such cars,
which exist to-day .in many parts of India, would not he too have been
aocused of painmting too vivid a picture? - It is indeed a well known fact of
history that the public are apt to look with suspicion upon all new inventicns
and to doubt their utility for the every day purposes of our life. In the
case of air transportation also. history has repeated itself; and there have
not been people wanting in other countries even like Australia, who have
at the outset doubted the advantages to the community of the development
of air services. As I have a]rengdey stated, with greater experience this
feeling has happily passed away.

There are probably also some others among my Honourable friends who
will take up the attitude that no need for air transport exists in India at
present, because no active demand has so far been demonstrated. Indeed,
if I remember rightly, my friend, Diwan Chaman Lall, used this argument.
Now, Sir, in regard to air transport we are in much the same position as
our predecessors were when the first roilways were mooted. There were
not wanting_ critics who held that the world had got on very well up to
that date without railways, and that the additional speed of transport which
railways offered was quite unnecessary and uncalled for. Yet how many.
of us would to-day go back to the pre-rail era? We should regard with
horror the prospect of a journey from Madras to Delhi by road and it is by
no means impossible that our grandsons will find themselres regarding with
almost equal horror the idea of a similar journey by rail. It is the provision
of facilities of this nature which first evidences the need for them and it is
dangerous in the extreme to assume that. because there is no open demand
for such facilities, a latent demand for their provision cannot be shown to-
exist. Yt was not the demand for more rapid transport that produced the
railways; it was the rsilways that brought to light the demand for more-
rapid transport.
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Some of my Hanourable friends will probably also argue that India is
too poor to incur any expenditure on the development of her aerial trans-
port. But however poor India may be, she is not so poor compared with
certain other countries which are slready interesting themselves in the
advancement of civil aviation that she must wholly overlook the need for
the development of her aerial transport which, as I have already pointed out,
is sure to result in considerable advantage to her. With the development
of aerial transport, there is sure to be a considerable increase in business
in the country with a consequential accession of wealth and prosperity. 1
hope that my Honourable friend, Mr. Birla, who is largely interested in
the development of industries in India, will be one of the first to promote
the formation of a subsidized company for running an air service between
Karachi and Delhi, and that I shall live to see a Birlanagar springing up
near Delhi with factories for the repair and manufacture of aeroplanes and
airships which will provide employment for thousands of Indians. Truly
has the Swarajya paper of Madras said that the emergence of modern com-
mercial aeronautics confers a certain economic value on air which must be
conserved and developed in the best.interests of the country.

Now, 8ir, it is that extreme importance of conserving and developing the
economic value of our air in the best interests of India which forms the
keynote of our policy. The Air Board has pointed out that India’s geogra-
phical position marks her out as an all-important link in any air route
between Great Britain and her Esstern dominions, and between Europe
and far-eastern Australia. My friend, Diwan Chaman Lall, the other day
attached a sinister meaning to this statement of the Air Board and he
alleged on the strength of that interpretation that the real object underlying
our civil aviation policy was to help England in what he considered to be
her schemes of Imperial aggression in the Far East. I have no doubt that
my more sober-minded friends, who take an interest in questions relating
to the international commerce, have not failed to realize the correct mean-
ing of the Air Board’s statement. Places like Bombay and Karachi form
some of the principal stations on the main highways of commerce between
England and Europe and the Far East and Australia. It is, therefore,
obvious that the routes of aerial transport for commercial purposes between
‘the portions of the world to which I have referred must touch or cross India;
and what the Air Board meant by paragraph 2 of their memorandum read
with paragraph 4 (an extract from which was also quoted by Diwan Chaman
Lall in his speech in this House on the 21st February) was that unless India
now took active steps to develop her internal air transport. there was a real
danger of this transport passing into the hands of foreign capitalists, to
whom India cannot refuse the right of flight over her territory under the
terms of an International Air Conventicn to which India is a signatory. The
point is more fully brought out at the end of paragraph 15 of the Air Board's
report where they say:

« It is becsuse the Air Board fear that Indis will lose her chance of obtaining her
-proper share in the businees of aerial transportation if she does not take part in the
initial and experimental stage that the Air Board have thought right to bring the
whole question hefore the Government of India; they do not conceive that India can
obtain and retain her due share of the business of aerial tnnszpﬂatmn solely by
granting subsidies to external companies at the expense of the Indian tax-payer, and
without the interest and support which the employment of Indians and Indisn capital
'in the business will provide; and for the development of civil aviation they therefore
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think it most desirable to elicit that interest and support by securing opportunities for
the investment of Indian capital in commercial air services and the training and

employment of young Indian men in them.” p
The fact of the matter is that if we do not ourselves adopt a steady line
of development of our interval air transport, however cautious and slow it
may be, there is a distinct danger of our internal air routes being exploited
by, and falling into the hands of, foreign capitalists. If my recollection is
.correct, my friend, Diwan Chaman Lall, the other day seemed to look upon
the resultant state of affairs with a certain amount of e%huamm:ty
said: ‘‘Foreign ﬁ.rms are wanting to connect India with Europe Well,
let them do so.” He either did not realise that foreign firms will not
stop with the external air services, but will also take up the development
of our internal air services if we do not in the meanwhile step in with our
policy ; or else he saw no objection to this process. I doubt whether any
considerable body of the Members of this House will be inelined o share his
mentality in the matter. I know there are many a.mongmyfue.udsopponte
who are anxious that India should secure an interest in her coastal sea
traffic and in her inland river traffic. I am sure that they will not agree
to allow our inland air transport to paes into the hands of foreign capitalists.
I am not even sure that Mr. Chaman Lall’s mentality will be shared by
many Members of his own party; for as I have already pointed out, ome of
the papers run by a member of his party has already given expression to
sent.tl:ments which are in full accord with the Government of India’s policy
n the matter.

I hope, Sir, I have now succeeded in establishing my proposition that
it is of the utmost advantage and importance to India that she should
develop her internal air transport and should also co-operate towards the
development of her external air communications; and that for this purpose
the policy which the Government has pmpoued to adopt is in the best
interest of India. I should like to disabuse the House onee again of any
feeling that may have been created by my friend Diwan Chaman Lall’s
speech the other day that the real object of that policy is to help England’s
supposed military adventures in the Far East. If there are such adven-
tures, and the Government of India desire to co-operate in them, the conse-
quential expenditure would be a charge on the militarv budget and will not
come up for discussion in this House. The sole object of our policy in
regard to civil aviation is that stated in paragraph 4 of the mote already
circulated, and, to place it prominently before the House, I shall again
repeat the quotation which I have alreadv given: The Government of
India consider that ‘‘India should obtain her proper share of the business
of aerial transportation at this stage in order to ensure that she shall have
an effeetive voice in the conditions on which contracts are given for services
touching her shores and that onportunities are afforded for the investment
of Indian capital and for the training and emplovment of Indian pilots
and personnel.”” The first part of the policy refers to external communica-
tions and the second part refers to internal communieations.

At the same time, it is not the desire of the Government of India that
in the pursuance of their polizy for the development of India’s serial com-
munications, external and intemnal, thev should launch on grandiose schemes
involving heavy financial commitments. In this connection. I should like
to invite the attention of the House to the concluding portion of paragraph
14 of the Government note on our aviation policy, which has already been



1532 LEGISLATIVE ASSEMBLY. [1sT Mar. 1927.

[Sir Bhupendra Nath Mitra ] .

supplied to it. It is the intention of Government that thé financial com-
mitments involved in their civil aviation policy must take their place in
due course with competing demands for expenditure in other directions.
And as all expenditure which Government may desire to incur in pursuance
of that policy must be subject to the vote of this House and to the approval
of its Standing Finance Committee where such approval is required under
standing arrangements, this House will have a continuous opportunity of

ocorrecting any inclination on the part of Government to depart from its
declared intention.

I may mention for the information of the House that for some years
we have been spending every year relatively small sums of money on civi}
aviation, the expenditure since 1921 being voted by the Legislative Assembly
and alas approved by its Standing Finance Committee where such approval
is required under standing arrangements. Thus we have spent in 1921-22
Rs. 87,000; in 1922-98 Rs. 44,000; in 1928.24 Rs. 18,000, and in 1924-25
Rs. 19,000; and in 1925-26 Rs. 1,17.000; almost the whole of the expendi-
ture being of a non-recurring character on the acquisition of sites for aero-
dromes and on the survey of air rvutes. In 1926-27 we propose to spend
Rs. 15 lakhs, again mostly on non-recurring items of expenditure. This
figure includes Rs. 10 lakhs for which the vote of the House is now being
asked for, and of which only about Rs. 8 lakhs represents cash expenditure,
the balance being book adjustments of the value of land. In the Budget
of 1927-28 we have provided for an expenditure of about Rs. 4 lakhs, of’
which only about Rs. 70,000 is recurring and the balance non-recurring.
do not kmow what reasons my Honourable friend 8ir Purshotamdas
Thakurdas had for saying in his speech in this House on the 18th February
last that the annual expenditure on civil aviation may come up to Rs. 25
or 30 lakhs in the course of a few vears. I have no doubt that, as the
advantages of the opening of air-routes are realised, our annual expenditure
on civil aviation will steadily go up. but I shall be surprised if a standard
of Rs. 25 or 80 lakhs is reached in the near future. In any case, as I have
already said, the House and its SBtanding Finance Committee can always
put a brake on the Government wher the latter desires to embark on
grandiose schemes.

I shall next proceed to deal with the various main items of expenditure
which the Government of India propose to incur in accordance with their
policy for the development of civil aviation. The first and foremost of
these must obviously be that involved in the creation of an office of Director
of Civil Aviation. The need for an expert adviser of this class, if we are
to make any progress in the development of our air routes, however slow
that progress may be, is self-evident. As a matter of fact, the need for the
appointment was accepted by the Standing Finance Committee at its meeting
on the 12th August 1926. The appointment has received the sanction of
the Secretary of State for India in Council and negotiations are in progress
to obtain the services of a suitable officer with practical' experience. The
proposals for the office establishment of the Director were accepted bv the
Standing Finance Committee at its meeting on the 4th February last subject
to the discussion of policy by this House. . ~

The second of the most important itecd¥ of exnenditure which must be
incurred to give effect to our policy in regard to civil aviation is the provision
for what may be called air harbours and air ports. It is essential that
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we should have these harbours before aerial transport services can start
in India. As I have slready stated, the supplementary grant which the
House is asked to approve is wanted for the purposes of land required for
three air harbours at Bombay, Calcutta and Rangoon respectively. These
harbours must be established before any internal air services can be started
between the principal stations in India. My friend, Diwan Chaman Lall,
was not quite correct in stating the other day that the expenditure is in-
tended to assist companies operating the external air services of India.
They are meant essentially for the internal services which we hope will
spring up with the inauguration of the external service to Karachi, though
they will be available for the reception of any aircraft operating external
services which may touch Bombay, Calcutta or Rangoon, nor is it part of
policy of the Government of India that foreign companies should be allow-
ed to establish internal air services between these stations. It is obviously
essential in India’s interest that she should own her air harbours as she
owns her sea harbours, and that these air harbours should not be the
monopoly of any companies, internal or foreign. It was for this reason
that as early as 1920 the Government of India adopted the policy that all
aerodromes and necessary equipment, all hangars, quarters,.godowns, light-
ing, telegraphic and meteorological apparetus, ete.. should be the property
of the Government of India; and expenditure in accordsnce with this policy
‘has been incurred ever since and has received the approval of this House since
it came into being. As has been pointed cut by the Air , 8 departure
from this policy has been permitted st Karachi where the British Govern-
ment has been allowed to build ah air harbour with the help of certain
contributions made by the Government of India. The Government of Indis

not to the Imperial Airways Company, in connection with the establishment
«of the air harbour at Karachi. The precise nature of this assistance is that
the Government of India have acquired at their cost, about Rs. 1} lakhs,
‘the land required for the air harbour and have leased the land rent-free to
the British Government. They have also made a grant-in-aid of Rs. 4
lakhs towards the scheme on the understanding that import duties at the
ordinary rates will be paid on all materiais imported info India for the
works. The assistance was given on certain conditions which have not vet
become operative as the service for which it was given has not yet started.
Tt has been alleged in certain quarters that this assistance was rendered
without the cognizance of this House; and T find it actually stated in the
article in the Swarajya, to which I have already referred, that the Govern-
ment of India have undertaken to give the assistance ‘‘of course without
a word being said about it in the Legislative Assembly’’. As a matter of
fact, the grant of the assistance was approved at a meeting of the Standing
Finance Committee on the 2nd March 1925, the members present including
my Honourable friends Messrs. Shanmukham Chetty, Gava Prasad Singh,
as well as Sir Purshotamdas Thakurdas; and the expenditure has been
incurred only after the vote for it has been obtained from the Assembly
either through the ordinary budget demand or through a supplementary
demand. Later on, the Government of India have also agreed to provide
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8 hangar and certain hutments at Karachi at a cost of Rs. 1 lakh, but here
again the approval of the Standing Finance Committee and the vote of this
House was obtained to the expenditure. As already stated, the true picture
is that the air harbour at Karachi is being constructed with financial assist-
ance from the British Government, and it is oniy proper that the Govern-
ment of India should later on take over the harbour by paying back to the
British Government the money they are spending on it.

. Apart from the four main air harbours at Karachi, Bombay, Caicutta
and Rangoon, it will be necessary gradually to provide a chain of aerodromes
across the main air routes. With the approval of the Standing Finance
Committee a sum of Rs. 1} lakhs has been entered in the Budget for
1927-28 to meet expenditure on the acquisition of land for the intermediate
aerodromes on the main route from Karachi to Calcutta and Rangoon.
An additional reason for ineurring this expenditure at an early date is to
enable the Government of India to exercise some control on the route
adopted by foreign aircraft in their flights across India. This foreign air-
craft has nothing to do with the Imperial Airways Company, nor is it engaged
on commercial flights, there being as yet no commercial air route traversing
India. It is engaged on what is kmown as experimentsl world flights.

The third most important item of expenditure is on the grant of subsidies
for externsl air services. I should at the outset like to make it clear
that these subsidies are quite distinct from the obligations which
are imposed on India as one of the signatories to the Inter-
national Air Convention of October 1919 in the matter of co-operation
in internal measures concerning the collection and dissemination of statis-
tical current and special meteorological information and the establishment
of extensive wireless stations to provide faciiities for the use of wireless
telegraphy in air navigation. If India is to take her proper place smong the
progressive nations of the world, she cannot ignore her international obliga-
tions; and steps have alreadv been taken or will have to be taken with the
approval of the Standing Finance Committee and the wote of this House
for the gradual expansion of our meteorological and wireless services which
will not only enable India to disc her international obligations in these
matters but will also be of immense benefit to her in other directions. In-
cidentally any developments of these two services means the provision of
further avenues of employment for Indian vouths, for hoth services have
now been almost wholly Indianized. The expenditure on such development
is, however, not chargeable to the Aviation grant, and we are not concerned
with it for the present.

In regard to subsidies proper, their grant is fully justified by India’s
large interest in foreign commerce and in the interest of that important
body of her tax-payers which is engaged in that commerce. It mav interest
the House to know, that as soon as the contingency of the grant of subsi-
dies for external air services became apparent to me, on the 5th September
1925 T placed the subject before my Sfanding Finance Committee of the
Indian Legislature, of which my Honourable friend Diwan Chaman Lall
was then a member and at the particular meeting of which he was present.
The Committee unanimously accepted the general idea of a subsidy pro-
vided that it were given subject to certain conditions which should include
a share in the control of the service and a provision for the training of
Indians as pilots, but thev considered that the conditions could- not be
finally formulated until further details were available. It will be seen from
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aragraph 5 of the Government note that the claim of India to be consuited
Et :Iglr sl:ages on the terms of any contract for an air service touching her
shores, and to participate as a principal in the contract with a right to
insist on the inclusion of such provisions as may be necessary to promote
India's interests, e.g., the training and subsequent employment of Indian
personne!, subject to acceptance of a ghare in the financial habilities of the
contract has been preferred by the Govermment of India to the British
Government and is understood to have met with their approval.

As a matter of fact, no subsidies for external air services have yet been
granted by the Government of India and there is no such proposal at
present before the House. Any expenditure in this cofimection will of
course require a vote of this House apd the approval of the Btanding
Finance Committee, unless it is relatively so small that no reference to
the latter body is required under standing arrangements, and it can be met
by reappropriation from grants voted by the House. ¢

The fourth and last main item of expenditure will be on the develop-
ment of internal air routes and of internal air transportation services, apart
from the provision of air harbours. So far, no expendlmremthn&nm-
tion has been incurred, or is proposed tgQ be incurred in 1926-87 or -28
with the exception of smail sums spent on the survey of the main artegial
air routes of India which, as stated in paragraph 10 of the Governmens
note, we propose to continue in 1927-28. It is the present intemtion of
the Government of India that the establishment of internal aif;garvi
ghould, at amy rate at the initial stage, be left to companies stewed in
India with rupee capital, which should be required to afford training and
opportunities for employment for Indians ime all branches of its work.

The first action which is proposed to take in this direction is in regard
to the opening of an air service between Caicutta .and Rangoon. I would
refer the. House in this connection to paragraph 8 of the Government note
circulated. In adopting this line of actipn the Government of India have
been guided by the experience of certain other countries, ¢.g., England,
Japan and Australia. The expefrience of these countries has demonstrated:
that the case of civil aerial transport is one which calls for special enter-
prise of a peculiarly open-minded character, and the exploration of the-
possibilities of civil aerial transport must be undertaken ir a spirit un-
trammelled by those methods which are ususlly associated with Govern-
ment management; firms or companies should without interference be

. aliowed to undertake commercial service where hey are willing to do so;
firms or companies which undertake services desired by the State, but are
likely to be unremunerative, should be assisted by the State to the extent
calculated to provide a reasonable return on the capital invested. At the
same time, it must be recognized that the whole thing is in a® experimental
stage, and it may be necessary for the Government in India in the near
future to take over the estabiishment and management of air services with-
in India. Meanwhile, the point raised by my Honourable friend Pandit
Hirday Nath Kunzru about the desirability of inserting a provision fh con-
tracts with subsidised companies empowering Government to take over
the undertakng after a reasonable period of time will not be overlooked.

I shall turn lastly to the question of teaching Indian vouths in what is
called the science and art of civil aviation in whickl apparently a considerable:
number of 'Members of this House' sppear to be interested.

An Honoursble Member: Why only civil aviation?
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The Honourable 8Sir Bhupendra NMath Mitra: That is all 1 am con-
cerned with at present. I have already answered & number of questions
-cn the subjecp in this House and I now nnd that 16 Members of this House
have tabled a Resolution on the subject. There seems to be some impres-
sion in certain quarters that the Military Air Force in India should suffice
for this training, and that no other agency is required for the purpose. If
1 remember rightly, my Honourable friend Diwan Chaman Lall gave ex-
pression to this opinion on the floor of this House the other day; but judg-
ing from the Resolution tabled apparently many of the Members of his
own party do not subscribe to that view. I should, however, like to make
it perfectly clear.that it is not possible for the Royal Air Force Bquadrons
in India to, undertake this work, as their whole time must be occupied in
maintaining their efficiency for military operations. I should Jike also to
state that the reports which I have 80 far studied make it clear that a school
for the teaching of the science and art of civil aviation in all its details
is not a practical proposition. Bo far as I can make out the conclusion
which has been arrived at in some of the more important countries of the
world on the basis of recent experience is that the training of the personnel
required in connection with the air transport services can be best managed
through® subsidised companies; and this is precisely what the Government
of India propose’to do at present. This personnel miay be divided into
three classes. Firstly, artisans and mechanics, secondly, seronsutical
- engineers, and thirdly, fliérs and pilots. The technical edwcation of artisans
und mechanics employed in connection with aerial transport cannot con-
veniently be treated as a special subject but must be divided between the
engineering and the wood-workers’ trades. The initial part of the educa-
tion will have to be imparted §t the ordinary technical schools and at the
schools of engineering; and all that will be required in addition is the
“formation of :special-classes at schools situsted in the neighbourhood of aerial
works or aerodromes. Aeronautical engin mivet’  firwl-instemeos-be -
fully qualified mechanical engineers with a sound practical and an advanced
theoretical training. Engineering oolleges. will doubtless fecognize that
just as the education of engineers is incomplete without seme knowledge
of electrical engineering so in future all mechanical engineers should have
at least s superficial kmowledge of aeronautical engineering. In addition,
arrangements will have to be made for the specialised training of the aero-
nautical engineer in aeronautics as a post-graduate dourse including practi-
cal training in works and aerodromes. For the training of fliers and pilots,
arrangements will have $0 be made with companies for tuition at flving
schools attached to the main aerodromes, and later on it mav be necessary
to start a school of aerial navigation where map-reading, the use of the
compass, sstronomy, signalling and wireless telegraphy and metearology
will be taughk Of course, all this assumes that it will be possible to
start in Indis i:;diganous companies operating interna! air services with or
without the assistance of a subsidy from Government. Should, however,
this become impossible and Government hes to take over the establish.
;;nent t&d al'i:n:!:mgremenii of the int;mml air services, Government will also
ave to make direet arrangement for the final training of i .

. os and i .8 . nng Indian vouths at

There is another method of training which has been in vogue in both
England and Australia. In those countries in order to encolirage the
_practice of flying among the general public with freedom from any wilitary
Yiability and Bovernment control, and with the object of the development
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.of ‘“‘air sense’’, the formatian of light sero-clubs which provide facilities for
flying at & comparatively small cost has been facilitated by Government
grants. As I have slready said, a scheme for the formation of similar clubs
in Indis has already been put forward and it will receive the consideration
of Government as soon as we have got our expert in civil aviation.

It must be understood that the information which I am placing before
the House is the best which I have been able to collect from a study of
various reports. It is our intention to foster the training of Indians as
pilots, etc., and as soon as we get our Director of Civil Aviation, one of his
functions will be to prepare a paper showing the steps taken in the other
principal countries of the world in regard to training in the various subjects
connected with civil aviation, and the action to be taken in India in that
direction. And if I get my grants and get that officer, I shall certainly have
that matter fully examined and necespary information supplied to various
members of this House.

1 must apologise to the House for having taken a good deal of its time.
I trust, however, that with the full explanation now furnished by me,
there should be no hesitation on the part of this House in accepting the
general outline of the policy and in passing the Demand before it. As I
have already stated, there are certain items of that policy in regard to which
there will be further opportunities for discussion in this House in connection
with the Demands which Government may place before it.

Mr. B. 8. Moonje (Nagpur Division: Non-Muhammadan): Sir, I rise
to oppose this Demand. I have asked certain questions and very pertinent
questions, to elicit certain information which would enable me not to be
in a position to oppose this Demand, but wnfortunately I have been very
much disappointed. I could understand the Military Member coming
out boldly Ed straigsggh and telling me t}mhmialy that govemralenﬂia is n?t

oing to make an arrangement. could not understan
'&ﬂﬂ'{vﬁ SIS SR Der " el

not understand his saying that civil aviation is a subject which could not

be suitably taught to boys in India. * It seems we have not been able

understand the responsibility that attaches to persons taking wup eivil

aviation or aviation of any kind. I shall quote for the information of the

House the responsibilities that are supposed to attach to persons taking

to aviation. I am reading from an English book. ‘‘Careers for our Sons.’":
*

* The ability required in an officer or a mechanic is of no mean order. They
commence their service by assuming responsibilities far graver than marmally fall to
their contemporaries in the Army and Navy. Almost from the outset of his career

1 p.x, the pilot carries in his hand the safety of himself. his crew and his

*7*  craft. His every day responsibilities are almost as - in as in
war. To be trained to fulfil them, he must first be grounded in m qualities which
are essential to all officers of the fighting services—obedience, self-reliance and self.

control. He must then be taught enough about the design and rigging of his sero-
plane and the prmciﬂles of engineering construction to able’ to fanlts, and
assure himself that his craft is in a serviceable condition. He will require to

something of meteorology, of wireless telegraphy and telephony. of aerial phot hy,
which is almost a science in itself: of l:f-rm\? Navy mdPAir° Farce orga:mt;gur,. panyd
the many as of airmanship and practical flying. He will have to use a machine
gun under the most difficalt conditions; ing tge use of elahorate sights, and the
adjustment and changing of defective parts at lightning , maintaining at the
same time control of hit“seroplane and keeping watch on manceuvres of the
posing machine. Last of all, he must be trained in observation, learning the =i
f::nc: of objects ?in ths ground. judging the qualities of the surface gmm
pearance, an Feparing reconnpissance reports. i mas

tered eminwttcnﬁgcunpﬂotoﬁm." Wl:en;!l‘f.hfs_hube- .

.
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The ‘Honourable 8fr ‘Bhupendra Nath Mitra: The Honourable Member
is reféeiring to military aviation.

Dr.B. 8. Mooaje: I am glad that I have been interrupted in this way.
I am going %o prove to you that in the foremost countries of the world,
like England, civil and military aviation is so intermixed that one cannot
be separated from the other. I am going 'to prove that. There are
several metholls by which students and boys of the age of 15, 16, 17 and
19 are Pecruited into the Air Service. They begin with military service
and ﬂ:&er finishing military service, according to s 8 vears, 5 years or 7
years’ course, whatever it may be, then all those boys are enlisted as
trained Craftsmen. Unfortunately for the Honourable Member there is
no ‘such thing as civil aviation apart from military aviation in England
and therefore I am not in a position to give him an example of a country
where civil aviation is completely divoroced from military aviation. He will
not find such a thing in any country on the face of the earth to-day.

The 'Honourable Sir Bhupendra Math Mitra: What about Japan?

‘Dr. B. B. Moonje: I am glad that I have been interrupted. Japan to-
day has also not completely divorced military from civil aviation. They
have now advanced to such an extent that they have found that it will be
asdvantageous to have m civil department as separate from the military
department, it is true; but the fact must be clearly understood that when
aviation was introduced into Japan some 10 years ago . .

The Honourable Sir Bhupendra Nath Mitra: Civil aviation..

Dr. B. 8. Moonje: I am just coming to that. This civil aviation has
been introduced into Japan frotn the year 1920 and it has been introduced
and fostered by the Military Department there. I am just going to prove
it. In England arrangements are made for all kinds of students to be re-
cruited. Students of universities have been recruited so have boy
mechanics and 1 may say for the information of the Honourable Member
over there that boy mechanics of the age of 15 or 18 are admitted. It is
said—I am reading from this book—that ‘‘boy mechanics are enlisted by
means of competitive examinations held twice o vear. They must be
between the ages of 15 and 164, . . . The syllabus of the open competitive
examination includes these sub}ects Mathematics, Experimental
Science, General Paper, English Composition. The Air Ministryv are
desirous of receiving entries from boys who have had a secondarv or techni-
cal school education.”” They are so anxious that boys should come and
join; and yet we are told here that civil aviation is not a suitable subject

to teach to boys.
Honourable Members: Who said that?
Dr. B. 8. m Thit was the reply given to me. I asked the ques-"

~
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The reply given to me was:

“ Government do not consider that svistion of any kind is s subject wltleh
mihblyhhqhthhﬂmnb«i:nddonﬂmwm

Honourable Members: Schools, yes.

.Dr. B. 8. Moanje: :Unfortunately this is India. _

-Bir Victor -Sassoon (Bombay Millowners' Associstion: Indian Com-
merce) : But it is not taught in Bnogland either in oedinary schools; only
in cadet schools. -

Dr. B. 8. Moonje: I am just coming to that. ‘‘Boy mechanics are
enlisted

ﬂrmnmmmdoﬂ:m They do not fly.
Dr..B. 8. Moonje: I will read to you what they say:

. "ThAuHﬂﬂqmmdm entries from boys who have had a
mdoryortachnmlmhonlodnﬂmn.. ‘Ih.uhmﬂcpupeuqmloth-o
boys may be summed up as follows :

a) Those who quaiif; nlthendofthtbmyun'm'ﬂlbepw
@ fonmlhqblzdthwM_nmmdthewm

Mr, Arthor Moore (Bengal: Eumpaan): That is entirely groundwork.
Dr. B. 8. Moonje: But they fly also, as appears from the words:

‘ Those who qualify at the end of the three ysars’ mwﬁhmtﬂﬁ-
with to Leading Aircraftsmen in one of the skilled trades.”

and
“ A certain number of boys of exceptional promise will be selscted for an additional
four months’ course of hgha{.mtnctwn, and will be promoted forthwith to corporal.

From among those whc qualify for this training some will be selected for
mmmmmwdmnmmmthemh%mfwmmgnmm
together with the cadets entered by open competition.”

‘The . Honourable Sir Bhupendra Nath Milra: That is all military avia-
tion. :

Dr. B. 8. Moonje: I have already told you this is unfortmnately
India, which is the only country in the world Where there is meither civil
nor military avistion training, at present. In no other country in the
world are the two things divorced from each other. Now.I am going to
tell you what Japan has done. Knowledge, it has been said, is like the
ongmofanvarwhmhbegmaw:thdnbletahutﬂmmhmhomgvhm
and how it will end. As an example of that I am going to give you the
case of Japan. Japan began its aviation with only two officers:

"Twnoﬂimwhomtnmdmhnnndntumdh-nmm'mtb
first airmen in Japan.”

Mr. N. M. Joshi (Norninated : Labour Interuh) ‘Were they Japanese
or Englishmen ?

Dr. B.'S.'Moonje: Japanese.

Lala ‘Lajpat Rai. (Jullundur Division: Non-Muhammadan): Japan is
not a part of the British Empire. '

-Dr. B, 8.. Mosaje:
“Two officers who were trained in. Franoe. _retarned - in M1 ware. the
first airmen in Japan, followed by two vibers in wid three in - '

=2
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8o, in all 7 persons trained outside their country have created what Japan
ir to-day, (An Homourable Member: ‘‘Question?’’)—e great military power.
I have no authority except the book that has been given to me.

The Honourable Sir Bhupendra Nath Mitra: Does the Year Book say
that those 7 officers created the military and civil air-services in Japan?
There were undoubtedly those 7 officers, but is there anything in that
book which states that it is those 7 officers alone who created the civil
and military air services in Japan?

Dr. B. 8. Moonje: That is exactly the case.

Lala Lajpat Ral: They were the pioneers.

Dr. B. 8. Moonje: It is & very good question that has been asked. It
clears the whole ground and I hope my Honourable friend, having got
that ground cleared, will admit that in the near future schools and colleges
on the lines of Japan should be created in India:

“In 1919, an avistion section was credled in the War Office and the first military
aviation school was opened at Tokorokawa, near Tokyo, in January 1020, to give
training in the first year to abont 100 students including both commissioned and nom-
commissioned officers, besides admitting a few civilians,'

8ir Victor S8assoon: Trained by whom?
Dr. B. 8. Moonje: By the military.
Sir Victor Bassoon: By the 7 aviators you mean?

Dr. B. 8. Moonje: There is no mention here that any people were
imported from outside except those 7 persons who came over there and
taught the people there. I am not going to conceal one more fact, namely,
what kind of help the British Government gave to Japan. The book
BaYS: _

“The Navy aviation is ggdebted to the n:inmce of the party of British flight
officers for the marked progress it has attained, just as the Army air service owes its
development to the training it received from the party of the French flight officers.”

If the English people could give such kind of help as to enable her to
develop her navy and naval aviation, what have they done to us in spite
of their having been here for the last 150 years, though we are prepared to
take a due share in aviation?

I know that there is a certain opinion going round that though the
railways have been in India we are not in a position to take our full share
in their technical management, and it is said, ‘‘As you are paving for the
railways, 8o you should be prepared to pav for the civil aviation.”” When
the railways were started in India, we had just been conquered by the
British and we were in a stupefied condition and we did not know what
to do. But we do not want to be placed in that position now. Tf aviation
is to be introduced in India to-day with our consent we must be in a posi-
tion to be leading it from the very beginning. I know that Gowernment
bave got all the power, they can get 18 lakhs, they can get 9 lakhs, they can
get even 50 lakhs; they need not consult us at all.
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I am told that no money has been spent without consulting the Assem-
bly. I am surprised at the reply that has been given to me. The reply
that was given is this. I asked the question:

“ Wi Government please state if the poli ing civil aviation, as enuncisted
in MHO of thonl{ullonndm of l.lnpoln i %w give effect to which
mhmmuofmqeyhgvodruqybmwdupuﬂmpuﬂmymﬂmg
o S0 K i, T S & e
i ernmen
rﬂWMMmuo{mnqhm wtmﬁrwggaqﬂultotht

policy "'
The reply was:

‘“ The bulk of the iture was incurred before the came into bei
and any:hing incurred mm has of course been mhmimm The :efl:tg-
mation is being collected and will be sent to the Honourable Member when available.”
What amount of money has been spent, even to-day the office doee not
know, it wants time for collecting the information.

In short, the mentality of the Government in this respect, as it has
been in respect of the military, the rhilway and other departments, is like
this,, For spending money in order to help outsiders, the British, to
exploit India the British Government keeps its purse open (An Homourable
Member: ‘‘Question?”’). I have just quoted from the book- I am mow
quoting from the memorandum supplied to me by the Government, page

8, paragraph 6:
“ The question of linking India. . . . ”
I am saying that Government at the time of spending money in such

matters does not even care to see whether the money will be spent on
profitable business or not. To continue:

this scheme were mainly military, ¢ the Fi of mails was also

this - t:;a;nl:; hry“‘:w carfiage X ::mldd.
weekly service woul instituted, agreed to provide and maintain
nand.gumumdbnildinpfmmhmhitonmhin.dmuﬁmu&edmtdhl&hkhl
initial and Rs. 36,000 recurring. The British Government were ible for
Fﬂdu@thmymm,wsmwmd
ying and any other habilities.’

Es
!
¥
i
2

A \ e
business is a sound business or not, and to e that I shall proceed to
quote: :

"Bofon.homu&.uyaeﬂmmhh-_lhthm,thmmt

would, they decided, be i it
pure and simple, leaving the question of the inanguration of a civil service for

Without knowing anything as to whether it was going to be successful or
not, whether it was going to be a civil or a military thing—without con-
sidering any of those things, the Government in a most generous spirit
showed its readiness to give away Rs. 18 lakhs and said, ‘“If you want
more money we will be prepared to give it."" That is the mentality of
this Government in regard to spending money, so that outsiders, the British
I mean, of course, may be able to exploit India, As regards their m

in the matter of giving a little share to the Indians in that exploitation T
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will just read to you from thst same memorandum which has been supplied
to us by Government. At page 2, paragraph 5, sub-paragraph 17(i) it is
said:

“The claim of India to be consulted at all stages on the terms of any contract
for an air service touching her. shores, and to participate as a 1i:mipd in the oontract
with a right to insist on inclusion of such provision as may be necessary to promote
India's interests, e.g., the training and subsequent loyment of Indian personnel,
subject to acceptance of s share in the financial liabilities of the contract has been

erred to the British Government and is understood to meet with their approval.”

What are India's interests? The whole interest of India is to be con-
centrated in these three things, namely, ‘‘the training, and subsequently
employment of Indian personnel subject of course to acceptance of a share
in the financial lisbilities of the contract'’. After all this money has been
spent what we shall be allowed to do is that we can take advantage of the
training only for ‘‘subsequent employment’' in that company, and that
too subject to one condition that we shall have to take our share in the
losses of that company . . . ..

8ir Victor Sassoon: And profits.

Dr. B. 8. Moonfe: The words are ‘‘financial lisbilities’’. Well, if that
is going to be considered the “‘interests’’ of India, I do not think that any
elected Member here will be in a position to vote for this Grant. Let
it be understood that in opposing this Grant I am not opposed to the intro-
duction of civil aviation. I am not opposed to the introduction of military
aviation. I am not one of those who feel benumbed by the dread of the
Western civilisation in its aspect either of mechanical industrialism or
mechanical militarism. I am one of those who think all the latest deve-
lopments in knowledge in the world should be introduced into India. Poor
as India is, she is paying crores and crores for maintaining this costly gov-
ernment. She will readily pay 18 lakhs, or even 50 lakhs; she will not
mind it; but the whole benefit must accrue to the people of India. Let
there be a clear understanding that we are not opposed to the introduction
of civil aviation; but in the name of the introduction of civil aviation,
let there mot be fresh openings created for exploiting India by people
who are foreigners.

The Honourable 8ir Bhupendra Nath Mitra: That is precisely what
we want to stop.

Dr. B. 8. Moonfe: Sir, the best way to stop it is to teach aviation so
that Indissis'itiey bo-sble’inmedialtly and from the very beginning to take
sdvantage of whatever progress has been made. The first conditicn “o¥
test of your bona fides is for you to bring a Resolution instituting State
scholarships for the training of Indians abroad so long as there are no faci-
lities for teaching avistion in India.

The Honourable 8ir Bhupendra Nath Mitra: On a point of explanaticn.
It seems to me that the Honourable Member did not listen to my speech.
I made it perfectly clear that it is the intention of the Government of
India to foster the training of Indians. We do not at present know what
precise actibn we. will have tc take. When we have got the Director of
Civil Aviation we shall be able to work, out schemes and we shall issue
bulleting fiom ﬁi‘ch the ]i[onounble ers will be able to kmow in
whst directiog. astion can be taken. - Thi le Member read from
certnin books. Unfortunatelv he. did nos . . '
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Mr. President: The Honourable Member has no right of reply.

Dr. B. 8. Moonje: I have carefully and cheerfully heard what the
Honourable Member read from his written speech. I am glad Govern-
ment has given us an assurance that they will take measures for providing
education after the Director of Civil Aviation has been appointed.

Lals Lajpat Bal: They did not say they will take measures but that
they will issue bulletins.

Dr. B. 8. Moonje: I am not one of those who doubt the intentions of
‘Government. I take their intention for what it is worth. I have stated
just now a test of their bona fides. I know it is a protracted affair. It
took six vears in Japan. In India it might take 20 years. What I say
is, until that protracted period comes to an end, institute State scholar-
ships for Indians for training abroad. With great respect and humility,
I say ‘““Teach us, dear Sir, your civil aviation’". If vou do not want to
teach us military aviation, teach us civil aviation. Send us to Japan or
France. We do not mind going to Germany. What we mind is this. If
vou are prepared to introduce civil agiation, we must be prepared to take
our full share from the very first in the developments. If that does not
happen, then we will not vote you one *pice.

I am told that there is not much to be taught about aviation. Japan
takes a different view. I am quoting from the Year Book of Japan. I
am reading from page 169. It savs:

‘** This office (Bureau of Aviation) is in charge of all nviat.ion matlers exclusive of
military and naval aviation. It nndertakes, as provided in the Aviation Control Regula-
tion, the examination of machines and applicants for the operators license, and had
by October 1923 thirty-four young civilian aspirants trained at the military and naval
aerodromes. Further it encourages in various ways this icular aerial activity, as
by offering prizes in competitive contests, giving consolation money when a civil
aviator is injured or killed.”

\WWhat a kindly government! If a civil aviator carrying on a commercial
line in his own interest happens to be injured, the Government gives con-
solation money. Then, Sir, the Government there has besides the Bureau,
the Aviation Board of Council and Aviation Institute, both in charge of the
Department of Education. The former carries out researches into the
theoretical side of the art and the latter their practical application. I
think we Indians are supposed to be quite different from human teings
in Japan, and particularly from that point of view we may not be in a
position to understand the mentality of our Government when they
say that it is a protracted affair. They say that information has to be

7 L sy T

'25 years will be spent in this way and after that they will introduce avia-
tion. I do not think any elected Indian Member in this House will
agree to that. I do mot make sany distinction between Indians and
Statutory Indians. All those who regard India as their motherland are
Indians whether Statutory or Non-Statutory. At the same time I want
to warn my friends that we should not be caught in this British diplomacy.
We were told that there was nc British preference during the debate on
stesl protection. The biggest of our men Loldly asserted there was mno
preference and evontually it was admitted that there was. It is a small
sum of money now. We do rot know what it will come to next year. I
am: & resident of: this coyatry. There is a big river known as Sonabhadra.
"There is a teadition about it. There are some parts in i, where if & man
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puts his foot his foot goes in and in into the sand; the more he tries to
extricate himself the more deeplg he gets into the sand. Buch is British
diplomacy, Sir. They say that they are introducing civil avistion in the
best economio interests of India. I will not be satisfied until a definite
promise is given on the floor of this House as regards three poimnts, namely,
whether in the near future a college like the Cranwell College is to be-
established in India: whether in the near future schools are to be estak-
lished : whether in the meantime State scholarships are to be immediatel
instituted for enabling Indians to learn aviation in outside countries.
am not to be satisfied now and India is not to be satisfied now merely
with being motor drivers or engine drivers or ticket collectors in the
Railway Department. This is & new Department being opened in India
and I want to have from the very beginning, from the top to the kottom.
a full share in it. Therefore, I am taking this precaution, and until those
three things are promised to us on the floor of this House I do not think
. I can support this motion. ,

The Assembly then adjourned for Lunch till Twenty-Five Minutes
to Three of the Clock. '

The Assemnbly re-assembled after Lunch at Twenty-Five Minutes to-
Three of the Clock, Mr. President in the Chair.

Mr. K. 0. Roy (Bengal: Nominated Non-Official): Bir, after the very
eloquent speech which my esteemed friend, Dr. Mognje, delivered to this
House it is important that the two issues which are now before the House
should be separasted. The first is the small grant which the Finanece
Member is seeking for civil aviation in India, and the sevond is the question
of policy. (An Honourable Member: ‘‘Supplementary Grant.’’) Thank
you, Bir, SBupplementary Grant. Sir, as regards the first, ss the House is
aware from the proceedings of the BtandinrgegFinanoe Committee, the money
required is mainly for the purposes of acquisition of land near Bombay,
Caleutta and Rangoon, and the bulk of the money is merely a book transfer
as the lands which the Department of Industries and Labour propose to:
acquire belong to the Army Department. I am quite sure, Sir, that as
a result of this grant the Imperial Airways Company will not be benefited
in any way. The Cairo-Karachi service will terminate at Karachi, and
thereafter it is open to the Government of India to transport the mail and
the passengers as best they like. T hope, therefore, Bir, that the House
will not hesitate to make this small grant to my esteemed friend, Sir
Bhupendra Nath Mitra. As regards the question of policy, I am more
or Jess in ent with my Honourable friend, Dr. Moonje. When Dr.
Moonje told the House that military and civil avistion are two sister
services, I am at one with him. Let us take the ocase of England.
Although these are two sister services, they are two very different branches
there. Under the.  Secretary of Btate for Air there is a directorate of
Civil Aviation under the control of Sir Sefton Brancker, and there is the
Department of Military Aviation under Sir Hugh Trenchard. These are
two diséinct branches of the service, administered separately by the Sacre-
tary of State with the aid of the Air Council. Owr duty here, Sir, if we-

is

wish to decure control over the development of civil svistion in Indis, is.
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to Indianize what we know is the Indian Air Board. The Indiam Air
Board is a mere technical and all obsolete body. Let us have the experts
by all means, but let us have sufficient representation on the Indian Air
Board of the Central Legislature. (Hear, hear.) Thereby, Sir, you will
obtain the initial control of policy. Then, 8ir, there is the i
control of the Standing Finance Committee, and finally the control of this
House. You will thus secure triple control. What then does the Legis-
lature want more than what we can get under the present conditions?

Then, Sir, compare our difficulties with other countries. I am in
entire agreement with Dr. Moonje there. Dr. Moonje, 1 am sorry to ssy,
could not obtain a proper answer from Mr. Young because his question
was not very correctly framed. Mr. Youmg cannot undertake to train
Indians in ge sir force now stationed in India—because it is a purely
British unit. (Mr. B. Das: ‘* We pay for it.”’) (Another Homourable
Member: ‘ Who pays for it?”’) I am coming to that. Those of us who
had opportunities of meeting Sir Samuel Hoare, the Becretary of State
for Air—I had the privilege of being one—made no seeret that we felt
it a grievance that while all other Colonies are allowed entrance into the
Royal Air Force, we are not. I know, 8ir, that he is a far-sighted man,
with a great deal of business and commercial experience and that he will
not forget India's claim, and I have no doubt that he will place our
views before His Masjesty's Government. If His Majesty’'s Governmant
see eye to eye with us, right and good. Otherwise it is open to this House
to put down a motion to say that an Indisn air unit should be created and
attached to the Indian Army and so Indisms will be eligible for service.
That is the line on which we should proceed and not on the lines Dr. Moonje
suggested. Dr. Moonje’s suggestion is I venture to think one of obstruc-
tion, and mine is & suggestion of progress and advance. (Laughter.)

Now. Sir, what is the international verdict on India? During last year,
Bir, we had visitors from all countries. We had a visit from a distingmished
French aviator, an Ttalian aviator and aléo a- Spanish aviator. Many
British airmen visited this countrv. What is their verdict? Their verdict
is that India is ideally suited for aviation, that Indians make good pilots,
good Engineers and good mechanics, a corps of trained airmen will
materially contribute to the self-development of India. B8ir, I will give
you a passage from a speech made by Sir Sefton Brancker, the Director of
British Civil Aviation. He;is an honest Englishman and stated our case
frankly and bluntly:

“ For the t of flying in India, he thought Indian Company
be formed with a m pfquz-]mgn of lndiu up’lhl.”m - shoald
Have we any objeetion? This is what my friend, Dr. Moonje, wants.
Here he has the sssurance of the highest authority. Then again, Sir, he
says:

“ There was no reason why aircraft should not be manufactured in India.”

And he thought Karachi wes am ideal place. Do I understand, Bir, that
this House will prevent Karachi, the city of my friend, Mr. Harchandrai
Vishindas, from manufacturing airoraft? Is it the intention of this House?
Then, 8ir, you hear what he says of the Indians:

" * They could train up Indian mechanics and engineers.and pilots. He himself

bad
bad experience of Indian pilots—one frem from the x from-
o o tbe T, 200 from the soath: e oo Srom
They were guite sucosesful in every way. (Loud Cheers.)’’
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Are we going to deprive our countrymen of following these avocations of
life? I trust BSir Sefton Brancker and I hope the House will trust him.
Now, Sir, what is our position? Are we going to keep ourselves away from
the progress that is being made elsewhere in these modern times? Are we
going to isolate India from the airways of the world? Are we going to
turn down the appeal made by my friend, the Honourable Bir Bhupendra
Nath Mitra? Sir, I have known him for many years, and I know perfectly
well that he would not have placed this motion before the House had he
not been convinoed that it is good for India, and I commend Bir Basil
Blackett’s motion for the acceptance of the House.

Mr. C. Duraiswamy Atyangar (Madras ceded districts and Chittoor:,
Non-Muhammadan Rural): Sir, it is due to the Standing Finance Com-.
mittee that this polioy of aviation which has been taken up by the Indian
Government has come before this Assembly for discussion. Although the
convention was agreed to in the year 1919, till this day the policy which
the Indian Government wanted to pursue in the matter has not been
brought out on the floor of this House. 8ir, it is stated that the air
convention was agreed to by this Government and the British Govern-
ment along with other Governments. But, I ask, who was responsible
for the Indian signature to that Convention? Is it not but a duplicate
signature of the British Government to that document? Secondly, g ask,
Sir, whether this Convention was agreed to by the Indian Government
with the consent of the then Coumecil, with the comsent of the people’s
representatives in the then Coumecil. Has this Convention ever been
brought before the people's Council for the purpose of ratification? 8ir,
very often we are involved im serious commitments by the Government
entering into international conventions without the consent or ratification
of the people’s. Council here. 8ir, this is not an objection which comes
from s Swarajist, this is not a contention which comes only from a Con-
gressman, but by the most moderate of moderates this objection was once
raised, namely, that whenever this Government enters into an agreement
with other nations, it must first get the approval of this Assembly and
it must be ratified before any commitments are made on behalf of this
Gevernment, Sir, when Sir Basil Blackett brought the Resolution with
reference to the stoppage of exports of opium, there was a discussion on the
floor of this House at a time when we had all walked out. Then, Diwan
Bahadur Ramachandra Rao, a moderate of rnoderates, raised an objec-
tion, from which I will read a short passage:

“Then, 1 have one or two remarks to make. I would like to suggest to the

Honourable Member that these internatiomal asgreements should be bronﬂt',. up for
rasifieation by this House. We, who represent the peopls of India, should have
some voice in the policy which eventuates in these international agreements. Take the
Locarno Pact. It is open to th(fr'Gmergmgnt of India, without any reference to the
representatives of the people, to g India into a European war. Here again is another
International agreement entered into without any reference to the people of this country
which ultimately led to a loas of revenue of nearly two crores of rupees.’”
That was the objection raised ty Diwan Bahadur Ramachandra Rao.
Ancther moderste of moderates, Sir Hari Bingh Gour, echoed
sentiment on that ocossion, and to all that waa it that
Blackett then said in reply?

“ The same speaker of this ‘having been -adopted withowt the Conven-
tion having been before thpc#gu for retification. Now, the question of
bringing Internstional Conventions before this L&Iﬂ ratifiestion ohhnﬂx

‘raises a larger issue than the Houss would desire me to pursue at the presest moment.”

34
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And, 1 want Sir Basil Blackett to say whether the mament lias arrived
when we can discuss that policy or whether he will say ditto even on this
occasion. B8ir, a note has no doubt been placed in our hands. I read
through the note not once, but twice and even thrice. I read on the lines,
I read between the lines, although it is so closely printed in small type
that there is no space between the two lines, (laughter), and I also read
behind the lines. Bir, reading it on the lines, no doubt we find it to be
very sweet and exhilarating and I thought that ere now I would be enabled
to go to Chittoor every evening and come back to the Assembly the next
morning by the aid of aviation, But reading between the lines, we find
ample proof that India must always serve as a servient tenement for the
exploitation of the dominant tenement, the British Government. If there
was any doubt in these matters, it has been considerably cleared up by
Sir Bhupendrs Nath Mitra’s long diseertation to-day. It will do very well
as a first prize essay upon the subject. But as a praetical question, far
from removing any doutt in the matter, it confirmed our position that this
policy is not intended, at present at any rate, in the interests of India,
but only in the interests of the British Government. 8ir, evidently Sir
Bhupendra Nath Mitra thought so much about aviation last evening that
during his dream he built several castles in the air and to-day he has pro-
duced what he recollected in this drfeam, and therefore it was that he
developed the Lensfits of aviation to such an extent that I was reminded
of my school-days when we were asked to write an essay about the bene-
fits of British rule and unless we made out a strong case about the benefits
derived from the railways, post offices and telegraphs. we never used to
get any marks. Sir, a similar essay has been produced this morning by
my Honoursable friend, 8ir Bhupendra Nath Mitra. Sir, this Convention was
practically given effect to in the vear 1921 and till to-day we have spent
nearlv Rs. 20 lakhs over this scheme. Sir, I ask, what benefit have we
-derived or hope to derive after having spent so much without the aasur-
ance which was demanded of this Government before spending any such
amount by the Standing Finance Committee repgried in Volume IV,
No. 4. Sir, very often the decision of the Standing Finance Committee
in 1925 is quoted as the scripture here, without understanding the full
implication of the terms in which they couched that agreement. Sir, at
page 314 of Volume IV, No. 4 of the Proceedings of the Standing Finance
Committee, the members of the Committee distinctly said this:

"Thocomnitmﬁm&enndmdingthtﬂn&m'wﬂmium
€

sideration if the cost acquisition of land exceeds Ra. 1§ lakhs. They also desired
mmkeitclm{a)thattbdrmhnceo!thopmtgwwﬂ nolwu:mt
them to any further itare on the scheme, (5) that steps would be taken to ensure

that in the event of mevice madl over bereaf private

expenditure now incurred by Go:::gmmt would be Ml‘y-\r:;-d, md?cm m
Government of India would retain a veice in the management of the service.”’

These are the: three conditions which the members of the Standing Finanoe
Committee expresaly imposed or attached to the comsent which they gave
or whioh they are said to have given an that oocasion. 8ir, do you take it
a8 an absolute consent given by them for all the expenditure that you
incur, and can you go on quoting this as your seripture when so many
conditions have been laid down without satisfying this House that those
oconditions have been satisfied ? '

The Honourable $ir Basil Blackeft - (Finance Member): Does the

Honourable Member st that iti i
vlolated? sugge! these omdltms have in any way been
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Mr. C. Duraiswamy Alyangar: Yes, that is my point. These
The Honourable Sir Basil Blackett: They have been fully observed.

Mr. 0. Alyangar: These three conditions, 8Bir, which I just:
now read ought to be satisfied before further expenditure is incurred.

The Honourable Sir Basil Blackett: They are satisfied.

Mr. 0. Duraiswamy Aiyangar: And have you ascertained that you have
got a voice in the management of the service? Did you enter into an
agreement, Sir, when the expenditure

‘Mr. President: Order, order. The Honoursble Member will, please,
address the Chair.

Mr. Q. Duraiswamy Alyangar: Sir, did the Honourable Sir Basil Blackett
and his Government take an assurance that they will have a voice in the
management of the service, that the amount spent from the Treasury of
this Government will be recouped if a sufficient voice is not given to them;
and if these conditions have not been agreed to till now, I say they have
violated the terms laid down by the Committee. I shall presently read
from the note which has been placed in our hands which deals with the
benefits that are likely to be derived bv.Indians. At page 2 of the note,
paragraph 17, they say this. It.has been already read, but not to the
fullest extent and the important portion has been quietly skipped over:

““The claim of India to be consulted at all stages on the terms of any contract
for an air service touching her shores, and to participate as a principal in the contract
with a right to insist on tﬁe inclusion of such provisions as may be necessary to promote
India’s interests, e¢.g., the training and subsequent employment of Indian personnel,
subject to acceptance of a share in the financial liabilities of the contract, has been
preferred to the British Government.’*

And what follows:
‘ and is understood to meet with their approval’

The Honourable Member of Government says that ‘‘ it is understood '’ to
meet with their approval. What does the Honourable Member mean, 8ir,
when he says it is understood to meet with their approval? Did he under-
stand from any little bird whispering in his ears? Did he understand from
Mr K. C. Roy or from the Associated Press? (Laughter.) Or is he as a
responsible member of the Government going to place before us that docu-
ment by which the British Government has fiemsented to these terms?
8ir, to say that it is understood to meet.with their approval will not satisfy
this House unless a document is produced here to show that it has met
with their approval. Bir, there is a temptation that is offered to us that
Indians will be trained for higher services and expert services and unless
we take this opportunity at the very first instance we are likely to lose all
these opportunities. @ How often have we been promised like this and how:
often have we been deceived? And what is our past experience, Bir, in the
way in which Indians are encouraged? It is needless for me to point out,
what has 8o often been pointed out, the history of the Railwavs in this
country. Eighty-seven years after the starting of these raillways, to-day
we are told that there is not one Indian competent to be a Member of the
Railway Board, there is not one Indian who is competent to deal with the
technical branches, and yet we are told, Bir, that the scheme of civil
aviastion will provide for the training pf Indians. What have we been
contributing to the League of Nations from the very beginning? India
ryshes in along with the British Government in every Convention and we:
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ve been payi ear after year £54,000, which is said to rank second in
iﬁ :he c.ont?rig;ntigags that mymMe by so many nations. What is it that
we have got from that, what after all has it done to India to place it in &
position of equality or s position of prominence in the League of Nations?
The first Indian representative on the League of Nations, Bir Ali Imam,
complained at the League of Nations:

* I regret to find that ir the whole long list of appointments made to the Secretariat
1 bave failed to discover a single Indian.”

At the next Conference Mr. Sastri was there and he analysed the
appointments in the Becretariat. He says:

“ Out of 351 appointments made there were 138 British, 73 French, 16 Swiss, 13
Americans, who had not yet joined the League of Nations, and ons for India.”

And in the last Conference, did matters improve? 8ir O. P. Ramaswamy
Aiyer raised the same cry, and we were told the other dsy by Mr. Graham
that at present there were two Indians in the Secretariat and 2 in the
Labour Office.

Colonel J. D, Orawford (Bengal: European): On s point of order, Sir,
has this anything to do with civil aviation?

Mr. President: It has been suggested on bebalf of Government that
Indians will have opportunities for training in civil aviation ag part of the
proposed scheme while the Honourabls Member points out that past ex-
perience in similar matters falsifies any such hope.

Mr. 0. Duraiswamy Alyangar: We are told that we will have some share
in this scheme. In one place in the report they perhaps inadvertently
said that there will be Indian shareholders, Indian capital, but they correct-
ed themselves in another place and said it will be not actually Indian but
a rupee capital and the company will be registered in India. Even if some
foreign companies are registered in India that will satisfy the requirement.

One more important point, which affects directly the grant asked far,
relates to the remission of 4 lakhs as an offset for import duties levied on
articles imported on account of this scheme. At page 324 of the proceed-
ings of the Btanding Finance Committee a suggestion was made for the.
remission of customs duties.

The Honourable Sir Basil Blackett: May I point out that this

_ money
was voted last year and has been spent, and has nothing to do with the
Supplementary Demand.

Mr. 0. Duraiswamy Alyangar: We are discussing the policy of the
s> entire expenditure, and therefore it is perfectly in order to
‘¥ speak of how much we have wasted already and how much we
are vet going to waste, and, as the Honourable Sir Basil Blackett usually
put it as Demand No. 60 in the Budget and it always came under the
guillotine, it never came before this House for discussion.
The Honourahle Sir Basil Blackett: The Honourable Member said that

this money was to be voted, and I am pointing out to him that it has been
voted and spent.

Mr. O. Duraiswamy Aiyangar: First there was a suggestion that the
import duties need not be set off if the Indian steel were purchased, but
there were objections to this course. It was given up within the twi
of our eye on'the ground that the British Government must have already
given the contract to a steel manufacturing firm in England and therefore
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it was not possible to purchase in this country; yet the import duties which
in equity Indta was entitled to get Indis was asked to forego although
Indian industry was not encouraged in this scheme. What are we to ex-
pect from civil aviation if the past history of India is like this?
What are we going to expect in the future? There will be no
training of Indians for these services, or the forming of Indisn com-
panies. Therefore, Sir, I think that past history has considerably demons-
trated to us that we cannot possibly expect any kind of advantage to
Indians whatever may be the amount spent. At page 7 of this note, we
are told by way of threats that unless we begin to pay the piper we cannot
eall for the tune. We have not had sny tunme from this Government at
any rate, aithough for over one century we have been paying this piper.
This scheme, therefore, will practisally be of no use to this country.
Indians can get nothing out of it.

The ‘Honourable Sir Bhupendra Nath Mitra quoted the Swarajya as
supporting this policy. He only quoted one sentence, whereas if he had
read the rest it would be found that not ome sentence supports this policy
of the Government. It reminds me of a story of an atheist who went to
a Bishop and quoted the Bible as an authority for the position that there
is no God. The Bishop was shocked and asked him to show him the text.
The text read : ‘‘ He is an infidel who says that there is no God.”’ 8o was
the quotation made by my Honourable friend, Sir Bhupendra Nath Mitra.
The long and the short of the story is that so long as this Government is
as it is, so long as'the Government and the administration of India is &
deviation from the rest of the world, let us not have aviation.

8ir Victor ‘Sassoon: Sir, I do not propose to make an essay on aviation,
nor have 1 any books to quote from. My only excuse for getting up is that
aviation hae been my early love. B8he has treated me very badly; she
dented my chin, twisted my arm, erippled me for life, but I love her still
and it is for that reason and because I think that the future of India is
bound up with: aviation that 1 am intervening in this debate with an appeal
to the House to treat this vote on its own merits whatever the delinquencies
of the Government may have been in other matters. The House knows
that I am just as much a critic as other critics of the Government in cer-
tain matters, but not in this matter, and I speak not from books but from
my own experience, because probably if not the only Member of the House
that has flown an aeroplane, probably I am the only Member who has flown
ae long ago as 1910. I have got some knowledge of how people learn to
fly, and one of the things that has struck me in this debate is that nobody
apparently seemed to think that anybody could learn flying unless the
Government psid for it. "We are to have schools subsidised by Government,
or scholarships given by Government, otherwise India cannot learn to fly.
I think that is an insult to India. Before the War the Government in the
early days of flying did not pay anything to those who wanted to learn to
fly. I know a number of regular officers, one of whom is not a hundred
miles from me to-day, who learned to fly at their own expense and under
assumed names, 80 that the Government should not know of it. That was
‘the spirit in which aviation was developsd in is eatly days in England. 1
should like to see India following in that spirit. I'am quite sure that there
are 'Indians here in India who, if they ‘wish $o ‘fly will fly, irvespevtive of
whether there are Gowernment gramts or mot. 'Not that I am suggesting
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that Government should not help. I want Government to help, bus I do
want the subject kept clear, quite clear, from military aviation, and with
all due deference to Dr. Moonje and his books, let me tell him®that all
that he says about boys of 15 which is taking place in to-day in England,
is for incipient soldiers. I for instance cannot go to the Government there
and say, ‘' Please may I learn to be a mechanic or an aviator.”’ Quite
apart from the question of my age, and my not being able to pass a medical
examination, they will say, ** We are training these boys up to be soldiers’’.
With all due deference to Dr. Moonje, I can assure him that no civilian
to-day can go to Cranwell and ask to be trained.

Dr. B. B. Moonje: Civilians do.

8ir Victor Bassoon: I have no books to prove it, but I am perfectly
certain that. if the Honourable Member will put it on the question list,
he will find I am right when the authoritative answer is given. You see
I only know from practical experience and I only know from ome other
source :—I happened to ask a very senior British Air Force officer during
the tiffin hour whether I was right or not, so I can only assure the
Honourable Member that, if he is right, he knows something that even
a senior officer of the Air Force is ignorant of to-day. S8ir, this train-
inf is given omly to those who are soldiers or who are to go on the military
gide of aviation, and to-day if a civilian wants to learn aviation, he ean-
not get s Government scholarship, he cannot go to a Gov-
ernment school. What does he do? He goes to a private school
and the private 'schools are established because there are
sufficient civilians who are prepared to pay the fees to get their tuition.
The only other way is to join one of these light aeroplane eclubs, and
that is why I was pleased to see that the Honourable Member in charge
was sympathetic towards these clubs, and it is here only, subject to cor-
rection by Dr. Moonje, that there are any subsidies in England- If
I am right, a light aeroplane club is given something like £3,000 towards
its equipment in the first case. It is given a thousand a year for the
first year for helping to run itself, and I believe that if it turns out good
pilots, and does good work, they give it another £1,000 for the second
-year-  After that I understand thev are supposed to be seli-support-
ing. Now I should like to see that done in this country. I feel sure
something of that kind which will give an opportunity to the young men
of this‘country to learn avistion, will be taken advantage of And if
you get these young men learning aviation, then you are more likely to
be able to find jobs for them in your civil aviation lines of transport,
than if you throw out this grant, upset any poesibility of light sero-
plane clubs being formed, and even upset the possibility of having a
Director of Civil Aviation. To my mind, Sir, that part of the vote is
the most important part, that is the establishment of a Director of Civil
Aviation. That Director is going to be under cur control. We have 8
voice in the policy that will be laid down for him to follow. and therefore
I do suggest that if this House does throw out part of this grant, that
it will, at any rate, Jeave that item in- It is to the advantage of India
and it will be to the advantage of this House in its future ou:_ltrol of policy.
Ome other point, and that is dn the questicn of these. air ports or air
harbours. I oconsider that it would be inalvissble to allow a private
for aérodromes at ports, and as’ far as I know there is-

ocom to _ |
m%&p‘t{u the gir line from abrvad should go any further than
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Karachii. As I have understood the situation, the foreign line will iy
from Egypt to Karachi and any service between Karachi and Calcutta
will have to be carried out by a separate company and I understand it is
hoped that the capital will be raised in this country to supply the necessary
funds. Now, are we going to allow the Airways Company to own the air
port of Karachi? Would this House like the Port of Caleutta or Bombay
to be owned by the P. and O.? Does the House not think that rather
a dangerous proposition? I think the House, if it gives a little thought
to it, will realise that we must pay for and control the air ports of
this country just as we do the maritime potts. We shall charge fees
for the use of them- These ports must be open not only to one com-
pany but to any company, to any machine that flies to this country, and
I hope that if we do, as I suggest we do, vote for this measure, we should
add a rider that, in the event of an Indian company being formed to
take on an external service, that company should be allowed to receive
more favourable treatment at the ports than a foreign company. We
have been asking for an Indian mercantile marine and now we have an
opportunity of controlling ports of the seronautical marine. Are we to
turn away the right to give some form of advantage to our own com-
panies when they are formed? Now Members of this House may say,
why do we mnot f a company pow? I am afraid the reason why we
do not form one is use the capitalists of this country are either too
cautious or too foolish to put their money into a scheme of this kind
before they know what is going to happen. I for one would be prepared,
after I had seen that the scheme was a feasible one, to put capital into
such a company, but I would much rather wait and see what the Imperial
Airways does and see what their balance sheet looks Like at somebody
else’s expense, before I put up my own money. And there is more in
it than thatt I want this House to realise that the Imperial Airways
does not only come to India to bring passengers from Europe—and I would
have the House observe that it is not only from England, but from
Europe; there is nothing to prevent a Fren , an Italian or any-
body else from booking his seat and coming to this country bi aeroplane—
but it also allows Indians to go from Karachi to Europe. It is improv-
ing the service for India; it is saving time for Indians just as much as it
is for the English coming here. That is a point which I do not think
has been appreciated and that is why I feel that if we only take this
question on its own merits and divorce it from the ill-deeds of Govern-
ment on other matters, it is worthy of our support- I do not suggest
the Government should be asked to form schools to train mechanies or
pilots at once because it will be very expensive and because there will
not be employment for these pilots at once after they have been trained.
It is no use training hundreds of mechanics and pilots if there is no work
for them to do- At the present moment an Indian pilot has been coming
to me at the hotel; one Indian pilot, and he says he cannot find & job
in India. What is the good of training these pilots if there are no
jobs for them to fill? et us start civil aviation, I do not care whether
it is with an English line or even & Russian line, but let us first start
aviation services in this country for passengers and freight. Let us put
in a clause to say that that company, at its own expense, must allow
o many apprentices to be trained, that is & good clause which does not
; mything. Let us, if we like, add on to a technical school en

cost us an _
seronautical branch. That is sound. If we can find people generous
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enough to found an aeronautical chair at a university, that is also sound.
That will enable my friends the professors to give lectures on the sub-
ject- 1 have no objection to that, for these are all questions that con-
cern civil aviation. They are entirely different from the military problem.
I am not saying I -have not got a great desl of sympathy with India in
ite desire to have an Indian Air Foree, but if we want an Indian Air-
Force, it has got to be a purely militarv force which has got to be es-
tablished as such. It is no good saying—why ean we not put our Indian
youths into the existing Royal Air Force as we pay for it? That is
perfectly true, but if you hire a motor car you pay for the motor car,
but it does not mean that thev will let you drive it. If you want to drive
s motor car, you have to have vour own motor car. There is a solu-
tion, have an auxiliary Air Force, and attach it to the Air Force as an
auxiliary. But I think the best way of making a start is by forming
light aeroplane clubs first because that is the way you are going to give
early training to the adventurous yvoung men of the country who will be
prepared afterwards to join your Air Force. I do hope, Bir, therefore,
that the House will not support the rejection of this Demand or if it must
that it will be in the form of an amendment which will leave at any rate
the item of Director of Civil Aviation intakt.

8ir Purshotamdas Thakurdas (Indian Merchants’ Chamber: Indian Com-
merce): Sir, I did not expect to take part in this debate but the way in
which the Honourable Member in charge has referred to me in one or two
respects compels me to take a little time of the House. I am prepared,
8ir, to confess that the figure of 30 lakhs of rupees for Aviation which I
remember to have mentioned on the motion the other day on this same
subject was picked up by me from a newspaper here, and 1 told the Honour-
able Member 8o & few days back. Despite my assurance as to the source
of the figure, my Honourable friend th t it worth his while to mention
this to-day as, I suppose he wanted the House to be free from any effect
that might be produced on any Honourable Member’s mind by my state-
ment that Rs. 80 lakhs will be spent next year. I am prepared to say that
I had not seen this figure in any official paper submitted to the Standing .
Finance Committee.

Next, Bir, regarding the Btanding Finance Committee meeting of 2nd
March 1926 where my Honourable friend did me and my other two collea-
gues, Mr. Shanmukham Chetty and Mr. Gaya Prasad Singh, the hanour of
mentioning our consent to a part of this grant in 1925, I wish the Honour-
able Member had included in his very elaborate speech a little more of the
proceedings of that Finance Committee meeting. The onlv two other
members who were present at that meeting—8ir Walter Willson and Sir
Darcy Lindsasy—who are not in the House at the moment may perhaps
remember that T was one of those—the Honourable Member in charge him-
self was not present then but hig eclleague the Finance Member may
remember—that T was ome of those who opposed that grant and it was at
my instance, if T may say so—and I speak subject to correction by mv two
other colleagues—that the grant wes passed on three conditions. I will
now read to the House—I am reading from page 214 of the proceedings—
those conditions. One was that the grant *‘involves no additional expendi-
ture, b‘e:ng merely in the nature of a set off on materials imported for the
works.”” To begin with therefore the Finance Committee, including m
two oolleagues and myself, did not agree to a single pie being spent 'ou{
?fgndlm revenues for this purpose. These conditions contain the main
i r
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pomt of agreement. The Committee agreed to this on the understandi

and this is the essential part of our consent which the Honourable Me
might have brought out in fairness to us—the Committee agreed on the
understanding that their view would require reconsideration if the cpst
of the acquisition of land exceeds 1} lakhs. They also deaired to make it
clear:"

(a) that their acceptance of the present proposals would not commit
them to any further expenditure on the scheme: '

which hardly gives.my Honourable friend any opportunity to rely upon this
consent of ours for the scheme to-day:
(b) that steps should be taken to ensure that in the event of the
service being made over to a private company the expenditure
now incurred by the Government will be fully recouped:

» rather important stipulation if the Honourable Sir Bhupendra Nath Mitra
had only cared to read this—and

(c) to see that the Government of India will retain & voice in the
management of the Service.

I still, Sir, to-day stand by the acceptance of this our agreement to the
grant of 1} lakhs on these three conditions. The Honourable Sir Bhupendra
Nath Mitra will see that what he has proposed to-day is something quite
different, and if I may say so it does not bear any relation to the consent

that we gave.

The question to-day, Sir, is one of deciding the policy; and in this also
perhaps I am the culprit for bringing this matter before the Assembly. It
was I who suggested at the Standing Finance Committee this year that mo
more money should be spent on Civil Aviation which is & votable item,
until the Assembly decide the policy to be pursued. I therefore wish to-
day, Bir, to put before the House a few of the view points on this question
which I submit they must bear in mind before they finally decide upon going
ahead with this or stopping short at the present position, namely,
having carried out our commitments in accordance with what we are told
is an International Convention to which India has the honour of being a
party. I believe, Bir, that the base at Karachi—and I speak again sub-
ject to correction—we were told was necessary to enable us to carry out our
agreement to the Internafional Convention. (Honourable Members on the
Government Benches: ‘‘It is not’’.) If you say it is not, it may not be;
but I understood, I had a recollection, that it was. Now to-day we are
told, Sir, that the air service is likely to be a very necessary means of
transport in Indias. I wish to ask, Sir, whether this House is justified in
advancing this rather big step in our methods of transport when we know
that for the bulk, the masses of our people, the old country cart still con-
tinues to be the means of transport. I know of a few Honourable Members
of this House who are very keen to have a scheme for better roadways in
order that'the villager may be able to transport himself and his crops in
8 more comfortable or in a cheaper and faster manner than at presenmt.
From the ordinary country cart to the railway, from the railway to the
motor car, and now from the motor car to aircralé appears to me, Sir,. o
cause-a still wider gulf from what the masses of the country still unfortun.
ately are not able fo improve upon, namely, the old cart. I6 is for this
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House to decide whether they will go in for civil avistion; but I feel
that in that case the House is entitled and must insist upon knowing whst
it is that the House is being led into. It is said somewhere in this Memo-
randum that in order to start civil aviation it will be necessary to give
subsidies to private companies. Have we any idea of what the amount of
the subsidy, required will be and, if we have not, is it not necessary to find
out what it is going to cost the State before we are asked to start upon
what I am afraid is only the first instalment of expenditure, namely, an
expenditure of 10 lakhs of rupees?

I feel that one need not be so cautious and conservative a8 to say that
rupees 10 lakhs should be spent on aerodromes. But the question is are
we in a position to utilise these acrodromes and if so who is going to use
them? Is it private companies and if so what will privaete companies
demand by way of subsidies if they are to start? Or is it going to be done
by the State as a department and in that case what is the Btate going to
lose on it? I cannot forget, mor do I think the House can forget how in
the earlier davs railway companies were asked to come in after being
guaranteed dividends even in vears of loss and we know how after having
earned interest at the expense of the tax-payer for a period of 20 or 30 years,
later on they shared handsomely in profits. The whole question therefore
to my mind is fhis. It is up to the department to tell us what expenditure
would be incurred in the first five or seven vears either by way of sub-
sidy to a company or by way of loss if the SBtate ran the air service. I
feel that we have in view of our commitment to the International Air Con-
vention to provide the necessary facilities and I understand that those faciki-
ties are before now fully provided. THe mext question therefore arises,
are we going to supply what after all compared with what the masses are
able to enjoy will be a luxury for what I think the Honourable Member
called “‘the important foreign commercial interests’’ at the expense of the
tax-payer? In that case we are entitled to kmow whether it is going to be
Rupees 10 lakhs for subsidy or 20 or 2 or whatever the amount may be.
Tf some idea could be had of that perhaps some Members on this side of
the House may even be able to see clearly as to what is going to be domg
after we have provided the aerodromes. '

I have heard with very great attention my Honourable friend Sir Vistor
Bassoon’s very strong recommendation and I can fully understand the
whole-hearted support which he is prepared to give to the scheme, but I
ask even Bir Victor Sassoon whether as a business man he would first go
in for an outlay of Rupees 10 lakhs on serodromes and then inquire as to
what subeidy would be required if those aerodromes have to be used by
‘any body. SBupposing we were told next vear or 18 months hence that s
subsidy of Rupees 20 lakhs a vear is absolutely necessarv before the aero-
dromes can be used, I kndw what the Honoursble Member will sav. Wil
he not advance the plea that we were a party to spending 10 lakhs on
aerodromes and they are now lying idle? Therefore I feel that it is putting
‘the cart before the horse. Let us have the whole scheme before us, at
least some approximate idea of the ocost involved. I do not say that snv
tenders need be called for now. Tive us an approximate idea as to what it
will mean if we are fo make a beginning. If any verv. huge amount is
Tequired for starting the air service and if the Assembly feel that it is not
®n:amount which-they could lightly spare at the moment, I suppose there
will be no objection to pufting the scheme off for a few years more. I have

¥ 2
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particularly in mind what was said about the air service abroad. I read’
irom paragraph 15: -

« Apart from th t in aid of four lakhs to*the mir ship scheme, which will be
reeoupol:'lulzy F:::n :ugomms :.lnnt?:a, India I;rill, if she compliea :it.h the demands so far
made of her be contributing about £15,000 to the two commercial air services to be
inaugurated shortly; the contribution of the British Government will not be less than
£2.&,M. . ... So comparatively small a dontribution will obviously not entitle-
India to a voice in the conditions on which the contracts for these services are given
out and the Air Board consider that the time has vome for Government definitely te

t the principle of subsidising commercial air services from Indian revenues subject
to xe conditions that Indian capital should be invited ', ete.
Sir, £2,000,000 a year may be a fleabite to Great Britain but £15,000.a
vear ie a considerable sum to India and if such a sum as that is not enough:
to entitle India to a voice in the conditions on which contracts are to be-
given out, has the Honourable Member any idea as to what amount will
be considered adequate in order to get that privilege? I wish, Sir. that
instead of telling us of all the great glories which await us in civi] aviation
in the near future the Honourable Member had given us a few more hard
facts and figures on which we can dacide this question. I am afraid until’
he is prepared to tell us what this will lead to, it will be difficult for many
i’? this side of the House to support the grant that is now before the

ouse.

Mr. Arthur Moare: Sir, I find it a little difficult to follow the u'g'lm:lenf
of 8ir Purshotamdas Thakurdas. It is surely quite plain from the memo-
randum on the Air Force that the policy is to subsidise to some extent a
private company. There is no question of the State undertaking civil avia-
tion at the present juncture.

Sir Purshotamdas Thakurdas: Why- not?

Mr. Arthur Moore: The declared policy of the Air Board is tb subsidise
private companies.

.Sir Purshotamdas Thakurdas: I do not want to interrupt the Honour--
sble Member, but I would like to tell him that there is the alternative
of State management and ownership.

Mr, Arthur Moore: I did not quite hear the Honourable Member.

Mr. President: The Honourable Member will hear him if he resumes:
his seat.

Bir Purshotamdas Thakurdas: I said the alternative to a private coms-
pany and a subsidy is State ownership -and State manugement. BSurely
that is the alternative.

Mr. Arthur Moore: The alternative has not been accepted by the Air
Board.

Sir Purshotamdas Thakurdas: Do I understand the Hanourable Mem-
ber to say that the Air Board considered and rejected it. It is not in the
Memorandum. The Finance Member says ‘‘ No ** if I understand him:

rightly.
Mr. Arthur Moore: To my mind the Memorandum is unambiguous.:
‘Str Purshotamdas Thakurdss: Perhaps the Honoursble Member in-
charge might inform wus. - i
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The Honoursble Sir Bhupendra Nath Mitra: The Hgnourable; Member
was probably not listening whem I made my speeth early in the
‘morning. I made it clear why the Government have for the present
accepted the idea of the Air Board about a subsidised company.

Mr. Arthur Moore: Then that point is settled. I understand that Sir
Purshotamdas Thakurdas really says we cannot vote 10 lakhs for the pro-
vision of landing grounds because we do not know how much at some
future date we may have to give by way of subsidy. But surely you
would never get tenders from companies unless you first provide some pro-
per facilities for companies. The first thing is to provide aerodromes, and
then to call for tenders; and when the Government have got the tenders
‘then 1 suppose Government will come to this House. Burely to say that
we should not provide serodromes at all because we cannot tell what the
-gize of the subsidy will be is simply a form of obstruction, and of placing
an embargo on civil aviation.

Sir, T listened last week to the speech of Mr. Chaman Lall and to some
of the speeches on the Benches opposite to-day with a good deal of de-
pression. We have before us what s to me one of the most inspiring of
issues, and we have had it treated with a mixture of suspicion and national
shortsightedness. One of the arguments seems to be that civil aviation
is in some way disguised military aviation. Well, Sir, military aviation
will surely take care of itself. We may be quite sure that Great Britain
is not going to allow the standard of air defence in this country to fall
‘below the margin of safety. If landing grounds are necessary for military
purposes, landing grounds will be found. If money is required for military
aviation, money will be found. Therefore military aviation has nothing to
‘fear. There is absolutely no reason to bring forward military aviation in
-a disguised form as civil aviation. We have heard of the link between
civil aviation and military aviation. There is a link, S8ir. There is a link
in this sense, that I do not see how a country in future is to have a great
‘military aviation unless it has a civil aviation. It is on the basis of the
‘mercantile marine that the navy has been built up. But to say that eivil
aviation is based on military aviation seems to me to put the cart before
‘the horse. Therefore, I think we ought to be allowed to-day to treat this
'subject of civil aviation entirely by iteelf as what it is, a separste issue.
And on that a good deal of attack seems to have come through misinforma-
‘tion and misapprehension. Diwan Chaman Lall, who, I am sorry is not
here, seemed to think that the whole object was to assist out of the funds
of the Indian tax-paver the Imperial Airwave Co. (An Homourable Mem-
Ber: ““There is no doubt sbout that.™ ‘‘There is no doubt about that’’ savs
-an Honourable Member. Well, Sir, Sir Vietor Saseoon has given us an
explanation on that point, and I can add a little to it because I take a
Rreat interest in this quesfion of civil aviation. Last June when I was
at home T went to fhe civil side of the Air Ministry and saw Sir Sefton
Brancker several times on fhis very subiect, and I can tell Members that
8o distinct is the civil side from the militarv side that it is housed not only
in a separate ‘building but in » separate part of London. And Sir Sefton
Brancker and the Air Ministry satisfied me that not only is it not proposed
that the internal Indian services should he omerated bv the Immerial Air-
ways Co., but that it in not desired or desirable. The Imperial Airwavs
"o. is a snbsidised combine. subsidised bv the Tmnerial Government largely
in order that it mav provide averseas links between different parls of the
Fmpire. But everv part of the Fmpire is expected to provide. or fot
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to grovide. itaugwn inte}nal services, and the Air Ministry would prefer that:
new companies should come into being. They do not wish to be accused
of stifling private enerprise by subsidising one company; nor do they wisbr
to be left in with one combine. And actually as we know the internal
services of Australia and elsewhere are not being undertaken by the Im-
perial Airways Co. 1 think that if Honourable Members had read S8ir
Sefton Brancker's speech at Karachi a month ago some of them could not
bave made the speeches they have made in this. House. Sir Befton
Brancker expressly said that he wished to see an Indian eompany formed
with Indian capital, and that he would like to see it not only operating the
air services but training pilots and, further more, engaged in manufacturing
aircraft. He wants to see, not only air services but s manufacturing
industry established in India. And when we have before us the prospect
of & new and fine career for Indian youths, is it possible to treat it properly
in this atmosphere of suspicion? S8ir, what I would Iike to see is8 more
of the atmosphere of self-help. If Members are in earnest, let us have
this Indian company. If Members are in earnest about light seroplane
clubs, let us have the light aeroplane elubs. The Government cannot form
a company; Government$ cannot form light aeroplane clubs. Let us follow
the ordinary procedure. This is private enterprise. Let us form this com-
pany and these clubs, and when we have formed them, then let us go to
Government for help. I would like, 8Sir, to examine the nationalism of the
Honourable Members who oppose this grant. We were told, if we do not
vote this money, if we do not have civil aviation, the Home Government
will be forced to do it; 8o let us force them to do it. 8ir, is it possible
for us to imagine a more fatal surrender than this for people who look
forward to becoming a self-governing country with Dominion status? Are
we to go to the Home Government, fold our hands on our breasts and say,
‘* We are poor and weak; you are rich and strong, will you do it for us?
Will you run and operate these services over our heads?'’ That is a fatal
surrender to make, and it is a surrender which I find it very hard to imagine
the people of Australia or the people of Canada making. Therefore, I
would strongly ask Members on the other side not to follow that fatal
and disastrous course. There was another point on which Dr. Moonje did
not disappoint me but on which Diwan Chaman Lall did, and that was his
imaginstion. He threw scorn upon the idea of flying. He threw scorn
on the idea of Pandits in aeroplanes. He asked, ‘* who cares two straws?"’
Well, Bir, we are in the presence, in our own time, of the greatest historical
event that has ever happened. I do not think that if you went back to
the time when man first put a boat upon the water or struck fire from
stone, you would find anvthine comparable to the power of flicht. We are
st the beginning of a new ers. We live in a country which has everv
opportunity of forging ahead. We have a fine flving climate. We have
ground ¢transport by rail and inland water very little developed. We have
enormous distances between the great centres. emormous ooportunities of
saving time. Therefore, we have every advantage over the West. Are we
to throw éhat advantace awav because Memberr lack imacination? B8ir,
I wish I oould ssv how much I feel unan this point. The fimt time I saw
sn serovlane in the air I murmured the modemn equivalent of a Te Deum

or & Magnificat. 1 look forwaml to the time when we shall all fiy aa natur-
allv an we walk; when Members: will Teave their wines in the aloak

and
before they take
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House. Wben the Honourable Member poured scorn upon Pandits on
geroplanes I was reminded of a recent reference in Bengal to Pandite and
elephants. Well, a Pandit upon an elephant is no doubt a very fine sight.
But finer far is a Pandit upon an aeroplane. One is never too old to fly.
I look forward to seeing Members flying. I remember, Bir, that as re:
gards myself, when the war came the War Office looked down its nose at
me and told me I was far too old to fly. It offered me instead, rent-free
8 bit of trrenchl. Well, Sbilrt;dthmrr?l;“ later wilt; Igol;;d become three
rs younger, I was enabled, enti through offices our
g::s?snt Air Vice-Marshal, to acquire & pair of wings: and therefore
sure that I shall yet see Dr. Moonje and Mr. Duraiswamy Aiyangar
flying :
‘** With the pride and ample pinion
That the Theban eagle bear,
8ailing with supreme dominion,
Through the azure deep of air.’

Several Honourable Members: I move that the question be now put.

Mr. Ram Narayan Singh (Chota Nagpur Division: Non-Muhammadan):
Bir, I oppose the grant, and 1 hopetully trust that all the Indian Members
of this Assembly will most deeply and seriously think of this new depart-
ment and join hands in voting down the grant. The motion for the grant
was first submitted to us, the Members of the Standing Finance Commit-
tee, on the 27th January and 4th Februarv. But as the grant involves
almost a new item of expenditure and the creation of a new department and
also contains policies and prineiples of great significance and of a contro-
versigl nature, we, without committing ourselves in any way, unanimously
agreed to refer the matter to the consideration of the whole House. Since
then, Sir, I kept on regularly thinking of all the pros and cons of the sub-
ject. In the meantime I visited and carefully watched the great display
of the Roval Air Force which was so magnificentlv and diplomatieally
arranged by the military authorities on the 21st Februarv and also enjoved
the Vickers Victoria aeroplane pleasant flights which were so kindly and
cleverly offered to us only a dav later. Sir, after all this consideration,
experience and enjovment, mv doubts against this system of a so-called
Government and all their doings of the past naturally grew stronger and
the decision T have arrived at. T am afraid, will not please my Honourable
friend, 8ir Bhupendra Nath Mitra. and his other colleagues on the oppo-
site Benches. e Government Members have got the happy knack of
renerallv complaining against a presumed want of experience and technical
Imowledge on the part of the Members on this side of the House in the
actual administration of old departments and sometimes laughing away
our considered remarks, howsoever true, definite and accurate thev may
be. In this matter of aviation. T trust their claim of monopoly of all that
is gnod and wise will not he repeated. for this iz entirelv a new depart-
ment dealing with an entirelv new subjeet of which thev too have got no
experience. And we, the Indian Members of this Houase. ought to consider
thin vital question in the light of the sad experience we have rained of the
past actions and policies of this Government and their Britich masters.
Through the memorandum, note and smeeches, the policies to be adopted
‘e the Government, the responsibilitv of India to other countries in matters
of avistion, the innumerable advantages the proposed civil sviation will
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shower on our countrymen and also the danger of India's lagging behind
other countries in this sphere of the world progress have-been most empha-
tically described.. But 1 do not see my way to agree with any of these. I
do not find a tinge of truth, good-will and sincerity in the whole affair.

. .'The Imperial Air Service is going to be extended to India. The
serviee between Egypt and India snd between England and India will so
commence. The Government of India, with the customary pretension of
protecting Indian interests, is anxious to have an effective voiee in its ad-
ministration. For this, meteorological facilities costing the country sums
of Rs. 12,000 (initial) and Rs. 28,000 (recurring) have to be provided for
the present and this has already been sanctioned. The House must know
that they will have to spend much more in future on this account. Be-
sides landing grounds, an airship base and aerodromes and also all neces-
sary equipments for them at Karachi at an approximate cost of Re. 5,50,000
have tc be provided and this too has already been sanctioned. For a sum
of Rs. 10,668,000, of which Rs. 70,000 will be met by reappropriation, your
sanction is invited and this will be.spent on the selection of sites at Bombay,

n and Calcutta. A lakh or more you will have to provide in the
Budget for the next year- This is onlv the beginning of a grand project.
Moreover, you are going to accept a share in E&e financial responsibilities
of the Imperial Airways, Limited, for service between Egypt and Indis and
between India and England. Besides, a subsidy is to be given to the
Company for service between Calcutta and Rangoon. What the actual
amount of these liabilities and the said subsidies will be nobody can pre-
dict now. 8ir, I utterly fail to understand these policies. If it be ad-
mitted that this Government is only a joint-tenancy of joint British gamin-
dars and masters and as such they have to obev the orders of these masters.
everything is intelligible and there is no help. But if the Government
claims even a shadow of sovereign rights over the Indian territories and
if this House is the Central Legislature of the country in any sense, why
shall we spend so much money on this account? What do the Govern-
ment mean when thev say that the landing grounds and serodromes and
their equipments should be the propertv of Government? Is not the Gov-
ernment the supreme owner of all that is contained in and belongs to this
territory? (Mr. K. Ahmed: ‘"What about the Bengal landlords, the Bengal
Tenancy Act?'") How can any foreign company use any portion thereof
without the Government's orders and consent? Without spending & pie
over it, the Company shall have to run the service on our own terms and
'subject to our control. And then the questions of liabilities and subasidies
do not arise. Besides, the Government have to explain the reasons why
this amount is not included in the Budget for the next year. Is it not a
fact that thev have spent the monev first and come to ask for sanotion
afterwards? The House should make it 8 point to discourage this method.
It is no argument to say that, as we have already spent a large sumi-of money
over this affair, we should spend still more now in the purwuit of it. We
kmow it as & fact that much of the countrr's monev spent by the Govem-
ment is s mere waste. The amount alreadv spent in this matter will be
put in the same categorv. It is no good arguing that this Assembly has
already in previous vears accepted some of the principles and ssnstioned
‘s large sum of money for expenditure over it. We take it as omé of our
mistakes which we were led to eommit throuzh the buresucestie Geception
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Next came India’'s obligation to other countries in matters of sviation—
which obligation, it is alleged, has been imposed on India by the Interna-
tional Air Convention of October 1919, to which, it is further alleged, India
is, also a signatory. We have long been deceived by such camouflage and
catch phrases. So-long as either the Indian National Congress or at least
the elected Members of the Indian Legislature have not sent a delegate
of their own to represent India in this or any other International Confer-
ences, and 8o long as the decision arrived at there has not been ratified by
the Congress or the Assembly of the elected Members, it is a downright lie
.to say that India wae represented on the said International Conference or
that she is a signatory to this decision. The word ‘‘India’’ cannot mean
the few representatives of British bureaucracy who eome in turn and tem-
porarily stay here only to exploit the country’s resources to the utfer ruin
of her legitimate sons. India means the 83 crores of the people of this
country, who, what to speak of being represented in the League of Nations,
have not got a voice in the affairs of their own country here. In the cir-
cumstances, I repeat my remarks again.that it is a rotten lie to say . .

The Honourable Sir Basil Blackett: On a point of order, Sir. . .

Mr. President: Order, order. The Honourable Member must be more
discreet in the use of adjectives in“his speech. He ought to have some
regard for the dignity of the House of which he is a Member.

Mr. Ram Narayan Singh: I withdraw my remarks, 8ir, but this is my
feeling. I refuse to believe that India was represented in the International
Conference. 1t is therefore that India has nothing to do with, and is not
bound by, any decision of the said Convention.

Next comes the question of advantages to the people of India. Besides
ordinary advantages, opportunities will be afforded for the invest-
ment of Indian capital and training and employment of Indian
pilots and personnel. Is it not only a theory never to be practised?
From the days of Queen Victoria to the dayv of this our discussion in this
House, have the British maliks done anything to fulfil any of the promisas
contained in the Queen’s Proclamation? What about the training and em-
"plovment of Indians in s0o many departments of the Government that are
already in existence? Has the Indianisation of services been effected in
any appreciable measure in any department yet? Any honest man, even
the Government Members on the opposite Benches, will say ““No.”” Is it
ot a pity that after centuries of British occupation and management of this
country, millions and millions of poor men’s money is every vear sent to s
foreign land as the price of articles and stores . .

Mr. President: Order, order. Is the Honourable Member talking on
«<ivil aviation?

Mr. Ram Narayan Singh: Sir, I am. We have got sad experience in
the past.

Mz. President: I am afraid the Honourable Membgr must be relevant to
the question before the House. I have allowed him sufficient indulgence
in this matter. If he has no better arguments to adduce, he had better
‘resume his seat.

_Mr. Ram Naravan Singh: I am talking relevant things. Of course it
“may not be agreeable to others. :

Abeclutely no attempte have been meade to produce such things here.
‘Will an Indian be appointed as the first Director of Civil Avialion? "The
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answer will be ** No.”” Will the Honourable Indian Members of the Asgem-
bly allow the creation of a new department to-day only to ery in the wilder-
ness for its Indianisation to-morrow? Have we not already been deceived
too much? Are we not aware of the fart that whatever the British people
have been doing since the days of their advent in this country, they bave
been doing only to destroy our manhood and to enjov our wealth? Do we
not understand that bv the introducti n of civil aviation and the establish-
ment of a net-work of airship stations throughout the country, the hold of
the British people over the country, which is already too much, is going to
be finally and permanently strengthened and established? Why only this?
During s slight anti-Government agitation, constitutional or otherwise, sll
these airships will be mobilised and even peaceful meetings of citizens will
be made impossible.

If my opinion is regarded as dreadfully sentimental and hopelessly ima-
ginary and my statements are only baseless imputations, I sincerely wish
that they may be proved to be so. But if the department to be created is
to be meant for the good of the countrvy and to be finally manned and man-
aged bv Indjans, I suggest this. Please establish a large number of State
scholarships and the sum of Rs. 9,086,000 will be sufficient for the present.
Grant these to deserving Indians and send them to foreign countries for
qualifying themselves as technical experts in every branch of airship concern.
Next open colleges with some of the said experts as professors for training
Indians in the art of aviation and also open factories in this country for the
construction of all sorts of air-ships. Then begin the service throughout
the country with these Indian-made airships and wholly manned
and managed bv Indians under the control of Indian Ministers
responsible to the elected Members of this Assembly. This will take time
and require a large capital, but I believe that an honest Government can
easily manage all this.

Lastly, let us examine the Air Board’s note of warning that if India
lags behind in this sphere of world progress, foreigners will occupy the
field and Indians will be nowhere. I have already pointed out that this is
a wrong hypothesis. Besides, if the air service is managed by the British
people, as 1t is proposed to be done, or by the Germans, in case it is left
alone, for us they both are egually foreigners. Moreover, it is a fact that
the British people have proved themselves to be the worst enemies of the
country. v

‘The Honourable Sir Basil Blackett: I rise to a point of order, S8ir. What
has this got to do with civil aviation?

Mr. President: Will the Honourable Member conclude his observations
now?

Mr. Ram Narayan 8ingh: Only two minutes, Sir.

Mr. President: I must observe that the Honourable Member is very
irrelevant. . ’

Mr. Ram Narayan 8ingh: T accept your ruling, Sir, but I do not agree
that I am irrelevant.

Mr. Proddut:-Order, order. Then I must ask the Eonourab!e Meinbnr
40 resume his seat.

«The  Hopourable Member then resumed his seat.)

4 P.M.
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. M. A. Jinnah (Bombay City: Mubhammadan Usban):. 1 must say,
Sir, that there is & gra(g deal of misapprehension in regard to this matter.
Th:a-question really, as far as I can see, is this, whether the scheme which
is now placed before us with regard to internal aviation should be approved.
It raises so many questions. Bir Punhotgmdas Thakurdas raised a
pont and he said that what is contemplated is a company which w‘!l be
subsidised by Government and he phought that the House had not before--

“ The Air Board are maturally not in s position jo put s definite figure on the
amount of the subsidy that will be required, or & te term to its duration, the
amount and duratien can be ascertained when tenders for the service bave been

received and negotiations wi spmupecﬁnou?-nyminamglm But no
firm or company would undertake the trouble and expense of making the investigation
pecessary before it could tender for the service, if the principle of s sabsidy had r
beet accepted by the Government of India. and there was s possibility of their refusing
thersafter to consider the grant of a subsidy at all .
If the principle of granting a subsidy to a company opersting between Calcutta and
‘pnlewl;:ed M(Eomgofhdi;,thumnmﬂsnmpﬁllhb

Rangoon is by all
for tenders for the service on stated conditions. The Air Board recommend that this.

be done as quickly as ible, but not before the Government of Indis have the advice-
of the expert officer w services, it is sobsequently recommended, should be obtained’

from the Air Ministry.”

Now, 8ir, it is said that once we accept this policy, a8 company may
ke formed, and that company will no doubt make a tender and it is con-
templated here that there may be more than one company; and if there
is more than one company they will all tender, and the Government will
accept the best possible terms that they ‘may be advised to accept and
subsidise that company. That, I understand, is the recommendation,
but it is said that the Government do not tell us, they do not give us
any idea, a8 to how much that subsidy will cost us.. Thal isreally the
rcint which Sir Purshotamdas made. Now, Sir, may I ask the Govemn-
ment what is their position? 1 understand that they have not decided
et whether they will accept the tender with a subsidy or whether they
may.run it as a State Department, but this House very paturally says,
**1f you expect us to accept this policy, once we do so, then having taken
this power, having got our sanction to this policy, what will you do.
what control have we over you? (An Honourable Member: ‘‘ Next year's
Budget!'’) I am only placing before the House a point of view. I am
in favour of civil aviation being started in India. I realise the great poten-
tialities of the proposed scheme. I do not agree with my friend Dr. Moonje
who has got on his brains ‘‘British diplomacy”’ of {ate having left his
Nagpore diplomacy behind. He says first of all, throw open Cranwell”
to us. Then next he says, give scholarships. Then he says, start
schools and colleges for training Indians before we vote this grant. He
wants to fly too soon. He knows perfectly well that if that sort of argu-
ment was advanced, it would never do to deal with any scheme from s
practical point of view. I may say I will throw out the Military Budeet
because vou have not given us Sandhurst. I will not pass it: I might
#ay to Government, ‘‘You bave not met us with regard to the conpstitu-
tional issue. T will throw out everything.”” If you start on that lize,
then every thing is wrong, and whatever you sav is right.: But that is-
not the way in which I can deal with this question on the floor of this

g
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House. Here is a proposal which involves what? It involves acquiring
- serodromes in three places, Bombay, Calcutta and Rangoon. The scheme
is that we start internal aviation between Rangoon and Calcutta, and
- Government say, ‘‘Before we can put this idea into execution we must
acquire these serodromes and the cost will be so much and hence this
demand. Whose property will it be? The property of the Government of
‘this country. But I quite agree here that we must have definite assuranoes,
and I suggest that the Honourable Member should tell us as to what ex-
tent they will be consulting this House, when we accept this policy, with
regard to the question of accepting temders from the company or com-
panies, and what will be the character of the company, the extent of
-subsidising those companies or company, and whether, if they decide to
run this service as a -State Department, they will follow or be under the
" control of anybody, and if so, who will be responsible for this Depart-
ment? The Air Board recommend that there should be a Director of
~Civil Aviation. I do not understand yet whether when that officer is ap-
pointed the Board will come to an end. I should like to know whether
ithe Board will come to an end. They say that the Director will take over
the functions of the present Air Board. The Air Board is at present con-
stituted as an advisory body to the Government of India in the Depart-
rient of Industries and Labour. The members of the Board are all en-
gaged in other oneroys duties which entail in many cases frequent absences
fiom headquarters; consequently meetings of the Board are not easv to
arrange, especially in fhe cold weather, and delav must naturally occur
"in the transaction of business. The Department of Industries and Labour
must necessarily require competent advice in dealing with the novel and
- frequently difficult questions which arise in connection with the develop-
ment of civil aviation, but the Air Board consider that that advice can be
most expeditiously obtained through the medium of a single officer, who
would of course be in the closest touch with the Royal Air Force and
-other authorities, and that on the appointment of such an officer, the Air
Board itself might cease to exist. If the Air Board ceases to exist, we
shall have the Director of Civil Aviation and the Executive Government,
and if we adopt this policy what is the position of this House in regard
to it? Where do we stand? (An Honourable Member: ‘‘Give bounties!'”)
"If we look at it from a purely economic practical point of view, and accept
. +he policy, I want Government to give us an assurance, so that we may
"have a definite hold both over the Honourable Sir Basil Blackett and Bir
‘Bhupendra Nath Mitra. The Government are verv ressonable when they
want us to vofe a grant. Government are very mild and meek when they
want to obtain the sanction of this House to a policy, but when’it comes
to execution, then we are nobodies and we-are nowhere. Therefore I want
-a very definite and very clear statement on behalf of Government, whe-
*ther Sir Basil Blackett will have the honour of making it or Sir Bhupendra
“Nath Mitra will have the honour of making it. I leave it o them. I
want a clear statement as to what will happen to vour Board. Is it to
~cease? 1 say the Board should not cease. I sav we should have a Board
and that Board should consist at least of 50 per eent. of the representatives
~cf this House. T say, have your Director of Civil Aviation. 1 entirelv
agree that the Board cannot slways be advising the Government on techni-
cal matters constantlv arising. You want a Director of Civil Aviation.
- an expert officer by fhe side of the Honourable Member in Charge. Have
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him by all means. I think you should have him. Then the next question
ie, what assurances are you going to give to this House that if any com-
puny or companies make tenders, and if you fix a subsidy, in what way
will you decide that? Will you take us into consultation with you or-
not? ~ Will you consult this House and what do you propose to do with
regard to that? The next thing I want assurances that, if you have this
officer, the Director of Civil Aviation, whose salary will be a very hand-
some one at any rate as far as [ can see, will he or will he not be directed
by the Government immediatel; to prepare a scheme for giving training
to Indians in the matter of civil aviation? These are the mafters upon
which I wish to be assured by the Government, and if the Government
will give us those assurances [ am willing to consider and support the:
Government and am ready to be captured on my terms.

Mr. R. K. Shanmukham Ohetty (Salem and Coimbatore cum North.
Arcot : Non-Muhammadan Rural): Bir, when my Honourable friend,
Dr. Moonje, said that he was not to be understood to be opposed to the-
policy of encouraging civil aviation in India, he was expressing not merely
his individual sentiments but what I believe is the feeling of almost every
Member of this House. Far be it from*me to suggest even for a moment
that India should lag behind other civilised countries of the world in
the development of her aecrial tramspord? . Government have come forward
with a demand for a supplementary grant to inaugurate civil aviation, and’
this House would naturally be irclined, to examine the scheme put forward
bv Government and satisfy itself whether the policy to be insugurated
would be in the best interests of this country. The issue before the
House, in my opinion, has to some extent been complicated by reference -
to the subsidy that we made v> the British Government and the purchase-
of the serodrome at Karachi for the Cairo-Karachi service. I was a
member of the Standing Finance Committee which approved of this scheme, .
and like my Honourable friend Sir Purshotamdas Thakurdas, I stand by
that scheme and I do not repent having given my acceptance to - thst.
But that is past history and we are unnecessarily complicating the issue
tv bringing in the question of the subsidy to the British Government and
the purchase of the aerodrome at Karachi, Government have now come
ferward with a demand for a grant of Rs. 9,986,000 for certain purposes
which are supposed to be a first step in the direction of developing eivil
aviation in this country. Sir, my objection to the grant is that Govern-
nient have not given in the Memorandum that has been supplied to us
any clear indication as to the policy that they propose to pursue in the
future with regard to the development of civil aviation. They have just
piaced before us a scheme for the purchase of three aerodromes at Bom-
bay, Calcutta and Rangoon. Though the purchase of aerodromes is s
very essential step in beginning civil aviation, I maintain it is not neces-
rarily the first step in that direction. Sir, the mere purchase of aero-
dromes throughout the countrr and the establishment of an air route all’
along will not by iteelf help us in developing civil aviation. In my opinion
Government must take certain other definite steps before proceeding to
acquire these aerodromes. QGovernment have very wisely decided onm
making a provision for appointing a Director of Civil Aviation. That is-
certainly a first step in the right direction, but the provision for the estab-
lishment of this office is inoluded .in the Budget for 1927-28 and is not'
tharefore before us mow. It is not therefore - necessary for me to say

.
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anything about this proposal except to say that it is a step in the right
«direction.

Having made provision for the appointment of a Direstor of Civil
Aviation, Government must then take steps for establishing or subsidising .
companies for the purpose of internal flying and also to provide suitable
facilities for training Indians as air pilots. I would first deal very briefly
with the question of training Indians as air pilots. My Honourable
friend 8ir Victor Sassoon told this House that it is not the function of the
‘Government to provide either schools or trainimg facilities for the training
of civilian air pilots . . .

Sir Victor Sassoon: I said it was not so in England.

Mr. R. K. Shanmukham Chetty: I do not know whether it is so in
England or not, but m Australia it is s0. It wasin the vear 1920 that in
Australia they passed the Civil Aviation Act, and what was the first thing
that they did? Four additional civil aviation cadets completed their
training in January 1924. These cadets are nominated in the first in-
stance by the Controller of Civil Aviation and receive pay whilst under-
going training for a period of about 12 months. Their uniform, cost of
training, etc., is borne from Royal Australian Air Force funds. That was
the first step Australia took in the direction of developing her civil avia-
tion. It was in 1920 that they passed that Act, and in 1928 four civilian
cadets had graduated as pilots ac a result of their training at No. 1 station
in'the Royal Air Force . . ..

Sir Victor Bassoon: Four in three years? Enpglish civilian schools turn
out more than that. ,

Mr. R. K. S8hanmukham Chetty: Bir, Australia got four civilian pilots
in three years, but the Government of India will not help in getting that
‘rumber even in 800 years.

-Bir Victor Sassoom: I have o better opinion of India.

Sir Harl Bingh Gour (Central Provinces Hindi Divisions: Non-Muham-
madan): That is an exaggeration I think.

Mr. R. K Shanmukham Ohetty: Even when the Royal Austra-
1:an Air Force was started as a part of the Australian Defence scheme the
fret step the Australian Government took was this: In 1912 approval
was given for the establishment as & part of the Army organisation of a
central flying school for the training of aeroplane pilots. That was the
first step that they took, even when the Royal Air Force was started. Sir,
we were told that the Air Force in India is a British unit. Though we
pay for it, we have no control over it.and no provision is made in the Roval
Air Force here in India to give any suitable training facilities to Indians
as air pilots. I would therefore expect that, as one of the first steps in
the direction of encouraging civil aviation in India, Government would
make arrangements for providing training facilities for Indian youths.
Tn the scheme that has been placed before us, we get no indication at
all of any steps in this direction. My Honourable friend Dr. Moonje
roints out that there are 60 civilian air pilots in Japan .

An Honourable Member: What is the authority.

‘Mr. R. K. Shanmukham Ohetty: A book. (Laughter.) Bir, the other
fimportant step in the diredtion 6t encouraging civil aviation would be the
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promotion of an indigenous company and Government coming forward to
subludme the concern. It has been the experience of almost every country
in the world fthat no private company for civil aviation could be formed
without & substantial subsidy from the Government of the country. There
is no use dur getting away from the fact that if we want to develop aviation
in our country, it can only be done by Government undertaking to give a
substantial subsidy to a private company, unless it be that Government
is prepared to run the service as a State concern, Sta‘e-managed. (4n
Honourable Member: ** It would cost more.”’) I would therefore have ex-

Government to give some indication in the memorandum as to what
they propose to do in this direction. (An Honourable Member: *‘ It is
there.””) Is it there? I leave it for my Honourable friend to show where
it is because I have not been able to find it.

As I began by saying, our objection to the Demand now put forward is
this, that the mere purchase of three aerodromes would not take us very
far towards the establishment of civil aviation in Indis. My Honourable
friend Mr. Jinnah said, *‘After all whose property will these aerodromes
be? They will be our property.’” Yes, but I suggest, Sir, that the object
of purchasing these aerodromes just ngw is not so much for thé" purpose of
developing internal air trapnsport in India, but to provide landing grounds
for the air service to be established between London and Australia. The
service from London to Australia must pass through Karachi, Calcutta and
Rangoon, and provision has been made in the Demand only for this pur-
pose. My suspicion in this matter hsd been justified when I
examined the provision that has been made in the Budget for
1927-28. Do we find in the Budget for the comuing year any proposal for
giving & subsidy to a private company or any other activity in that direc-
tion? No. But what is it we find? The eetablishment of a civil air route
across India, at a cost of 1} lakhs of rupees. You want to get the four
main aerodromes at Karachi, Bambay, Calecutta and Rangoon, and you want
to establish the civil air route across the country to facilitate the passage
of the service from England to Australis. Sir, when I draw attention to
this let me not be misunderstood. I am not against India taking her legi-
timate sbare in the development of international avistion. Certainly it
would be our duty to provide facilities for the air service between London
and Australia. But is it unreasonable to expect that before launching upon
a programme of international flying we should develop internal avmtlon?
My objection to the whole scheme iz that there is no indication to show
that Government is going to take anv steps in this direction. Whereas in
other countries the opening up of railways or air routes offer new avenues
for their own vouth, for their own citizens, the experience of this unfortu-
nate country in the past has been that the opening of any new enterprise
in any direction has only been the “means for further exploitation by
foreigners. Sir, in this instance, we have no reason to think that historv
“I':ll not repeat itself; and this suspicion is one of my grounds for opposing
the grant.

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions: Non-
Muhammadan Rural): Bir, the question before us is of such great import-
ance to the country that I wish that a clear understanding were arrived at
even at this stage between the Government and this side of the House.

Many Members have made it clear that we are not opposed to Civil Aviation
as such, but we are very anxious that if the Government desire that publia
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money should be spent in subsidising companies or affording facilities to-
them to start an Air Service or to use India for that purpose there should:
be & new policy insugurated at this stage. When railways were introduced
into this country India was unfortunately regarded as very baekward in
certain respects, and large subsidies were given to Engish railway con-
panies, and we all know what enormous sums India lost over the contracts
given to such companies in the early stages of British Indian administration.
To-day, in the vear of grace 1927, the same cannot be said of India. We
command, the Government of India command, all the up-to-date scientific
arrangements and inventions that are in vogue in this country. You have got
a Roval Air Force and you are introducing civil aviation. Is there any
reason why the Government should not start with a determined, definite
policy of encouraging Indians to take their proper share in civil aviation?
There are a few points only which I wish the Government to make clear,
and I think if these points are made clear the differences which exist
between the two sides of the House at this momeni will probably be re-
duced to a great extent. The first is this. You want to subsidise a
company. The very thought of paying a subsidy to a company which is
not Indian is very unpleasant to many of us. We do nat like to pay sub-
sidies to foreign companies. If you want to start a company to carry. out
this policy, let the Governmiént clearly declare that they are entirely in
favour of an Indian company.

The Honourable Sir Basil Blackett: They have.

Pandit Madan Mohan Malaviya: I am glad to hear the Honourable the
Finance Member say ‘* They have *’. I hope he will make it clearer still’
because it is not 8o clear to many Members of this House. By an Indian
company I take it the Finance Member means a company with rupee capi-
tal and with a majority of Indian directors on its Board. I hope I am
right. I see the Finance Member nods his head.

The Honourable Sir Basil Blackstt: I do not propose to speak by means:
of question and answer.

Pandit Madan Mohan Malaviya: I hope the Honourable the Finance
Member will make it clear in his own speech. That is the first thing which
concerns many of us on this side of the House. We wish to be quite clear
that if a company is to receive a subsidy in the matter of civil aviation it
will be an Indian company with a rupee capital, registered in this country
and having at least a majority of Indian directors on the Board. If the
people of this country are so backward that they will not avail themselves
of the opportunity offered to form such a company, with the definite pros-
pect of a subgidy from Government, then I say the Government should de-
cide to take up civil aviation as a State concern. The Government has taken
up the huge business of Indian railways under its own management, and even
Bir Charles Innes, who was at one time strongly in favour of company
management, told us the other day what great advantages have resulted
from State-mansgement of railways. If therefore public momey is to be
spent on promoting civil aviation, I say either there should be an Indian
company to receive a subsidv from the Indian Government or the Indian
Government should itself take up the comcern as a State business and
manage it as such. I know there is a danger of extravagance in a State-.-
managed concern. We see it in many directions: even in the mmn'ganant-'
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of railways. As things are going on there is much room for complaint in
that direction; but I hope that the Assembly will be able to reduce that
extravagance or to bring it under sufficient control. That is the first point
I wish to lay before the House. 1If this is settled then much of the difficulty
in the wav of a subsidy for promoting civil aviation will be reduced, if it
will not disappeasr.

The second point of importance is the training of Indians. Many of
our English fellow-subjects have spoken from time to time of a mew ers
having come into existence. Well, I wish my fri on the other side
of the House would co-operaste with us in starting s new era
education of Indian youths. Let us get it laid down in this
the first duty of the Government will be to train Indians to take

@

5
3

:

1

proper share as pilots in civil aviation. I do mot want to go in
details into which some of my friends have gone regarding ed
aeronautics; I think that enough has been said to show that if
Government will only make up their minds to do it they will be ab
provide for the instruction of Indisn youths with as much esse as
Government of England have been able to do, .or the Governmen
Japan have been able to do, or as Governments in a

have been able to do- Indian youths have not been found to be w
ing in capacity in acquiring a knowledge of mechanical or electrical en-
gineering, nor will they be found to be wanting either in capacity or dar-
ing if they are offered the opportunity to receive instruetion in civil avia-
tion. I therefore request the Governmént to make it clear that when
the Director of Civil Aviation has tdken up his work under the proposals
before us, the first thing the Government will ask him to do is to
prepare a scheme for promoting instruction'in civil avistion in this eoumntry.
I have had something to do with the training of young men, and I can
assure this House that English professors who have taught our vouth in
professional colleges have assured me from their own personal experience
that the Indian youth is not wanting either in capacity or eourage when
be is given proper facilities for education, and I expect Hindu and Muham-
madan youth, and vouths of all communities inhabiting India—Anglo-
Indian, Parsi, 8ikh and all—will be able to supply a sufficiant number
of men of daring and intellect” who will take advantage of the provi-
sion which Government will make. I therefore request the Government
to make it clear that it will be the definite policy of the Government
to provide all the necessary instruction for civil aviation to the youth of
this country. And the third point is this. @ We know that we cannot
ocomplete our arrangements for instruction'in civil aviation in a day in
India.  Therefore it is not unreasonsble to suggest that Government
should accept the proposal that certain scholarships should be given to
Indian youths to go out and learn aviation and compete in it with the
vouth of other countries. They will have an advantage in competing
with the vouths of foreign countries, which cannot be derived at present
in our own country. I should like my Indian young-men to go to Europe,
to Japan and Amerioa and win laurels by competing with their fellow-
youths of those countries, come back agd give training to our Indisn
youths even as the Japanese gave training to the Japanese in their own

sountry-

Mr. X. Ahmed  (Rajshahi Division: Mubammadan Rural): Start it
in the Benares University. ' :

]
M
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Pandit Madan Mohan Malaviya: If the Government will give the neces-
sary grant, I will gladly start it there. I may be able to do something even
without & grant, if no obstruction is thrown in the way of my doing it. But
the point I am making at present is, that a few scholarships given to &
few Indians for a few years will be very helpful. . It was said by my
Honoursable friend Sir Victor Sassoon that he met an Indian pilot in the
last few days who complained that there was no employment found for
him in India- It is & matter of reproach to the Government of India
that this Indian pilot, who hs done successful work in the service of His
Majesty the Amir of Afghanistan for several years, should not be able
to find employment after his return to India. I hope this is only tem-
porary, and that the Government will be able to see that that gentlerran
and other Indians who may have received education abroad. are able
to get suitable employment in trainimg Indians here in the line which we
are disoussing. 1 wish also that Government should express its approval
of the desire to start acroplane clubs in this country. 1 think thet His
Excellency the Viceroy might be spproached to become the Patrom of a
central institution for this purpose, and that every Member of the Gov-
ernment and Members on this side of the House should join in star!;mg
it. If my friends on the opposite side are willing to put their share in it,
I assure the House that so far as Indians are concerned subscriptions will
not be wanting from them for this purpose. The last thing ¥ wish to
say is that whet is wanted on the whole is that the Government should make
it clear that it has a genuine desire to do what is right in this matter and
that it intends to follow the policy of developing aviation in India throngh
Indians, for the benefit of Indians and for the homour of India.

Several Hennurable Members: 1 move that the question be now pus-
Mr. President: The question is that the question be mow put.
The motion. was adopted.

Mr. T. Prakasam: May I have one word of explanation? I want. . . .

 Mr. President: I was watching the Honourable Member for some time
but found that there was no ineclination on his part to rise to take part
in the debate. -~

The Honourable Sir Basil Blackett: This debate will, T hop.. be looked
back to as the great air day of India, the date on which India’s fubure
in the air was definitely started. We have, I am afraid, wandered over
a good many subjects and the debate has at times, as vou, Sir. have had
to admit sorrowfully, been a little irrelevant.  That perhaps is due to
the nature of the debate. I should like to point out to the House that
what we are discussing to-day is a supplementarr grant of just under
10 lakhs for the purchase of certain sites for aerodromes. We are not
officially discussing the future policy, nor are we discussing even the
appointment of a Director of Civil Aviation; but the opportunity has
been taken, T think very usefully taken, for a genernl debate on the ques-
tion of civil aviation in India- *I do not propose to touch on the relation
between civil aviation and military aviation. ‘We are dealing to-day with
civil aviation and we are asking the House to vote a sum of Rs. 9,98.000
for the purpose of purchasing sites for three aerodromes. . Thae. simple
object of that proposal for the purchase of those sites is to pre\ent vested
interests from getting created against Tndia.- We want those sites, the
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main gerodromes stations, to be under the control of the Indian Govern-
ment and we do not want to risk vested interests being created .against us
in the future. That is the first object of these aerodromes. They are, how-
ever, for more than one purpose. One purpose is as has been rightly
stated by Mr. Chetty, in connection with trans-India routes. We want
those sites for that purpose. Secondly, we want them for the purpose
of developing civil aviation in India. and thirdly, we want them as the
beginning of a policy of training Indians in aviation. Then as regards next
year we propose the establishment of a civil air route across India
and the appointment of a Director of Civil Aviation. This is
not strictly speaking under discussion to-day, though very germane
to. the general debate. I think a great deal. of the difficulty
which we hyve had to-day is due partly to some of us, like Mr. Durai-
swamy Aiyangar, being so busy reading between the lines, turning them
upside down, as to forget what was actually stated in the Memorandum.
Others have complained that we are only asking for sites and are not ask-
ing for much larger sums than we are asking for and that we have not
-definite figures of what amounts we are going to ask for or the amounts
to which the House will be committed though it will not really be
committed because it is not asked to-day to commit itself to a policy. Our
difficolty in this matter is this. The first thing we have to do before we
oursefves kmow even what our policy is going to be and what it is going
to cost, is that we must have a Director of Civil Aviation and must have
his advice. We want him to give advice before we can commit our-
selves or ask the House to commit itself finally to any policy. . At the
same time we have the Air Board’s. Memorandum which lays down cer-
tain definite lines on which the Air Board thinks the advance should be
made. That advice will no doubt be vetted by the Director of Civil
‘Aviation and reconsidered before it is finally adopted but the Govern-
Tril:nt's view at present is that the Air Board’s proposals are on the right

es.

Mr. ¥. Prakasam: May Isayone word. . . . . . .

Mr. President: The Honourable Member does not give way.

The Honourable 8ir Bagil Blackett: The Air Board’s proposal is that
the direction in which civil aviation should be developed in India should
be by the creation, if we can do it, of a eompany which would receive a
subsidy from the Government. On that I have been asked several definite
questions. My answer is that the Government’s definite intention is that,
if it is possible, that company should be an Indian company with rupee
capital and a majority of Indian directors. The second question is what
ig the size of the subsidy we propose 40 give. We do not kmow. Until
the tenders are out, we cannot say how much it will be, but the Air Board’s
proposal is that we should definitely commit ourselves to the view that
without a subsidy we shall not be able to develop these ‘routes at all. We
are in agreement with them and T am glad that the House is in acreement
with the view that a subsidy will probably be necessary and ought to be
given if we are to develop civil aviation routes in India. The question
what the subgidy should be is one which will have to be .decided when wa
know how much we can get in return. But the House is not asked to-day
t0 commit itself to tMe payment of any subsidv. When the Government
have- reached the point when thev have a definite proposal for & subsidy
before them, the matter wi'l be referred first to the Standing Finance Com-
mittee and ‘then to this House in the usual course for the votine of that
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sum. The House will in no way commit itself in advance. The Govern-
ment think it desirable that before they approach a company in this matter
they should commit themselves to the general principle that a subsidy
will probably be necessary. But if they find that that subsidy is larger
than seems reasonable, the Government will clearly have to fall back—and
this answers another question—on the possibility of direct Government
action of running the thing themselves. It will be & question of cost
and of convenience. I may express my own view that I think the Gov-
ernment have already enough to do without undertaking the job of running
an aviation company for themselves in India. But that matter must be
decided on the question of the employment of the subsidy and the relative
advantages of acting otherwise.

The next question is, what will be the duties of the Director of Aviation?
The intention of Government is that his first duty, the first thing he should
be set to on arrival here, is fo make recommendations with a view to the
training of Indians in aviation. He will be asked at once to set himself
to draw up a comprehensive plan for that purpose. Of course one of the
conditions on which the company will be subsidised will be that opportuni-
ties, both for training and for service, will be given to Indians. But in
addition the Director of Civil Aviation will be asked forthwith to set to
work to examine the very intricate and difficult questions that arise in the
matter of training Indians for aviation. The gquestion of scholarships for
training abroad will be included in that study. We cannot commit our-
selves in advance to saying that there will be scholarships or that there will
not. I think it is a suggestion that is very likely to prove an admirable
one. But there are obvious difficulties before you can decide what sort
of boys are suitable for sending abroad and where you can send them. That
will be one of the jobs 6f the Director of Civil Aviation. Mr. Jinnah asked
in addition about the future of the Air Board. The Air Board is an adwvi
body and it has advised the Government that on the arrival of the Director
. of Civil Aviation it should be disbanded. The Government, I think, are
not in a position to express a definite view as to the future of the Air Board
to-day. They must first of all, again, have consultations with the Director
of Civil Aviation as to the desirability of its retention in some form as an
advisory body or of the substitution of some other bodv for it. Again, until
we have the Director of Civil Aviation. it is difficult for us to commit our-
selves to views on the question of the future of the Air Board. As regards
a committee representing thin House to the extent of 50 per cent. which
. was I think Mr. Jinnah's suggestion. there is of course the Advisorv Com-

mittee of the Industries Department.

Mr. A. Rangaswamy Iyengar: Has this Committee ever been summoned
for this purpose?

The Honourable Sir Basil Blackett: T would suggest to the Honourable
Member that this would be an extraordinarily good opportunity to summon
it. The question of civil aviation as a matter of fact was, I believe, actually
referred to the Advisoryv Committee of the Department of Industries some

two vears ago. 8o that my answer is that it has been summoned and will
no doubt be summoned again.

There is one more point I think and that is the question of aeroplane
clubs. My Honourable friend Sir Bhupendra Nath Mitra in speaking earlier
in the day made it verfectlv clear that the question of the
creation of aeroplane clubs and the use of them for the purpose
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of enapuragin%v aviation and extending training in aviastion in India wegs
a question on Which the Government were inclined to look with sympathy.
If my Honoursable friend, Pandit Madan Mohan Malaviya, will busy him-
self in the next week or two in creating the aeroplane club of Delhi I am
sure that Sir Bhupendra Nath Mitra will be very anxious indeed to support
him in securing results. )
I think I have now answered all the main points that were put to me in
withe form of questions. Our object and the object of the whole House is to
encourage civil aviation, and I would put it to the House that in the cir-
cumstances which I have explained the best way to encourage civil aviation
is to follow up this very useful debate demanding that we should encourage
it by giving us a little of the money necessary for beginning to do so.

Mr. President: The question is:

‘ That 1 ta not ing He. 9,896,000 be to the Governor
General in.Co'ﬁggimdegl;n?ha arpenmmmt will ’gmo in mmte‘ff payment during
the year ending the 3lst day of March, 1827, in respect of Aviation.”

The motion was adopted. .

The Assembly then adjourned till Eleven of the Clodk on Thursday, the
8rd March, 1927.
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